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LOK SABHA
Thursday, April 7, 1086/Chaitra 17,
1888 (Saka)

The Lok Sabha met at Eleven of the
Clock
[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
freslt & fadsft wrewl ®t gfedt wr
T AT

+
*1011. o T wAT Wiy
=y wrmat
st femr
Y favmsy wamy :
=it g fay
ot wiETC e T
ot form gt :
Tt famte, wvare aqr At fewre
gt o TAM F FAFLT OF
(%) = =¥ cofar o qfa &
T Wt ¥ e  fader wrae A
qfadi & gery &1 fasia fovar aar ar;
(=) =fz gf, 7t foeedt 7 ward
fageft wmasi & gfedt & gew
) doeT #Y fenfaa w ¥ o\
sfa g€ 8; W
(7) ¥ 7w qfd & ww oaw
Y A AT g 7
formtw, wmare & A fawmw
wateg § IRt (ot wrelt) : ()
ot 7t | fadelt grfwa) & ¥ WY ger
w1 RaAT 1957 ¥ firar mar 9711
(@) faest & 12 % & o G @)
stEm g

(w) wowTe =t Af g@t w5 dR
it

o TR wATET Wifgar : & dw
qfaat aewE 9 9% g2 70, W w
T W g aeh ?

fawto, srere wwr Ardia fewre
st (st g ww wwr) o T

o TN AT Mfgar: ww aw
T S, ar g gened ?

oft AT T w12 AT A& AT
at gere or 9% §, A7 v §, I
ot €1 1 7T

o T wAT Wigan : weaw
T, €L G w RIAT TAAC |

oA WEAT U FH AT BV
s ?

oft dgrww wwr ;7L fam T
aw ag Fa, w27 e wd & o
g gt s, A gfeew & 1 & grow
g wawrT wAnEAr g e o A q gwa
we § I oA § o 3w
Ferear ar Frweray, st 30 o fer
ardt (¥t Rz &), wd wofe,
aré yerd, Wt fafonew,
Ofe g i gfe

o T wATET Wifgan : amer A
& art # warx fifog

oft Age wT waT: FU F=w g
w1 TR G wre | o o gy wa R
wHgrk ot st cfem iz &
FTE ...
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OSTW WENET  C WNT §TEd, Wiar
v e ey s Faaw g
o & o g faar snoam ?

g ewr My A Ko
T XATH AR § TwAT |

o TR qAT Wifgar : v amd
faw ¥ e &7 g2 & foy §8 &
firremT fow e ¥ 99 feq 7 W
v d g wgera & fag § &
% a1 ?

st AP W WWT . AET OF I8N
AAT T A F & ag ar § T o
g A faelt € gfere &Y wrew #eT
afer ard whm w1 g7 12 e,
1964 FT gA gTAT 97 |

Mo O wdlge wfgm  : “fawr
w1 gferm #1 AW g’ wr AT S
Tryasy !

oft Ry wr wen - o g, ¥ e
[ 4

wEwR WEAR : §AST AT qR Rawr
®TAT & | I wer e gfFm &1 gar
B0 {8 qar At & 1 foRT I W ger
LIATE o

o LW wATET Wifgay : faeelt &
QN AT & AiTRT §, IART IAW qaAT

RIT7, AP | TAr Jarx ar AF fzar
W BFAT |

wee wptm & e g

To T AATGT Wifga : w19 IH%T
warw ofgr, for MA@ E

ooy wERw & gy e f, W
st aEwE e

ot Wy oA wefr W ae
e & Al & g & ek sy
waran S 2w & wrdwnial ¥ gud fear
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qr | g waAfs 3T qE Y A oW
d|er F¢ faar mr § o |y aw W
oI 9¢ W19 @ £ fe o3 W oy,
frgfr @ T N A F fag et
fira T, FA1 § @R w7 wrt wraer @Y
g7

ot A wrw wwy : foeghr oenwa
forar & get gt wreT | fFa OET &
& IAHT ATEE & I HAATT 6 .
gg SaTaT WA &)

e wfTy ¢ S qrdt &1 A

Lol |

ot igr o wwy c aE Feaw
AHEH I TG S EARTHA W @ R,
7 & g g F A A g

dgramdt o gEre RO AR
1T HOs T IA%T wAa fear g

e REAT ;W99 %El W1, fE
T A%t frgr &7 famn o S
Tl & faen & faar & 5 A @
§ I gEmay wom ) IR e
weit SRR b A e & it ot
TAT RS |

o aTIYY © T FITA FT GAAT W
foar ...

ot Agy w wwr o & AE wrAAT
& arw wt fr Fa avaw ¥ foro i

st ayave fay: AT AT @A
ag A% Ad) aaemn el ad g
T, W LY T g & AR @
% ar za F9 & fAn 3TwT G
ot frw 7% & 1 g ot W & o
I AN T ATHTT IAXT AL
woar @ B, 7 Y A ey Ay B
foregi? T8 2w *1 =) AY AT % qEE
v Tk A A Fedac w & o @
prammmEtm A g ?
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=) AT WA wNL : G A @R
1 7o 2, § wie arrefiy wee o Y
e E§ 1 12§ ¥ A wer feg g g,
A ara & A wifere aht g e
FTH WY wex ger famn ama

Shri Linga Reddy: May I know
whether the decision taken by the
Government to remove foreigners’
statues in Delhi will apply to the re-
moval of all foreigners' statues in
other parts of India also?

Shri Mehr Chand Khanma: These
statues that have been removed from
Delhi, excepting one or two—I am
talking from memory—have been sent
either to Calculta or abroad. We are
going to kecp the rest in Delhi, and
we propose o instal some of them in
the new colonies as and when they
are set up in Delhi.

Mr. Speaker: The question is, whe-
ther such statues would be removed
from other parts of India also.

Shri Mehr Chand Khanna: I am not
concerned with that. That would be
a matter for the State Governments
to consider.

at Taara fag : ey faeslt & o)
we wfaat & | § arran wvgan g fis wv
TR EAT A AT AT wre ?

oY ¥y wT wwr A gt a
g ox af frelt § o a1 gt oot
# 1 gt faelt # v T cead oY
wt gadt @@ faeifon € gfar §
oYT 7% feret ¥ 0w fer ook £ afi
grzmdRi a W g s ama T

Shri Hem Barua: That Britain
ruled India is a fact; and that they
withdrew from India gracefully is also
a fact. In that context, may I know,
while deciding to remove the statues
of foreigners, if the Government have
made it clear to political goondas who
are also responsible for damaging
Lord Irwin's statue in Delhi, that by
hammering off the nove and the ears
of the foreigners' statues, an estab-
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lished chapter of Indian history can-
not be written off?

Shri Mehr Chand Khanna: I could
not catch it; if somebody would tell
me what the question is, 1 shal] ans-
wer, Sir. (Interruption).

Shri Hem Barua: I will repeat it.
That Britain ruled India is a fact;
that she withdrew from India grace-
tully is also a fact.

An bon. Member: Not gracefully.
(Interruption).

Shri Hem PBarua: I think they wiih-
drew gracefully,

" Mir. Bpeaker: Order, order,

Shri Hem Barua: In my opinion, I
think like that.

Bhri Shinkre: They cut the country
into two and then they withdrew.

Shri Hem Barua: Why accuse other
people? He says that they cut the
country into two and then withdrew.
But the Congreas people....

Mr. Bpeaker: Order, order. Would
he put his question?

Bhri Hem Barua: Yes, Sir. In that
context, may 1 know, while deciding
to remove the statues of foreigners,
whether the Government have made
it clear to political goondas respon-
sible for damuging Lo:d Irwin's statue
in Delhi, that by hammering off the
nose or the ears of the foreigners'
stulues an established chapter of
Indian history cannot be obliterated?

Mr. BSpenker: What should he
answer? (Interruption). Order,
order. There is one thing tha' w~

must remember. He might b o

own opinion about persons who mzht
have damaged that staiuc, but us has
just been put by another Member, he
associatd himself and his party with
the damaging of that; then, to cull
those persons as goondas is not pro-
per. (Interruption). That is not fair,
Becuuse, just earlier, one party and a
member of the perty had gaesociated
thewr party with this. Therefore, in
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the phraseology of Shri Hem Barua
himself, in that context, it does not
look nice that these words should be
used.

Shri Hem Barua: May I make a per-
sonal clarification?

Mr, Speaker:
Venkatasubbaiah.

Order, order. Shri

Shri Priva Gupta: Excluding that
party, there may be other goondas.
{Interruption).

Mr. Speaker: Order, order.

Shri Hem Barua: I am sorry to say
that I have been misunderstood by

you. I do not have any such inten-
tion,

Mr. Speaker: 1 might have mis-
understood.

Shri Hem Barua: I did not cast any
rellection upon any Member of this
Mouse. How can I think that the
party of Dr. Lohia, which iz so emi-
nent, can be responsible for this sort
of vandalism? (Interruption).

Mr. Speaker: Order, order. If Shri
Hem Barua begins to speak, in spite
of my pleading, request and beseech-
ment,—(Interruption).

¥lo T wANET  wifgar : e
wEr, & agt d3r e § W wrEiy
qEEq A AT AT FT AT fwAT & o
% SAwr wegraet w1 AT wAEIor AE
®TAT wIEAT §, AfeT g a@r v
wrgar # 5 fadet wresl & qaet s}
wmrE 1 AEAAE T 9T WA
1Ry =17 Avree At E, Sfew dmdst af
f—3a% fog o s s
o A =wfEge

Bhri Hem Barua: On a point of
order, Sir.

Mr. Speaker: No, please; this can-
not go on endlessly.

APRIL 7, 1966

Oral Answers gBRR
Shri Hem Barua: Here is an hon.
Member who doubts my patriotism. ..

Mr. Speaker: No, Shri

Venkatasubbaiah.

please,

Shri P. Venkatasubbaiah: Has this
removal of statues—9 of them have
been removed and 3 are to be remov-
ed-—taken place because of the agita.
tion carried on by a political party or
has the government before it a pro-
gramme for removing them gradually?

Mr, Speaker: That has been already
said that the decision was taken in
1958.

Shrli Mehr Chand Khanna: A state-
ment was made by Shri Jawaharlal
Nehru in this House on this matter.

Mr. Speaker: Next question.

ot wo wro frddt : Sifzar st &
WTIE 9% WL TR |

oY gOH W AT : WA HEIIS,
T gg wE AT g9 &7 ade § fE
gto Aifgar & wreg g §¥ A’ ?

oft wraft T e ;oW AR,
I T0F AW Q84 1 alw aga aew
LA

ot wo wro firet : w0 wifgar W
T 1011 e AT 10128

Mr. Speaker: I do not know why
hon. Members are developing this
habit. It is objectionable, What has
Dr. Lohia to do with your question?
The hon. Member can put his question
by making a reference to the number
only.

Shri Kapur Singh: Some hon. Mem-
oers are gitting on the extreme lefy
also.

Mr. Speaker: They are standing
also.
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weafirat € sy

4
*1012. &Y 5o ®To fyaa :
ot Ho Wo wEwT :
ot TN W W
oft gave e :
ot g0 Wo gTA :

w few @At ag WAy & g
=4t fr -

() Sizaarar Iaiai & fadet
Fovrafaa, fadast s Fratarel &
arq fvy 77 fafes mgarm aadtal &
vt feas sfoma am aa g frardft
ofr sfiy ad e & R ar o &;
LS

(@) war =gavT 3% av safeaal
5t aqr frafardi #1 g, I am
FqT I AT WA Faw ¥ g€ wafa
Y zafy Far oF faaon awrgew 03
e Frg ?

faw swrem & et (s
Wo TWo W) : (F) g FIAT Iqersg
it & fr sz Awetal ()
& sfemrersy feaa sfame am gar
& | MNEAWT FY JF 97 oF faaoor @
fear mar & [qrreren @ owr | wfed
Wt qu 21-6004/66) fam¥  ammar
mar g fm 1956-57 7 1964—-65 7%
¥ aal & aneg & oY e 7 et

™Y ATAT WAT WA o afeT o

fort 4% 71d 1964 & W= O% Wi
drq avt & ara fri i fadvi aggmf
(wYerarewr) & ity T @ &
ARATE! HEAWT § T wAT-HAT
FamT T ArgT Wl ot weEt W
wra ag wdten o @ & arx dr Firr
T | wAnr % qfcarst ®Y, sETe
& fag darr & @& # awg A
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(=) fie forr weafrdi & aeiren
1 IR, I T ok @ n
Araar & ST 9T Wied HqTR KO
raforn weeT g 21 % T i 3 &
fam gar-wae werfaal aaed wies
w1 xAAr gE9T AR g | Fa fafes
weqfaal &1 fagel aggm T § I
saifir & Ay i ot g gvAmy @ &
TR AT AT AT TS w7 F Fr
aaq @i W) faeer ofom s
g, ag aforrs A s aga wfis
e o

ot 7o wro fypllt : & wE AT
AT 7 6 a7 & IO & qae §,
a1y ? ArAAfAw @7 ¥ g Wy o
FEW g, WA wARw qx «v
grer fawgr mar &, &Y @ F Mo €
am wgt a8

dtwo To Wi : Hr wmr X fir
faad #¢ ot ag & o wiw? 23
T QT #, 4 IR TOAgAr F qnare
9T, FIfrwR e AR 9T, §FIS T AT
2, afan g7 oF worft & g9 9T
WiFT AT AFaw AEN ¥ | wE FATT wT-
frar @Y #—1960 & 1965 AW,
T AT AT #, &Y gATT A oqrar -
frar E—foit x5 e & wran-
v gwt & | Al g W we
* art ¥ wiwR AT Feww @ A g
Afwr ag wofte g0 @Y & avw QT O
wrrTy, 4 o, Aok whg
& ie® qarg oar Twk §

oft 7o wro firialt : A WA
Tz 9T 2\ mar &, Iad Fufir v ¢
fie xzr 7 wlz mrfieze o1 7o B,
® 1956=57 % 9.0 ¥, 1961-62
¥ 10.3 0% 1962-63 ¥ 10.1
w07 ot 1963-84 ¥ 7.3 w3y

BT, waiy vz wfe @ & oy
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frredr o @ 1 o 7 e ¥ ¥
o ar @ & ) ¥ w aETEg ag TaT
¥ w4 o w wfeEw & fr@
Az fefedas & wom: mg7 & s
warg?

Nl Wo Yo WM : FE& WIHEH
AEr fIt €1 1962-63 % 7 10.1
FOF ¥ AT 1964-65 F 9, 4 v0T
& Y | TR TF AGA AOAAA § | KT
aiffem ar ew  mifteew, ww mifeew
¥ T 9T g | AfeT s fe
FEAT ®0 VO Hfgew #H F, a1 9
fefavya vomer & oo § | wafag oo
wif facrarwre ot &

=} WA WY WTAR | N AP,
g yaw § & sfomg awEe fafes
Fwafaai # arafas g o g
o &\ K ag wrmr wRaT § R @
Fw ¥ faey wgraaT § A7 wFqfaar a9
2§ & o wiww ¥ wigs aw Fa1 o
&, ¥ar aOR ¥ o ATHE IAE AL
w1 wiwd T § O W FOEC AE
WWT W 4§ ATA F WA wwwgar
sz wadt ¢ fe g aal & fafow #g-
ot & wem wwa w9 & feaen arww
FHTAT WX fawemr avg w=m |

ot ¥ To WM : weUAT HT
vefafw § wing ot §it 1 o ¥
yarfas sl 1 s & |
W AT F1 g are d9w me faa
arer & 0 ¥ wied ar g e feaar
dfizw wm o fea wifee g 3,
u afgew w1 W owm @ oW
fefaiyy wr¥wt sar @ 1 SfFT og wind
T oaga qfww @m & ame
7w ay dfyew ¥ fear sfm
fefadw wiv mfie g ¢, wife @F
fag aga awdre ¥ ST @ o ag
frow & wqE o 9§ grm ) faw
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&% 7 e w7 v ¥, IWH W w=

FIOAT & AR { WiwHE AT Asww g

gm, dfsT & wifow wer fs 1 nive

% far od s w97 9T W WS

oAty & 31 wfee gur, faod o

aw Argar fE wmrgEma o

ot MAAW AT WA : WETH AEY-
ag, wiv qad fw sar w4 wET T
&z a5 § fF ag wan wan  s=fE)
& wigg Ag N ?

weaw wgreg : g % asq § fe
TRt raek

W %o wro fyddh : wonw W,
T8 W w1 Aifza & 7EA qger faar maw
a1 | T JTa9E Fedt aEeT wed € e
% aF TN AL X WEN & ) AW
oy ¥ gy AE qei, At few & qd@v ?
we Ay v fog wwg ey § oY 2
goamT Fam T wiwg 2§

IR WEAT : §T OF HTAT AT T8
A% wA T nar § o 3g e TW,w
ary, ¥ wgar <, fawa w2ar @, a9-
wrar 7, feq for ot ag 7 9, w®
A gl & | WX g ¥ wEETag
wAzq® g1 T4l a7 gg ¥ a%w 3%
ginr ? e A e e & e gw v
wan swfaat & art ffwad ad 2 vy
£, @ & 4% 99w ANqT T ARATE ?

Shri Bhagwat Jha Asad: BSir, we
wani your ruling on this point. (Inter-
Tuptions),

Mr. Speaker: Order, order. B8ix
persons are spoaking at a time. I
cannot allow this. Unless a person s
called his words would mot be
recorded.

What does Shri Vasudevan Nair
want to say?
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Shrl Vasudevam Nair: We would
like to know, Sir, under what rules
or under what pretext the Minister iz
trying to keep this information from
the House. He is not asking it in
public interest. He only says the
Reserve Bank of India is taking some
information from these companies
eonfidentially. Only because of that
he is hiding that information from
this House,

Mr. Speaker: It is not a question of
concealing the information, What he
said was that this information cannot
be collected,

Shrt Vasudevan Nalr: May 1 re-
mind you, Sir, that in the statement
which he read out in the beginning
that even this information when it is
available cannot be placed before the
House,

Shri B. R. Bhagat: Sir, may I ex-
plain the position? The Companies
Act provideg that the profit and loss
account and balance-sheet are to be
prepared in a certain manner, The
dividend and the gross profits are
determined on the total capital em-
ployed All the information that is
submitted to the Registrar of Com-
panieg is on that basis. The question
asked was as to what is the relation
of profit and dividend to the capital
participation by foreign companies,
and not the total capital employed?
That information is not available.
That information cannot be available
in the profit and Joss account and the
balance-sheet. What we are doing
now is. the Reserve Bank is conduct-
ing a survey over a period to find out
how much collaboration is there in
those companies where collaboration
has been agreed to. The number is
very large. As I said, in four years
the mnumber is more than two
thousand. After some yeaTs it wowd
be several thousands. 8ir, you will
appreciate the encrmous amount of
work that has to be gone inte That
is why I suggested that although it
mey not be pomible to give this detail
in the case of sach company, it may
be possibie t1 give this information
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for a groyp of companies so that the
trend may be known. Maore than that
it would be difficult.

Shri 8. C. Samanta: Over and above
the amount showm in the gtatement
about remittance of profits and divi-
dends, may I know whether any
amount has been invested in the coun-
try by the collaborators which has not
been mentioned in the statement?

Shri B. R. Bhagat: Sometimes the
profit or dividend is ploughed back.
The question of remittamce arises in
the case of non-residents.

Shri A. P. Sharma: The hon. Minis-
ter stated that it will not be possible
to give the company-wise figure.
What s the dificulty? Is it sdminis-
trative or in public interest?

Mr. Speaker: He has tried to explain
in such detail why it is not possible.

Shri A. P. Sharma: | am asking a
specific question.

Mr. Spoaker: To hammer it again
and again, in spite of the answer of
the Minister....

Bhri A, P. Sharma: What is the
reason—administrative, public interest
or in the interest of the companies?

Mr. Speaker: He has said that.

Shri Narendra Singh Mahida: May
I know whether it is a fact that some
Indian Directors of private companies
do not remain in this country con-
tinuously for 90 days in order to avoid
taxation and that their profits are
accumulated in foreign countries?

Shri B. R. Bhagat: Whatever the
Companies Act allows can be done.
That may be possible.

Shri Shinkre: What is posible?
What sort of answer is this,

Shri B. R, Bhagat: The Companies
Act defines who is a non-resident.

Mr. Spenker: Is this also provided?®

Bari B. R. Bhagat: I have to look
into it.
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Shri Harish Chandra Mathur: The
hon. Minister explained that he will
be able to furnish information accord-
ing to certain sectors of industries.
But when he gives this information
regarding the sectors, it will be com-
piled or it can be compiled only when
he has information regarding ecach
company. Then he can total them up
and give the information. Otherwise,
how is he going to give the informa-
tion industry-wise? Or is there some
other method? We have not been able
to follow that.

Shri B, R. Bhagat: | do not know
the method employed by the Reserve
Bank of India, I said that under the
Act they are not called upon to give
this information on that basis.

Mr. Speaker: He has stated that for
a group of companies he will be able
to give the information. The gques-
tion is whether that would be arrived
at by simply totalling the amounts
for the individual firms,

Shri Harish Chandra Mathur: How
clse?

Mr, Speaker: Or is there any other
method that is applied by which the
information can be had for a group
of companies? Can you get the infor-
mation for a group of companies with-
out separately arriving at the figure
for each company and then totalling
up?

Shri B. R. Bhagat: That may be so.
An attempt will be made. But I was
pointing out that under the Act this
information was not being collected. .
(Interruptions).

Mr. Speaker: If that be so, it im-
plies that Government will have infor-
mation in regard to each company.

Shri Harish Chamdra Mathur: It
cannot be otherwise.

Shri Hem Barwa: If that be so, then
the Government stands condemned.

Mr. Speaker: The hon. Minister
might Jook imbo she matter.
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Shri Raghunath Bingh: In order
that the Indian Shipping companies
should not gain any profit and the
Indian tankers should not be employ-
ed, the oil companies in India are
chartering foreign tankers of foreign
shipping companies. May I know
how much amount we have paid to
the foreign shipping companies for
tankers?

Shri B. R. Bhagat: I want netice
for this question.

Shri 8. M, Banerjee: I want to know
whether it is a fact that the foreigners
who are still in some of the com-
panies here are remitting regularly
their amounts to foreign countries and
whether the hon. Minister, while lay-
ing o statement on the Table of the
House, will also give the flgure of
remittances by the foreigners, who
are employed in those companies and
getting fabulous salaries, and conserv-
ing foreign exchange there.

Shri B. R. Bhagat: Remittances re-
lating to the fabulous salaries that
they get?

Shri S. M. Banerjee: Yes.

Shri B. R. Bhagat: That comes
under the technical fees. We will get
information about that also.

Y it T e < T AT AR
Tg T # ¥ w4 e few w oA
Gt wferw & wfirw ot g€ & wie fr
mAGH T F s A gy ?

ot We e WR: Tg FAAT TR &

a1 w#Y &, vz Afew fady ot fee &
ar awdr g 7

Shrl Tragi: As the question of
foreign aid by way of foreign invest-
ments in India is a controversial sub-
ject, while we welcome it on the one
side, the country wants to be wvigl-
lant about the investments, may I
know if the hon Minister would be
pleased to collect the information in
due course and let the House be
acquainted as to what the rea] result
of these collaborations has been?
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Shri B. R. Bhagat: I have said that
the Reserve Bank is collecting it and
we will try to get the information in
that manner.
Pay Commission for Central
Government Employees

+
*1014. Shri S. M. Banerjee:
Shri P. C. Borooah:

Will the Minister of Finance be
pleased to state:

(a) whether any decision has been
taken to appoint a Pay Commission
for the Central Government Em-
ployees;

(b) if so, its composition; and
(c) if not, the reasons therefor?

The Minisier of Finance (Shri
Sathindra Chaudhuri): (a) No, Sir.

(b) Does not arise.

(c) It is permature to consider the
matter at prescnt.

Shri 5. M. Banerjee: Premature
after six years? Even after 18 years
of independence this Government, un-
fortunately, failed to bring down or
even check the rising prices, as a
result of which the Central Govern-
ment employees throughout the coun-
try are demanding a national mini-
mum need-based wage. 1 would like
to know whether Government will
consider this demand and refer the
entire question to arbitration and see
that the Central Government emplo-
vees get a national minimum wage.

Shri Sachindra Chandhuri: So far
as the first part of the question is
concerned, it is advice to us and not
a question. As regards the second
part of it, the matter is under active
consideration. I cannot tell the hon.
Member immediately that we are going
%o have an arbitrator appointed.

Shri 8. M. Banefjee: Sir, I want to
elarify this question.
Mr. Speaker: No.

. Shri 8. M, Banerjee: My question
e that. .. ...
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Mr. Speaker: He says that that is
under consideration whether they can
appoint one.

Shri §. M. Banerjee: I would like
to know whether it is a fact that the
Central Government employees, on
the basis of the recommendations of
the Pay Commission and of the Das
Commission, have also demanded o
bipartite or a tripartite meeting to
discuss the linking of dearness allow-
ance with their need and the hon.
Minister promised to consider this
matter. 1 would like to know whe-
ther that matter will also be referred
to arbitration.

Shri Sachindra Chaudhari: The
hon. Member is quite right in saying
that there has been a demand by the
Central Government officers and em-
ployees in the manner that he has
stated. 1 would also inform this
House, through you, Sir, that we are
considering this question. The hon.
Member knows that I have under-
taken to him and generally to this
House. ...

Shri A, P. Sharma: Why
only?

Shri Sachindra Chandhuri: “and to
the House", I sald. To him because
he personally wrote a letter to me;
he saw me several times and made
several representations. Because of
that I have slready undertaken an
inquiry 1o find out whether there is
any possibility of meeting the demands
of the employees of the Central Gov-
ernment which would be acceptable
to them by negotiation with them or
their representatives, If that cannot
be done the question of arbitration
will have to be considered; I do not
say that I wil] certainly appoint one.

ft fedvwe woTy @ gTAAT WY
ot & v fagr & e qoerdr -
wfrat-& o7 & vy # frwre 30
& arem Wiz  fe frod go i &
o WIT a7 37 AT ¥ st

¥ & ¥ yfy gt oft &, qwdr o
Ty woere & wiwrfedl ¥ do wg

to him
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Shri Sachindra Chaudhuri: I agree
with the hon. Member that any im-
provement in the conditions of service
of the Central Government employees
might result in a difference between
the conditions of service of the Cen-
tral Government employees and the
State Government employees and that
is a matter which will have to be
seriously considered when considering
the question of emoluments of the
Central Government employees,

Shr] Mohammad Ellas: Yesterday,
the hon. Finance Minister's colleague,
Shri Mehr Chand Khanma, said that
because of the low wages, most of
the Government employees are cor-
rupt because they cannot live on such
8 low wage....

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Kbanna): I never said it.

Shri Mohammad Elias: In view of
this. may I know whether the Finance
Minister considers jt necessary to con-
stitute a pay commission to revise the
pay-structure of the Central Govern-
ment employees?

Shri Mehr Chand Khanna: What
has been put into my mouth is not
correct.

Shri Daji: He said that they would
be angels if they were not ecorrupt.
These were his words,

Shri Sachindra Chauvdhuri: I am
not responsible for the statement
which has been made personally....

Shri Daji: How can he say that it
was a personal statement? On a
point of order, Sir. ‘The Minister
replied to the debate yesterday. Is it
permonal ar private?
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Mr. Speaker: He has not made that
statement. What can T do?

Shri Daji: He has said it.

Shri Sachindra Chaudhori: I make
it clear that if it is a statement made
on behalf of the Government, natural-
ly I am responsible for it. But my
colleague said just now that he did
not make that statement. So, that
question does not arise. So far as
the question of referring the matter
to a pay commission is concerned, I
have already informed the House that
the time is not yet ripe for doing that.
We are trying to see whether we can
in some way or other neutralise, to
the exient it is possible, the rise in
the cost of living.

Shri A. P. Sharma: The hon.
Minister has said that the time is not
yet ripe for setting up a pay commis-
sion. The last Pay Commission, that
is, the S d Pay C ission, was
set up in 1857. In view of the persis-
tent demand of all the labour organi-
sations of this country, particularly,
the National Federation of Railway-
men, I want to know what is the
reason that this Government is not
in a position to set up a pay commis-
sion.

Shri S. M. Banerjee: Wage Board

Shri A. P. Sharma: Is the Govern-
ment waiting for a countrywide agi-
tation and movement by the workers
and then only they will set up such a
commission?

Shri Sachindra Chawdhurl: We are
not waiting for any countrywide move-
ment by the workers. We are hoping
that the workers will see that the
time is not yet ripe for doing it be-
cause the Pay Commission does not
fix only the difference between what-
ever was their pay at the time it was
fixed and what should be the pay
now.

Bhri 8. M. Banerjee: Wape Board.

Shri Sachindra Chaadhorl: Mr.
Banerjee suggests a wage board. But
that is a different thing.
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Shri A. P. Sharma: My question
has not been replied to....

Mr. Spexker: He has said that,

according to the Government, the
time is not yet ripe for it.
Shri A. P. Sharma: 1 wanted to

know what js the idea behind this.

Mr. Speaker: ] cannot allow teat.
He cannot argue the case.

wt gwN WX wGAT : ¥qT 7Y T
¥ P Trow w7 v weenfo &
Ty seeecfomd 7 wrag
o 7g & s o9 ¥=g avere WY
fera  f o= % =T qORTT TR
wTE Y W L, qW A% & wIN w-
sifct & &a= wgY agradh ¥

Shri Sachindra Chaundhuri: So far
us the State Governments are con-
cerned, the State Governmentis have
got their own reasong for not increas-
ing the emoluments of the workers
On that, 1 cannot make a statement.
So far as we are concerned, the State
Governments have not written us to
eay, “Unless you smssist us, we shall
not do so”. (Interruption).

Shri D. C. Sharma: In view of the
fact that all the time on the floor
of the House and outside this House
we are paying lip-service to the socia-
listic pattern of society, may I know
whether the Government will con-
sider only the grievances of the Cen-
tral Government employees because
they have to deal with them every
‘minute and every hour of the day, or
they will try to abolish the disparity
which exists between one category of
employees and other categories of
employces in the matter of education
fees and other things? Is the Gov-
ernment giving any consideration to
that or not?

Shri A. P, Sharma: That can only
be done by a Commission.
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Shri Bachindra Chaudhari: So far
as Government is concerned, Govern-
ment is aware that there are differ.
ences between different sats of em-
ployees—Central Government emplo-
yees, Btate Government employees,
private  employees, public sectar
employees and so on. Naturally Gov-
ernment wishes to see that there
occurs no positive difference between
one set of employees and another, If
1 may inform the House, In doing
that one has got to take into sccount
the type of employment in which one
in employed; some are in clerical em-
ployment; some are on the mechanical
side. Then there is the question whe-
ther & particular type of employment
i= available or not. Thege are broad
questions which are to be considered
and Government s considering these.

Shrl Priya Gupta: May I ask the
Government whether it is not high
time to think seriously about the
principles and terms of references of
having a Woge Board and whether
the minimum wage should not be
based on the minimum needs of life,
i.e, the purchasing power of the
workers instead of the capacity of the
industry to pay which has been the
guiding prineiple till now for fixing
the wages? Because....

Mr. Speaker: He has put the ques-
tion. The reasons need not be given.

Shri Bechindra Chauflhuri: T have
had a litthe difficulty in understand-
ing the question. The question is
what is the economic principle behind
fixing the wages. So Tar ps the econo-
mic principle |s concerned, it has been
stated over and over again not only
by Government but also by various
labour  tribunals, including the
Supreme Court, and T do not think it
is necessary for me to repeat it here.
(Interruption).

Mr, Speaker: Order, order.

His question was this: it should not
be the capacity of the industry to pay
the wages that should be taken into
account while determining as to what
wages afe to be paid, but it is the
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desirability of fixing at least the mini-
mum wages or desirable wages for the
workers that should determine as to
what wages are to be paid.

Shri Sachindra Chaudhuri: So far
as the point as to what should be the
minimum wage is concerned, there
are many considerations and one of
these considerations is the industry’s
capacity to pay; if the industry is not
capable of paying, it will fold up and
then there will be trouble to all thosc,
people who are employed by th*
industry. So, that is one of the consi’
derations but not the sole considera-
tion. There are other considerations,

for example, what is the standard of’
living, whether there should be any- *

thing more. As my hon. friends know,
there are three different types of
‘wages—the minimum wage, the living
wage and so on. So, there is not one
standard.

Shri Priya Gupta: None of the three
is there.

Mr. Speaker: He should now be
content with that reply.

ot fasyfee frwr : gorre sfaums &
fera gwr & f& ararfos =g =7 Wy
faar a1 oF & AT & s
¥E1g aERTC oY § 9 Ow f A ¥
T T gORTE WY & | o i wEe W
W W ATH FET AR & -
1 A1 varar aeery frendt @ e
I wgT ¥ W W A w2 A
¥ wiwfral w ww areary o
L

ot wo Ho Wt : wW W AW
wT diforir )

Shri Priya Gupta: The MLAs are
Fotting Re 250 ...

Mr, 8peaker; The Member should
be allowed to put his question.

Shri Priya Gupia: The MPs get
Ra. 500. Why this discrimination?
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Mr, Speaker: The Leader of the
Group may hold him back.

Shri Priya Gupta: For this purpose,
setting up a wage board for Central
Government employees should not be
postponed. ...

Mr. Speaker: He should behave in
a better manner. I have been asking
him to sit down but he continues. 1
will have to take action against him.

Shri Priya Gupta: ....by compar-
ing with the State Government
employees. ...

Mr. Speaker: Now he will go out.

Shri Priya Gupta: I am going out.
But please dg not put my leader into
the wrong box. If I am wrong, you
can take action against me.

Mr. Speaker: All right; I need not
trouble him.

Shri Priya Gupta then left the House.

Shri Surendranath Dwivedy: This
is not fair.

Mr. Speaker: | have asked him so
many times. (Interruptions),

Shri 8. M. Banerjee: He is the
leader of the Central Government
employees and, therefore, he was
excited. He sat down when you asked
him to sit down. Kindly call him
back.

oft gt w wmAm ;. & frEe
wra g s gt anfaw gam e

wmaw wiww ¢+ & frdga s §
s wry &z 9

=it ®o Wro wwwl: ITHT FIE wHT

agrE

Shri Suremdranath Dwivedy: May
1 humbly submit that you should call
Shri Priya Gupta back, because he
has not defled your order, and he had
immediately sat down when you had
asked him to sit down?

Mr. Speaker: Not in such a hurry.
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Shri Sachindra Chaudhurd: TUnder
our Constitution, there are two sets
of Governments; one is the Central
Government and the other is the
State Government with different func.
tions, with different obligations and
with different duties, and for the pur-
pose of discharging those duties, diffe-
rent sets of employees are kept; and
there cannot be, in my most humble
submission the same consideration
given to the wages of both these
parties without there being also an
examination as to the onerousness of
the duties and so on.

Shri 8. M. Banerjee: Have a national
wage.

Shri Sachindra Chandhuri: Those
suggestions or recommendations will
certainly be remembered.

Shri Ranga: In view of the fact
that all the orgenisations catering to
the needs of the Central Government
employees have been pressing—
whether you call it a wage board or
a pay commission—for a reconsidera-
tion of their pay scales and allowances
in order to enable them to keep pace
with the rising spiral of prices, may
I know whether the time has not
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come for Government to reconsider
the position, especially in view of the
long duration that has elapsed bet-
ween the last consideration and the
present demand?

Shri Sachindra Chaudhuri: No; the
consideration which has got to be
given is to the rising spiral of prices
that the hon, Member has spoken of,
and, therefore, the question of neutra-
lisation is the first question which has
got to be considered. As I have
¢ ready informed this House earlier
. d as many Members of this House

wow, we are considering that ques-
.. We have already neutralised the
% 3¢ jn the cost of living to a certain

xtent. ...

Shri A, P. Sharma: Only 75 per
cent,

Shri Sachindra Chaudhurl: ....and
as for the balance, we are having a
second look into the matter. I have
promised that before any final deci-
sion is taken I shall iry and get the
representatives of the employees to
come and meet me.

Amgistance to States

+
*1015. Shri Bhagwat Jha Asad:
Shri M. L. Dwivedi:
Bhri 8. C. Samanta:
Shri Subodh Hansda:
Shri P. C. Borooah:
Shrimati Savitrd Nﬁl.m

Will the Minister of Finance be
pleased to state:

{a) whether Government have
indicated their inability to give the
promised Centra]l assistance to the
Btates for their schemes for the year
1968-87; and

(b) if s0, the reasons therefor?

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) No, Bir.

(b) Does not arise.
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Shri 8. C. Samamta; The hon.
Minister said that in 1966-67 there
was no cut. May I know whether
there was any over-all cut for the
plan period, and if that was indicated
to the State Governments? i

Shri B. R. Bhagat:
question of cut. When we fix the
amount of Central assistances for the
States as a whole, we take int
account the over-all capacity of the'
Central resources. Also, in this parti-
cular year the tronsfer of funds from
the Central resources to the States as
& result of the Finance Commission"s
Award is another factor, because tha
makes a dent inlo the Central re-
sources. And most important of all,
we go into the plan of each State, the
priorities and the programmes that
are undertaken, the States’ own re-
sources posilion and their cupacity to
raise further resources, and then the
balance we try to meet so that the
programme and the Tate of growth in
each State is maintained.

This is not a

'Stirimatl Savitri Nigam: May I know
whether the Central Government has
given some spacisl grants to the back-
ward States and the backward areas
of various States, and if ‘the answer
is in ‘the affirmative, what is the
emoumt?

Shri B. B. Bhagat: When we take
into ‘account the resources and the
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capacity of the States, backwardness
and other factors also come into it.

it farpwre areda ¢ e e g
AW Ut a7 ¥ET gORT ¥ 6w av
fr oY fre® ava §, wTHET IO TAW
form # v fredaT o gowe & Py
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TTET WEMEAT %7 WO €T ¥, IT KT
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qTHIT A &9 1966-67 & fod sam
wufn wEreT #Y @ e wgdw o !

ot ¥o o WA :  IWT AW WY
g ¥ g wgEa q & oy
A feam

Mr. Speaker: Next question.

Shri N. Sreekantan Nair: What is
this? I have been standing up. You
are giving preference only tg others.

Mr. Speaker: Only four questions
during these 45 minutes.

ot qoew : aifeem F g
wd ¥ gwrg § e N foed grfa
o § 9w gfr # gfe F g
s =t aoeTT 9w ¥ ol e 8

woaw wpa ¢ § gy g ax
wH T WmT E

Shri Buta Singh: We have not been
given a chance.

Mr. Bpeaker: He is not a signatory,
T have not called unybody who is not

a signatory.
FPost Office Savings Bank

+
Shri D. C. SBharma:

Shri P. R. Ohakeavertl:
Himatsingka:

'war Tantla:
Nath Faandey:
Bam: . s

*1018.
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Shri Bibhut! Mishra;

Shri P. X. Deo:

8hri D.-J. Nakk:

Shri Bidheshwar Prasad:
Shri RBam Harkh Yadav:

Shri Murii Manohar:

Will the Minister of Finance be
pleased to state:

(a) whether the Post Office Sav-
ings Bank is proposed to be reconstitu-
ed into a separate Government Savings
Bank; and

(b) if so, the reasons therefor and
the broad details of the proposal?

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) and (b). Government have consti-
tuted a Committee to make g compre-
hensive study of the problems invélv-
ed in the reconstitution of the Post
Office Savings Bank into a separate
Government Savings Bank, and to re-
port to Government. A copy of the
Government’s Resolution Np, F.3(14)-
N5/65 dated the 18th Deccmber, 18685
is laid on the Table of the House.
[Placed in Library. See No, LT-8005/
06].

Shri D, C. Sharma: Appreciating
most thankfully the ability of the Gov-
ernment to multiply organisations so
that bureaucracy may be multiplled,
may I know if anything of that kind
existy In any other part &1 the world
where the savings are tremendously
large?

Shri B. R. Bhagat: In the other
countries, because of their capacity
and economic position, gavings are
large. So far as the question of multi-
plying; is concerned, this is not multi-
plying; this ls reorganising an existing
organisation so that [t ls. able to dis-
charge its functions baiter.

Shrl D. C. Sharma: What are the
advantages visualised by the Minister
of State by contemplating this new
reorganisation? I mean he has some
vislon, and he must tell me what

vision he has got about it.



Oral Answers

9911

Shri B, B. Bhagat: The existing
organisation is part of the P. & T.
Deptt. There were complaints that
several facilities which would accrue
under a commercial organisation are
not available. The saving is very
large, over Rs. 500 crores and the
annual accretion also is very large.
So, it is thought that an independent
organisation like a bank which pro=
vides various facilities to the depositors
will be better. There were ofher
complaints about procedures also, 5o,
to look into this, =o that this organi-
sation may function better, a com-
rittee was appointed.

ot e effear : aga mEmw
W ¥ Ty g wifew afam &% ¥
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St¥o oW : FFIAT AL 21
g Tt T (TET AY & qHA AV
BT a7 FAEr AEY FAEA |
8hri D. J. Nalk: Will the govern-
ment consider starting post office

savings banks in the remote areas of
our country?

Shri B. R, Bhagat:
in all the rural areas,

Shri D. J. Nalk: Savings banks are
not there.

Shri B. R. Bhagat: In 351 centres
savings bank accounts are operating.
They can be enlarged.

ot fagrreama ¢ awr o @
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qear & fs afafa § @ gord
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™ § 1 OF o o safe BT T
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Post offices are
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T &
Power for Agricultural Purposes

*1017. Shri M, L. Jadhav: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the question of remis-
sion of minimum charges for the use
of electric power during the ideal
period for agriculture purposes has
been considered by Government;

(b) if so0, the decision arrived at;

(c) when it is likely to be imple-

mented?

The Minister of State in the Minks-
try. of Irrigation and Power Dr, K L.
Rao): (a) to (¢). A statement is luid
on the Table of the Hofise.

Statement

While considering the question of
incentives to be provided to the far-
mers for use of electricity in agricul-
tural production, the Chalrmen of the
State Electricity Board st their con-
ference held in November, 19685 had
inter alia recommended that during the
period when there is no water in the
well or during ralny season when
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water from the well is not required
for irrigation purposes, minimum con-
sumption guarantee may not be in-
sisted upon from the agricultural
consumers. This and other recom-
mendations made by the conference
were brought to the notice of State
Governments and State Electricity
Boards and they were requesied to
take action for their implementation.
So far replies have been received from
the West Benga]l State Electricity
Board, the Orissa State Electricity
Board, the Gujurat Electricity Board
and the Mysore BState Electricity
Board, The decisiong of the Boards In
the matter are indicated below:—

West Bengal State Electricity
Board.—The Board have
agreed that minimum charge
would not be realised when
non-utilisation of pumps was
due to non-availability of
water,

Orissa State Electricily Board—
This particular recommenda-
tion is being examined and the
Board do not anticipale any
difficulty in implementing the
proposal.

QGujarat Electricity Board —Mini.
mum guarantee” is fixed on
annual basis taking into ac-
count the non-consumption in
the off period and higher con-
sumption during the period
when water is drawn.

Mysore State Electricity Board.—
The minimum charges to be
paid by the agriculturist is

fixed as annua] minimum
charge instead of a monthly
minimum,

Shri M. L. Jadbav: Mey I know
whether the policy regarding the mini-
mum charges can be adopted through-
out the country? .

Dr K. L. Bao: That is the intention,
The minimum guarantiee chirges must
be charged throughout the country.
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Shri M. L. Jadhav: Has the govern-
ment taken any decision to have uni-
form rates adopted for agriculture
throughout the country?

Dr. K. L. Rao: There is no such uni-
form rate for the country for agricul-
tural purposes. What was decided was
that in States where the rates are more
than 12 Np, they will be given subsidy.

S8hri B. 8. Pandey: It is found that
the rate differs from one¢ State to an-
other. Is the central government
going to do anything by which electri-
ity supply rate to agriculture will be
uniform throughout the country?

Dr, K. L. Rao: I have already sub-
mitted that it is not possible to have
uniform rates Throughout the country
in the absence of a well connected grid
system. What the Government is
doing for these States is this. Where
the rates are more than 12 paise, which
is considered to be an economic rate,
for these States, the Government is
going to give a subsidy.

Shrimati" Renuka Ray: The state-
ment says that it is the decision of the
State Boards to see thaf water charges
would not be made for electricity and
yet, only four Boards have replied. I
would like to know from the Minister
as to what is being done by the other
Boards to implement the same decision,

Dr. K. L. Rao: At the Conference
of November, all the States have
agreed and we only hope that all the
SBtates will still agree, and we are
constantly reminding them to convey
their decision to us

Shri Kandappan: I would like to
know whether the Government have
ever considered or wil] consider the
advantages of abolishing this insist-
ence on minimum consumption—
—guarantee?

Dr. K. L. Rao: I think the decision
taken now, of having Rs. 35 per con-
nected horse power per annum as the
minimum guarantee, is not really a
hardship,

Shri Ranga: Whether this causes a
hardship or net is a mater of opinion.
But have thg Government considered
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the possibility of at least reducing that
minimum which they have fixed now
for consumption and also the maximum
which they have flxed for the rates
to be charged beyond which alone the
Government of India is prepared to
give some subsidy to the States so that
the maximum may be reduced and
also the minimum may be reduced?

Dr. E L .Rao: The payment of a
minimum of Rs, 35 as a guarantee is
considered fairly good, because there
arc some States like Gujarat which are
charging Rs. 60 per horse power per
annum. We are requesting the States
to fall in line and come to Rs. 35. It
is also our intention that this Rs 38
shall not be chaged in the case of those
wells where there is no water or when
there is excessive rainfall Under
those conditions, I think the minimum
guarantee that we have specified is
quite a good incentive. As regards the
rate charged, I have already submitted
that for the present, in view of our not
having a wvery good grid system
throughout the country, it is not possi-
ble to have a uniform rate throughout
the country and the only thing we
can do is—

8hri Rangn: I suggested the lower-
ing of the maximum.

Dr. K. L. Rao: Where the rates are
high the States are allowed to charge
12 paise. More than that, it will be
given as a subsidy.

oft qwre fog : 9 o ag wAOT
AT & ot AT ST e & AT
NN fEf@ s N
et ? Fargen arge ®Y faoredt forerd
¢ 3 ¢ wfr gfre o feari
faeelt & 190 &% wfor afee, @1 T
fentfct w2 av @ ® ww@n @
R ff wedt ot ot ?

Dr. K. L. Rao: It is not possible to
remove the difference in the rates for
industry and agriculture. That is not
possible to be removed. What I sud-
mitted was that throughout the coun-
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try in the course of a few years It may WRITTEN ANSWERS TO QUESTIONS

be possible to have one uniform rate
throughout the country. For example,
for Madras they charge elght paise,
whereas in some other States it is
going to be more than 12 paise, and so
on. It may be possible to get a uni-
form rate of eight paise or less when
we have a good grid system, but bet-
ween indusiry and agricultural pump-
ing, I am afraid there will be a differ-
ence always.

st WigTA wme . wsw
wgrEa, & ag s wredt §ofe O
farert #2zw ¢ fagiy frmmsti 1 faorft
B ¥ wHY ¥ ¢ Al AT AT HY § IHwr
quidy wr g !

Dr. E. L, Bao: So far as agricultu-
ral pumping is concerned, there is no
cut even in the States where there is
shortage of power.

ot wrda Fag Fagrlt : &= qowe
w ara 9 fawre w00 fe ol &
W W FurEeET Fwwr o fawd e
el #1 zgaaw wifz #t fark &
¥ firg Peoret #1 2 ol T O R
T I A e H gy kg ¥ 7

Dr. K L. Rao: I am efraid it will
be a very difficult thing to do, because
there is a lot of difference between
industrial load and agricultural load.
Industry takes lesser number of lines
and the power is concentrated in a par-
ticular place, whereas for agriculture,
we have got to put in so many lines
and long distances heve to be covered.
Also, the load ir not constant Yor agri-
culture; agricuiture) load iy only for
a few hourr i a year, whereas indus-
trial logZ is always throughout the
year. Therefore, I am afraid we have
got to make wu distinction between
industry and agriculture in this matter,

D.V.C. Headquarters

*1018. Shrl Shree Narayan Das: Wi

the Minister of Irrigation and Power
be pleased to state:

(a) whether the question of shifting
the Headquarters of the Damoder
Valley Corporation from Caleutta o a
place in its gree of operation has been
finally considered; and

(b) if so, the result thereof?

The Mipister of Irrigation and Power
(Shri Fakhruddin Ahmed): (a) and
(b). The question of shifting the head-
quaters of the D.V.C. from Calcutta to
a place within jts area of operation
was considered in the Conference of
the participating Governments held in
1959 and it was decided to move the
headquaters of the D\V.C. from Cal-
cutta to Maithon gradually subject to
the availability of funds for construc-
tion of buildings, ete. Accordingly
the D.V.C, has so far transfered the
headquaters of the operation and main-
temance wing of the Electricity Depart-
ment to Maithon,

Accommondation for Central Gov-
ernment Employces

*1018. Shrimati Ramdulari Stmha:
Shri Kajrelkar:
Shri Parashar:

Will the Minister of Works, Housing
and Urban Development be pleased to
state:

(a) the number of Gowernment em-
pluyees in each Ministry at presea!
end

“e) the number of employees in eac®
Min\stry who have been provided with
housing accommodation?

Thy, Minister of Works, Hetsing and
Urbax Development (Shri Mehr
Chand Khanma): (a) and (b). Allot-
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ment of accommodation from the
General Pool is not made on the basis
of the number of employees working
in different Ministries. For this pur-
pose, common lists of all employees
paid from the Consolidated Fund of
India, who are serving in eligible
offices at different stations, where
General Pool accommodation is availa=-
ble, are prepared according to the type
of accommodation, to which they are
entitled. All available accommodation
is offered to the applicants on the
basis of their priority date. Upto the
1st January, 1966, about 42,600 em-
ployces had been provided with ac-
comnmodation from the General Poeol
as against 8 potential demand of about
1,48,400 quarters,

Economy in Public Sector Power
Projects

*1019, Shri Mohammad Elias:
Shri §. M. Banerjoe:
Dr. Ranen Sen:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the arrangements now In vogue
for cffecting economy in construction,
operation and maintemance of various
power projects undertaken during the
three Five Year Plans to keep down
the cost of power production to mini-
mum and whether the Government of
India have recommended any steps in
this regard;

(b) if s0, the detally thereof; and
(¢) whether the principles laid down

for the private companies Yor expen-
diture control are also applicable to

the public sector electricity under-
takings?
The Minister of Irrigation and

Power (Shri Fakhruddin Ahmed): (a)
to (c). A statement glving the re-
quisite information is laid on the
Table of the House. [Placed in Lib=-
rary. See No. LT-8006/68].
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Income-Tax raids in Caloutta

*1021. Shri Surendranath Dwivedy:
Shri P. B, Chakraverti:
8Shri E. N. Tiwary:

Will the Minister of Finanoe be
pleased to refer to the reply given to



9921 Written Answers
Starred Question No 340 on the 3rd
March, 1966 and state:

(a) whether the papers seized re-
garding the Income-tax and Customs
duty evasion and 45 lakhs Hundis
Tound out in searches in Calcutta have
been scrutinised;

(b) whether the investigation has
been completed and the names gf per-
song Involved and buildings searched
could be given; and

{e) the getion, if any, taken or pro-
posed to be taken in the matter?

The Minister of State in the Minis-
try of Finance (Shri B, B, Bhagat):
(a) The seized papers are still under
scrutiny.

(b) As the investigations are not yet
over it would not be in public interest
to disclose the names of persons and
the premises involved in the searches.

(c) Action will be taken when in-
westigations are completed.

U.S, Invesiment in Indls

*1022. Shri P. C. Borooah:
Shri Bagri:
Dr. REam Manohar Lohia:

Will the Minister of Finance be
pleased to state:

(a) whether talks with the Stand-
ing Committec on India of the U.S.
Business Council for international
understanding have been resumed to
explore possibilities of inveptment of
U.S. capital in India; and

(b) if so, the progress so far made
in the talks and the prospects of U.S.
investment under the Fourth Plan
period?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Although
there was g press report to the effect
that the Standing Committee on India
of the U.S. Business Council for Inter-
national Understanding wanted to
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Review of Structure of Controls

*1023. Shri E. 8, Pandey:.
8hri Yashpal Singh:
Shri Firodia:

Shri Hoh.tm..nedxon:

Will the Minister of Flnance be
pleased to state:

(a) whether it is a fact that Govern-
ment propose to introduce some
changes into the present structure of
controls on different commeodities in
the country;

(b) whether it is also proposed to
set up some machinery to examine the
present structure of controls; and

(c) If so, when a final decision in
the matter is likely to be taken?

The Minister of Finance (Shri
Sachindra Chaudhurl): () Govern-
ment keeps under constant review the
structure of controls on different com-
modities. Any change can be an-
nounced only after a decision on It is
taken by Government.

(b) There is already a regular
machinery in Government to examine
the structure of controls and no fresh
machinery for the purpose s envisag-
ed,

(¢) Does not arise.

M/s. Golcha Properties Lid., Delhi

*1024. Shri Warlor:
Shri Vasudevan Nalr:
8hri 8, M. Banerjee:
Dr. U, Misra:

Will the Minister of Finance be
pleased to state:

(a) whether Government are awure
that Messrs. Golcha Properties Ltd,
Daryaganj, Delhi have collected huge
amounts to the tune of several crores
of rupees by way of fixed deposit from
public on attractive rates of interest;

(b) whether the uforesaid firm has
invested these a ts in their own

resume talks with the Gover of
India, there has been no approach as
yet from the Committee.

(b) Does not arise.

concerns;
(¢) whether the firm has now
refused to make repayment of ihe
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deposits to the public on demand on
the maturity of the hundis in contra-
vention of the conditions laid down in
the documents; and

(d) it so, whether Government pro-
pose to institute an enquiry into the
matter?

The Minlster of State in the Minls-
try of Finance (Shri B, R, Bhagat):
(a) According to the particulars dis-
closed in the latest balance-sheet of
the company, a sum of Rs 105.24 lakhs
was due from the company to various
persons. This amount, it is under-
stood, was obtained by the company
against hundis at varying rates of
interest,

{b) Yes.

(c) Certain complaints regarding the
non-payment of deposits have been ro-
ceived, but it has not been possible
for Government to ascertain the =x-
tent to which the company has
defaulted in making payments,

(d) It will be open to the claimanta
concerned to Institute legal proceed-
ings for the recovery of the amounts
due to them. The question whether
any other action should be taken will
be considered in the light of informa-
tion which has been called for by the
Reserve Bank.

Allocation for Irrigation and Power in
P

*1025, Shri Vishwa Nuth - Pandey:
Will the Minister of Planning be
pleased to state:

{a) whether It is a fact that all the
three Five Yebr Plans 'allocations for
irrigation and power to Uttar Pradesh
State lmave been mesgre in spite of
the fact that the pes capita income in
Uttar Pradesh is lowest and the popu-
lation is the largest in the country;

(b} if so, the reasons therefor; and
fc) the steps taken to in-rease the

allocatinn for the Fourth Five Year
Plan?
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The Minister of Planning and Social
Welfare (Shri Asoka Mehta): (a)
and (b), Allocations for Plan outlays
for Irrigation and Power ar¢ based
primarily on the specific necds of the
investigated projects in respect of Irri-
gation and on the basis of load sur-
veys for Power projects, The per
capita approach is not altogether
appropriate in meking allocations for
this sector. With the resources gvail-
able, an attempt has been madc 1tn
make the best possible alloeption for
Irrigation and Power projects in the
last three Plans to meet the needs of
the Uttar Pradesh. The total outlay
for the three Plans is Ks. 110 croivs
for Irrigation and Rs, 225 crores for
Power as against an all lnaia vutlay of
Rs 1,141 crores ifor Irrigation nnd
Hs. 1,761 crores for Power.

(c) The allocation for the Fourth
Five Year Plan has not yet been fina-
lised,

Advance Insurance Company, Bombay

*1026. Shri Hukum Chand

Eachhavalya:

Shri Daji:

Shri Onkar Lal Berwa:

Dr. Ranen Sen:

Shri Mauarya:

Shri Vasudevan Nalr:

Dr. Ram Manchar Lohia:

Will the Minister of Finance be
pleased to refer to the reply given
to Starred Question No. 445 on the
10th March, 1966 and ctate:

(a) the reasons for nol rencwing
the insurance licence of the United
General Trust Private Lid;

(b) whether in order to safeguard
the interests of the policy-holde:s and
othr scctions of the public, the Con-
troller of Insurance, Bombay has kept
the Advanes Insuran-e Company and
Shri Geenkz ;s its Director under
close surveillance; and

(c) whether in view of his state-
ment thet under the existing Com-
panies Act and Insurance Law, the
aforesaid individual and the Advance
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Insurance Company of which he is ®
Director, cannot be prosecuted he has
instructed the State Bank and other
Government. Agencies/Departments/
Institutions not to accept or to accept
after very careful examination, bonds
and policies of this company?

The Minister of Siate In the Minis-
try of Finance (Shri B, K. Bhagat):
{a) Registration of the United General
Assurance Trust, as it was formerly
known, was cancelled by the Control-
ler of Insurance for contravention of
certain provisions of the Insurance
Act, The registration was not revived
by the Controller as the contravention
was not rectificd within 8 months, as
required under the Act. After can-
cellation of registration, the company
in its present name engaged itself in
non-insurance activities;

(b) Yes, Sir. A watch was kepl on
the Advance Insurance Company as
some of the former Directors af the
United General Trust Private Lid.
joined the Board of Directors of this
company. Nothing serious, however,
came to light to warrant any action
under the Insurance Act, against the

y, or against Shri Goenka in
his capacity, as the Divector of the
company;

(c) No, Sir. There was no occasion
to issue any such instruction,

Foreign Exchange to Industrialists

*1027. Shri Hari Visham Kamath:
Wll the Minister of Filnante be pleas-
ed to refer to the reply given to
Starred Question 448 on the 10th
March, 1966 and to supplementaries
thereon and lay on the Table a stata-
ment showing the names of indus-
trialists together with the amount of
foreign exchange released in each
case, and the results that flowed from
their activities abroad during 19657

The Minister of Finance (Bhri
Bachindra Chaudhuri): The necessary
information is being collecied and a
statement will be laid on the Table
of the House.
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P.L. 480 Fund

*1028. Shri Daji: Will the Minister-
of Finance be pleased to state:

(a) whether it is a fact that the
U,S. Government have recently made
a proposal to set up an investment
body in India to handle the rupee
funds under P.L. 480 Wheat Sales;

(b) if so, the main features of the
proposal; and

(¢) the attitude of Government
thereon?

The Minister of Finance (Shri
Sachisdry Chaudhuri): (a) No, Sir.

(b) and (). Do not arise.

Over-drafts by States

*1029, Shri Jashvant Mehta: Wiil
the Minister of Finance be plcased to
state:

(a) whether any ways and meins
have been found out to stop drawing
of unauthorised over-drafts by the
States from the Reserve Bank of
India; and

(b} if so, the details thereof?

The Minister of State In the Minis-
try of Finamce (Shri B. R. Bhagat):
(a) and (b). The matter is under
active consideration in consultation
with the Reserve Bank of India and
the Comptrollkr and Auditor General.

e qfegioon
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Idikki Project in Kerala

#1081, Shri Maniyangadan:
Shri Vasudevan Nair:
Shri Warior:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether tenders.were invited
for the construction of the power
tunnel of the Idikki Project in Kerala;

(b) if so, whether any tender has
been accepted;

(c) the euthority which accepted
the tender and whether it was stated
in the documents relating to tender
that same would be accepted by the
Chief Engineer;

(d) whether some other tenders
had quoted lower amount than the
one Which has been accepled; and

(e) if po, the reasons for rejecting
the tenders quoting lower amounts?
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The Minister of Irrigation amd
Power (Shri Fakhruddin Ahmed): (a)
Yes, Sir.

(b) to (e).
consideration of the
ment.

The matter is under the
State Govern-

Development of Backward Districts
of Eastern UP.

*1032. Shri Bishwanath Roy:
Shri Balkrishna Singh:
8hrl Rajdeo Singh:
Shri Ganpati Ram:

Will the Minister of Finamos be
pleased to siate:

(a) whether it is g fact that Gov-
ernment have decided to stop the
special grant which was given to the
Uttar Pradesh Government for some
developement works in Deoria,
Gorakhpur, Azamgarh and Gazipur
districts in the eastern part of Uttar
Pradesh in accordance with the res
commendations of the Pate] Commit-
tee;

(b) if so, whether the Uttar Pradesh
Government have expressed inability
in  continuing those development
works which were started with the
special grant from the Central Gov-
ernment; ang

(c) whether the development
measures already starteq in these dis-
tricts would be stopped immediately?

The Minister of State in the Mimis-
try of Fimance (Shri B, &, Bhagat):
(a) The four districts covered by the
recommendationg of the Joint Study
Team led by Shri B. P. Patel are
Gazipur, Azamgarh, Deoria and Jaun-
pur. The Governnment of India have
not decided to stop the assistance, as
such. The intention, on the other
hand, is that earmarked assistance
should be found for this
within the States Annual Plan

(b) The State Government have not
expressed such ‘inability’. They have
however made a request for additional
resources for thig purpose.
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(c) This is a matter for the State
Government.

Tungabhadra Project

*1033, Shri Linga Reddy: Will the
Minister of Irrigation and Power be
pleased tp state:

(a) the irrigation and power
potential so far created under the
Tungabhadra Project in Andhra Pra-
desh and Mysore States;

(b) the irrigation potential expected
to be created in the two States under
the first stage of the Tungabhadra
Hipgh Level Canal Scheme;

() the progress made in the execu-
tion ~f the Scheme and the reasons
for the delay in implementing it
within the target period; and

(d) when water will be allowed for
irrigation under this scheme and the
expected yield of foodgraing there-
from?

The Minister of Irrigation and
Power (Shri Fakhruddim Ahmed):

Andhra Mysore

Pradesh

acres acres
(a) Irrigation—
Low Level Canal 148,725 -92345
Left Bank Canal 4,96,436

ToraL 1,48,725 5,88,781

Right Bank Left Bank Total
Power
(Installed
Capacity): TIMW  2TMW  98MW
(b) High Leve] Canal, Stage I
Andhra Pradesh—1,10,000 acres;
Mysore—70,000 acres.

(c) In the first reach of the High
Level Canal Stage I, up to mile 88,
about 85 per cent of earth work and
about 80 per cent of side wall and
lining have been completed. Out of
148 masonry structures, work on 106
has been completed. On the remain-
ing, more than 60 per cent of the
work has been dome. In the reach
below 89th mile, about B0 per cent of
the earth work has been completed.
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The work is in an advanced stage
and there has been no serious delay
in execution of this scheme.

(d) July, 1966.

About 30,000 tons per
both the States.

Acme Finance Pvt. Lid., Delhl

*1034. Shri Vishram Prasad:
Bhri N. N. Patel:

Will the Minister of Finanoe be
pleased to state:

(a) whethey it is & fact that a com-
pany under the name and style “Acme
Finance Private Limited" is function-
ing in Delhi;

(b) whether the Directors of this
company have refused to pay back
the moneys due to its several hundred
depositors;

(¢) whether the representatives of
the depositors met the Chief Commis-
sioner of Delhi on the $th March, 1968
and have flled writiten complaints
against the Directors with the Delhd
Police; and

(d) if so, the steps taken by Gov-
ernment in this regard?

The Minister of Siate in the Minis-
try of Fimance (Shrl B. E. Bhagat):
(a) to (c). Yes.

(d) It is open to the depositors and
other persons with claims against the
company to institute suits for the
recovery of the amounts due to them
and to flle a petition, if necessary,
for winding up the affairg of the com-
pany. The question whether any
other gction should be taken will be
congidered, if necessary, in the light
of the investigation of the affairs of
the company.

British India Corporation, Kanpur
*1035, Shri 8, M. Banerjee: Will the

Minister of Finanes be pleased to
rtate:

(a) whether it I3 a fact that in
1956-37 British Indly Corporation,

annum in
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Kanpur applied for the remittance of
an amount in excess of Rs. 78 lakhs
in foreign exchange to London for
the purchase of shares of Messrs.
Turner Morrison and Co, Ltd.,, Cal-
cutta;

(b) whether they revealed in the
application that shares are to be
sought mot for themselves but for
someone else;

(c) the circumstances under which
permission was granted; and

(d) whether the Reserve Bank of
India made proper scrutiny beforc
permission wag granted?

The Minister of Fimance (Bhri
Sachindra Chaudhuri): (a) Yes, Sir.

(b) An application was made on
behalf of Brilish India Corporation by
an authorised exchange dealer,
Netherlands Trading Society, which
gave no particulars of the parties to
the sale, although an inference could
be drawn that the buyer was B.LC.,
nor were such particulars required by
the law in forve.

(c) The Reserve Bank of India made
enquiries about the proper valuation
of the shares, obtained the consent of
the Central Government, and granted
permission for the remittance since it
was in accordance with the normal
policy governing repatriation of
foreign capital.

(d) Yes, Sir.
Raids on Business Honses in Bombay

*1036. Shri R. 5. Pandey:
Shri Yashpal Singh:
Shri Viahwa Nath Pandey:
Dr. Ram Manohar Lohia:
Shri Firodia:

Will the Minister of Fimance be
pleased to state:

(a) whether it is a fact that the
officials of the Enforcement Directo-
rate of his Ministry recently raided
some business houses in Bombay and
have discovered unaccounted money
and incriminating documents, on 16th
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and 1Tth March, 19868 pertaining to
violation of foreign exchange rules;
and

(b) if so0, the names of the business
firms raided and the nature of docu-
ments discovered?

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) Yes, Sir.

(b) Ag the matter is under investi-
gation, it would not be in the public
interest to disclose details at this

stage.
Natlonal and Coordinated Tramsport
Policy
*1037. Shri D, C. Bharma:
Shri Linga Reddy:
Shri R. 8. Pandey:
Shri Firodla:

Shri Mohammed Eoya:

Will the Minister of Planning be
pleased to state:

(a) whether & national and co-
ordinated transport policy has been
worked out;

(b) if so, the broad featureg there-
of; and

(¢) the action taken to implement
it?

The Minister of Planning and Soclal
Welfare (Shri Asoka Mehta): (a) to
(c). The Committee on Transport
Policy and Coordination has recently
submitteq its Final Report. The
Report, which was laid on the Table
of the Lok Sabha on the 1Tth Feb-
ruary, 1966 is at present under con-
sideration.

Importance of Architectural Designs
of Government Buildfings

*1038. Shri Sidheshwar Prasad: Will
the Minister of Weoiks, Housing and
Urban Development be pleased to
state:

(a) whether his attention has been

drawn to a study made by a British
Orientallst about the imfluence of the
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architectural designs of Government
buildings on the shape of Indian
politics;

(b) the main features of his study;

(c) whether the matter has been
investigated and studied by Govern-
ment; and

(d) the reaction of Government

thereto?

The Minister of Works, Housing and
Urban Development (Shri Mehr
Chang Khanna): (a) to (d). The
news item In the press, in which
reference has been made to the study
of the British Orientalist, has come
to the notice of Government. Archi-
tecture at any peried and in any coun-
try is a direct and to a certain extent
an accurate reflection of the econo-
mic, social, political, religious and
technological trends and the cultural
aspirations of the people of that eoun-
try. However, history does mot tell
us that architecture has ever influenc-
ed the shape of future politics of any
country.

wrew & wreet ot wlt
*1039. Wo TH WY wifigan :

(%) wa wrea & woedd *7 wr

(&) =7 70w %) ag oY qav §
e w® fidwr & 1600 wrofim T
ko

(w) afz g, &t wT TTHIC IAHY
fodw & aifowr aamd & S sgaear
stk ?

wreey oy qfowre fadiorw seofy
¥ro gHrwy Arax) @ (%) o g

(&) 12 37=d, 1966 %1 fadw
¥ fafes wegarsi & s w1 @ wrofi
wrell &Y dwm 1813 o 1 agh foft
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Tu1 deenfaet ® wr arfe oy
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wiﬁim q®e Fte—6007/66).

U.S. Experts on Stock Exchamges

Bhri Kolla Venkalah:
Shri M. N, Swamy:

3377.

Will the Minister of Finance be
pleased to refer to the reply given to
Unstarred Question No. 2669 oh the
23rd September, 1985 regarding U.S.
Experts on Stock Exchanges and
state:

(a) whether the U.S. experts have
been deputed to study the problems
suggested by the U.S. Experts Team
that toured the country in 1064-85;

(b) if so, the expenditure involved
in their study; and

{c) who will bear the expenditure?

The Minister of Finamce (Shri
Sachindra Chaudhuri): (a) No, Sir.
The United States Agency for Inter-
national Development in India have
lately informed the Government that
it would not be possible for them to
secure the services of any of the
experig before September, 1806. In
view of the delay that has already
taken place in securing the services
of these experts, the United Btates
Agency for TInternational Develop-
ment has since been adviseq that the
Government would not need the
services of these experts. Govern-
ment is, however, now consldering the
question of setting up a small com-
mittee of Indian experts to examine
the matter.

(b) and (c). Do not arise.
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Low and Middle Income Housing
Schemes

3378, Shrl A. K. Gopalan: Will the
Minister of Works, Housing and Urbaa
Dovel t be pleased to state:

(a) the percentage of rental houses
constructed under the Low and
Middle Class Income Group Housing
Schemes by the various State Gov-
ernments and allotted to the Central
Government employees;

(b) the number of Postal employees
who come under low and middle
income groups;

(¢) how many of them are provided
with houses as per the said housing
schemes;

(d) is it a fact that great shortage
of houses is felt by these employees;
and

(e) if so, the steps taken in this
regard?

The Minister of Works, Housing and
Urban Development (Shri Mehr
Chand Ehamna): (a) to (c). The
information is being collected from
the various State Governments and
will be laid on the Table of the House
when received.

(d) Yes.

(e) The Posts and Telegraphs De-
partment has constructeg about 4,150
units of staff quarters during the
Third Plan period and propose to
construct about 8,000 units during the
Fourth Plan.

snuungatawmom

Wil the Minister of Works, m
and Urban Development be pleased to
state:

(a) whether therg is any proposal to
discourage further expansion of Delhi
by shifting some offices from Delhi to
ne;;‘by townships or other towns of
India;

(b) iIf so, the details thereof; and

APRIL 7, 1066
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{c) the impediments that stand in
its way of quick implementation?

The Minister of Works, Housing and
Urban Development (Shri Mehr
Chand Ehanna): (a) and (b). Yeg A
list of 16 offices proposed to be shifted

out of Delhifis laid on the Table,
[Placed in~ Library. See No. LT-
6008/88).

(e / Ag many as 13 offices are pro-
be shifted to Faridabad, It
has not yet been possible to shift
these offices to that station as the
office accommeodation so far conslruct-
ed at that place hias been allotted to
the Ministry of Defence to meet
emergent needs. As and when this
acdcommodation is released or further
accommodation becomes ready for
allotment, the offices in question will
be moved out of Delhi. In fact one
of the offices has been allotted some
residential quarters for use as office
sccommodation temporarily and that
office is in the process of shifting.

Of the remaining three offices the
Punjab Government had recently
been requested to shift one of them
out of the Capital. They have, how-
ever, intimated that it will not be
possible for them to do so at present.
The cases of the other two officeg are
being reconsidered in view of the
lack of suitable office and residential
accommodation in Calcutta and Simla
to which places the offices were pro-
posed to be shi.fteﬂ

Development of Industries in Mysore

3380. Shri Linga Reddy: Will the
Minister of Planning be pleased to
state:

(a) the amount set apart for the
development of Industries in Mysore
State during the Third Five Year
Plan; and

(b) how much of it ha; been spent
on large-scale and small-scale indus-
tries separately so far?

The Minister of Planning and Social
Welfare (Shri Asoka Mshia): (a)
Total approved outlay for the Third
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Five Year Plan in the State sector
on large and medium industries and

village and small industries Wwas
Rs. 146'4 millions.
. (b) Amounts likely to be spent

during the Third Five Year FPlan
period (1061—88) are:

(Rs. millions)

Large & Medium Industries 96.177
Village & Small Industries 38.985

Grants to T.B, Patients in Ernakulam

3381, Shri Vasudevan Nair:
Shri Warior:

Will the Minister of Health and
Famlly Plamning be pleased to state:

(a) whether there are any cases of
T.B. patients in Ernakulam district,
Kerala State, waiting for months
together without getting the grant
sanctioned to them; and

(b} if so, the steps being taken for
the speedy disbursement of grants to
them?

The Minister of Health and Family
Planning (Dr., Sushila Nayar): (a)
and (b). There were 328 T.B, patients
in Ernakulam district in Kerala to
whom payment was due. Out of
these, payment has already been made
to 308 patients. Immediate steps are
being taken by the State Government
for payment to the remaining patients.

National Bank of Pakisian and
Hablb Baak

3382, Shri Bam Harkh Yadav: Will
the Minister of Flmamce be pleased to
state:

(a) whether Government have made
any special ruleg for the disposal and
appropriation of property belonging to
the National Bank of Pakistan and
Habib Bank; and

(b) if 30, the details of the rules and
their enforcement?

CHAITRA 17, 1888 (SAKA)
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The Mimister of Finance (Shri
Sachindra Chaudhurl): (a) and (b).
The Custodian of Enemy Property for
India, in whom the assels in India of
the National Bank of Pukistan and the
Habib Bank have been vested, has
been requested to arrange for—

(i) the payment in full of trust
liabilities and all other claims,
which are normally entitled
to preference or priority;

(i) the payment of the amount
due up to Rs. 250 in the case

of each depovitor; and

the payment of 80 per cent
and 75 per cent of the total
amounts due to the unsecur-
ed claimants (including
depositors with claims in
excess of Rs. 250) from the
National Bank of Pakistan
ang the Habib Bank respec-
tively.

(iil)

The Custodian is taking steps to
realise the assets of the two banks in
India for making payments to the
extent indicated.

T.B, Beds for Indusirial Workers

3383, Shri P. Kunban: Wil
Minlster of Health and Family Plam-
nlng be pleased to state:

(a) the total number of beds reserv-
ed in the varlous District Hospitals
in Kerala for the industrial workers
suffering from T.B.;

(by whether it Is a fact that a
number of persons are not getting
admission to the T.B. Wards due to
lack of sufficient beds and facilities
in the hospitals; and

(c) if so, the steps taken or propos-
ed to be taken by Government in this
regard?

The Minister of Health and Family

ing (Dr, Sushils Nayar): (a)

94 T.B. beds are reserved In the dis-
trict hospitals in Kerala for the indus-
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trial workers covered by the ESI.
Scheme, as detailed below:—

(i) T.B. Hospital Pulayanarcottah,
Trivandrum—51 beds,

(ii) K. V. Sanatorium, Mulankun-
nathukavu, Trichur—37 beds.

(iii) T. B. Hospital, Pariyaram,
Cannanore District—8 beds.

Total .... 94 beds.

(b) At present there is no patient
under the ES.I. Scheme in Kerala in
the waiting list for admission.

(c) Does not arise.

Kurichi Homreopathy College

3384. Bhri Vasudevan Nair:
Shri Warlor:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether the students of the
Homoeopathy College at Kurichi, Kot-
tayam, in Kerala State have gone on
strike; and

(b) if so, the reasons therefor?

‘The Minister of Health and Famlily
Planning (Dr. Sushila Nayar): (a) and
(b); The required information is being
collected and will be placed on the
Table of the Sabha when received

“Trivindrum Ayurvedic College Union

3385. Shrl Vasudevan Nair:
Shri Warlor:
Will the Minister of Health and
Family Planning be pleased to state:

(a) whether it is a fact that the
union of the Ayurvedic College, Tri-
vandrum has been dissolved by the
authorities; and :

(b) it so, the reasons therefor?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (d) and
(b). The required information has been
called for from the State Government
and will be placed on the Table of the
‘Sabha when received.

APRIL 7, 1966
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Muiti-vitamin Tablets

3386. Shri Basumatarl: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether it is a fact that a con-
signment of 10 million multi-vitamin
tablets meant for the drought stricken
areas in the country arrived on the
2nd March, 1866; and

(b) when the work of their distri-

- bution is likely to start?

The Minister of Health and Family
Planning (Dr, Sushila Nayar): (a) Yes.

(b) A consignment of 208 cartons ete.
containing 1,10,44,500 multi-vitamin
tablets was received as a gift from the
Danish Inter-Church Aid Committee,
Copenhagen through the National
Christian Association of India, New
Delhi. Out of this quantity 98,78,000
tablets have been despatched to the
undermentioned drought affected
States for distribution to the wvulner-
able groups of population e.g. children
(0—5 years) and nursing and expec-
tant mothers, in the drought stricken
areas:—

1. Maharashtra 14,68,000
2, Gujarat 14,88,500
3. Madhya Pradesh 14,84.600
4. Rajasthan 14,64,000
5. Mysore .. 14,804,000
6. Andhra Pradesh ~.. 1470,000
7. Orissa 10,00,000

$4,78,000

wgrere ¥ fawrt o frweeft o o
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Quarters to employees of C.SIR.

3380. Shri Lakhmu Bhawanl: Will
the Minister of Works, Housing and
Urban Development be pleased to
state:

(a) whether it is a fact that the
Council of Scientific and Industrial Re-
search has been informed that no quar.
ters will be allotted to its employees
in future; and

(b) if so, the reasons therefor?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (&) Yes.

(b) The cases of all Public Under-
takingsiCorporations previously declar-
ed eligible for allotment of general
pool residences on payment of stan-
dard rent under F.R. 45-B were recent-
ly reviewed in the light of the
continuing acute shortage of residential
accommodation in the general pool. A
general decision was taken that the
staff of these organisations may be de-
clared ineligible for future allotment
of residences from that pool.

Family Pensions for Kerala Govern-
ment Employees

3391. Shri Warior;

Shri Vasudevan Nair:
Will the Minister of Finance be
pleased to state:

(a) whether the family pension faci-
lities sanctioned for the Central Gov-
ernment employees have been made
applicable to the Kerala State Govern-
ment Employecs also; and

(b) if so, the main features of the

scheme made applicable to Kerala
Govermment Employees?
The Minister of Finance (Shri

Bachindra Chaudhuri): (a) Yes, Sir.
The family pension scheme for Centril
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Government omplovees introduced
from lst Junuary, 1864 has been ox-
tended to the employees of Kerala
Government, but the recent liberalisa-
tion of family pension in respect of
those dying in scrvice after putting in

APRIL 7, 1966

(i) Date of effect . _t-q-upu.

(ii) Eligibility .

Families of Government servants who
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7 years service or more, has not yet
been so extended.

(b) The main features of the family
pension scheme applicable to the
Kerala State employees are:—

have completed

ONE ycar service, permanent or temporary, at the
time of death while in service, and families of retired
Government servants who were in receipt of pension,

(iii) Rates of family Pension :
p.m.

Minimum of Rs. 20/- p.m. and miximum of Rs. 150/-

(iv) Period for which pension For the life of the widow or until remarriage, and

is admissible

minor children u?tc 18 years for boys and 21 years
LN

or marriage for gir

(v) Deduction from gratuity:

Two months” pay subject to a maximum of Rs, 2000(-

Sindy Team on C.PW.D.

3392. Shri V. V. Thevar: Will the
Minister of Works, Housing and Urban
Develop t be pl d to state:

(a) the number of recommendations
made by the study team in regurd lo
the Central Public Works Department
accepted by Government and imple-
mented so far; and

(b) the number of recommendations
accepted but not implemented so far
with reasons for the delay in each
case?

The Minlster of Works, Housing and
Urban Develepmeat (Shri Mehr Chand
Khanna): (a) 30.

(b) 52 recommendations have not
velL been implemented because of the
thme required to obtaln the concur-
rence of various authorities concerned
before the issue of orders.

Ramakrishnapuram, Delhi

3383, Shrl Lakhmu Bhawani: Will
the Minister of Works, Housing and
Urban Development be pleased to
state:

{a) the overall progress of the staff
quarters being constructed at Rama-
krishnapuram, New Delhi;

(b) how many sectors are planned
to be constructed there; and

{e) the time by which all the sectors
will be completed and allotted to the
Government Servanis?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chamd
Khanna): (a) and (b). According to
the approved layout, the colony will
have 18 sectors where 13,234 quarters
have been planned for construction.
Of these, 7,828 have been completed,
3,045 are in progress and the remaining
2,881 have yet to be taken up,

(c) _If funds are available, the re-
maining quarters can be completed in
two years,

wgremg # vt w fowrw

3394. ot ¥o firo arfem:
wft wrhwiy :

w7 G AT Iy a@ € e
i fr e

(%) sgrog o= & guril &
fawre ¥ fore Sred Gty dren ¥
fot gaafr & swew 1 of €
'

(@) Wi & 7 dod aar R
M ¥ Fai 9% qwe w@ aw fin
uefr o #y qf § ?



9945  Written Answers
TraraT Wit amre weater et (W
umE Agw) () o AW
® Al g §, oog # gami
fasrs & o 1467, 85 sy w90 &7
R & |

&) a0 qeadfs giaAT &
AT gewifea sgq qE A9r AERY
FGMT 97 861, 53 AT AAT ATATGH
oy A9 FUE 9T 555.88 AW
Ll

Development of Backward Areas

3335, Shri Linga Reddy: Will the
Minister of Planning be pleased to
state the steps taken for the develop-
ment of backward areas in the Third
Five Year Plan?

The Minister of Planning and
'Bocial Welmre (Bhri Asoka Mehia):
In the main, development of back-
ward areas was uttempted by orlemting
Stute Plans towards greater production
and increased employment gpportuni-
ties in the less developed areas of the

Slates. Besides the location of a few . .

Central public sector industrial pro-

jects in the backward areas, there was
a policy of dispersal of industries spe-*

eially in the consumer goods and pro-
cessing industries. Also, to devise
specific measures for accelerated deve-
lopmenl, backward areag were lo be
identifieg with the help of selected in-
dicators of development. ’
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9948
Ford: Foundation Alg

3398, Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri Bhagwai Jha Azad:
Shri M. L, Dwivedi:
Shri P. C. Borooah:

Will the Minister of Finance be

pleased to state:

(a) whether it is a fact that the Ford
Foundation has pgiven aid worth
Rs. 1'50 crores for two Indiman Uni-
versities and for Calcutta Metropolitar
Projec{ Organisation;

(b) If so, the amount given for Cal-
cutta Metropolitan Project Organisa-
tion; and’

() how this will be utilised?

The Minister of Finance (Bhrd
Sachindra Chandhuri): (a) and (b).
Yes, Sir.

ey w0 & wEae § gEAT e ¥ During the financial year 1965-66 the
s f t | Ford Foundation has approved the
following grants 1o the Indian Univer=
sities and the Calcutta Metropolitian
(m) o, i Planning Organisation:—
e emeesos os o "
Name of the Institution Amount Purpose
of grant

1. University of Delhi |

2. University of Calcutta

3, M.S. University of Baroda

4. Calcutta Metropolitan Plan-
ning Organisation

$243.000 For development of the
Linguisti

$351,000 To provide advisory and training

$517,000 To suppm the e

Department of
stics,
services
to sssist with implemenmtion of the
Calcutta University Act of 1964,

of post 3
training and rescarch in home  science.

. $(i)960,000 To assist the training & research  activitics
Lg)mﬁ.mn gAnisation.

of the Or
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(c} The grants approved for the
Calcutta Metropolitan Planning Orga-
nisation will be used mainly for financ-
ing the services of foreign specialists
and consultants, foreign training fel-
lowships for staff members, import of
books and equipments, and for project
administration costs.

Government Hosgpitals in Delhi

3399. Shri Yashpal Singh: Will the
Minister of Health and Family Plan-
ming be pleased to state:

(a) whether Government Hospitals
in Delhi, particularly Irwip and Saf-
darjang Hospitals, do not have regis-
ters indicating the expiry dates of
drugs, injections etc. as & result of
which they are being used even after
their expiry dates; and

(b) it so, the reasons therefor?

The Minister of Health and Famlly
FPlanning (Dr, Sushily Nayar): (a) All
Government  Hoespitals in Delhi are
Taintaining registers indicating the
expiry dates of drugs, injections ete,
having a limited life to ensure that
thege are not used after the expiry
dates.

(b) Does not arise.

Equity Investment

.3400. Shri Shree Narayan Das:

Shrl Narayan Reddy:
Shri Rameshwar Tantia:
Shri Himatsingka:

Shri P, C. Borooah:

Shri M. L. Dwivedl:
Shrl Bhagwat Jha Amad:
Shri Subodh Hansda:
Shri 8. C. Samanta:

Will the Minister of Finance be
Pleased to state:

(a) whether any review has been
mnade as to the extent of various
incentives given by way of tax credit
certificates, lowering of taxation at
all levels of persomal incomes and
some relief in corporate taxation
have been able 1o attract invest-
ments in new equity capital; and

(b) if go, the result thereof?

The Minister of Flnance (Bhri
Sachindra Chawllbhuri): (3) The Gov-
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ernment keeps under constant review
the various fiscal measures adopted
from time to tiine. It is, hOwever, not
possible to state precisely the effects
of these measures on the inflow of
new equity capital.

(b) Does not arise.

Water Supply te Bangalore

3401, Bhri Linga Reddy: Will the
Minister of Health and Family
Planning be pleased to refer to tha
reply given tg the Unstarred Ques-
tion No. 88 on the 4th November, 1965,
and state:

(a) the progress made in the
implementation of the Cauvery
Water Supply Scheme to Bangalore
City; and

(b) the detalls of the estimate and
work so far done with the up-to-date
outlay so far incurred?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
(i) Necessary materials like pipes
etc. have been purchased.

(ii) Land to the extent of 400
acres required for the construction
of treatment works and the gravity
main has already been acquired.

(iii) Technical Consultants vis, M/s.
Binny & Partners Ltd, have been
appointed. Their final report was
expected by the end of March, 1966,

{b) The details of the estimates of
the Project are aos follows:

Estimates for bring-
ing 80 MGD of treated
Water from the River
Cauvery to Bangslore:

Remodelling the

Rs. 15 crores

existing  distribution
system: Rs. 4.5 crores
Construction of
Mains and outfalll
sewers and installa-
tion of treatment
units: Rs. 6.5 crores
ToTtAL: Rs. 26 crores
———l
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TPhe expenditure incurred so far
upto 31-12-6% 15 as follews;

196304 Rs. 22.54 lakhs
1964-66 Rs. 80.82 lakha
1065-86 Rs. 85.45 lakhs

Work so far done

The integrated water sypply ancd
Sanitafion Scheme for Bangalore is
estimated to gost Rs. 26 cores.

. The Project is under review. by the
International Consultants (M/s. Binny
& l’pr‘.n_e,rs Pvi, Ltd.) and it is hoped
that on the basis of their report
which iz expected shortly, global
tenders would be ipvited during
19§6-63, The first pbase of the Project
iy Pigoaedl for completion by 1871
“he existing water supply and sewage
systems are being remodelled to suit
thg increase in supply by 60 MGD-in
the first phase, and 120 MGD in the
second phase.

The work relating to remodelling
of distribution system is alsg in
Progress.

The question of laying additional
sewers is being examined by the
Consultants and new works are
being taken up as and when their re-
commendglions are received. Lhe
construction of the staff colony at
Thorekadanahalli, and other ancillary
works, are being done.

Sopaxling of Coins
3402. Shrl Kggnl Singhil: Will the
Minister of Flnance be pleased lo
state:

(a) whether Government are
aware of large scale smuggling of
Indian coins by some businessmen In
the coastal towns of Gujarat for
which they receive high prices; and

(b) if so, the effective steps taken to
prevent smuggling on this coastal
Mne?

The Minister of Finance (Shri
Sachindrg Chaudhurl) (a) In the

recent past, Customs Officers in (LS
eoastal areas of Gujarat effected o
few seizures of Indian colng on sus-

AFPRIL 7, 1966

Written Answers  ggsT
picion that they were intended [for
smuggling out of India. It cannot,
however, be sdid that they point to
any large-scale smuggling of such
coins.

(b) All Customs. Qfficers in ihe
coastal areas have been alterted and.
strict wvigilance is being kept over
suspacted persong and vessels.

Erosion:, ou Wesiern. Bea Coast.
3403, Shri Yashpal Singh:

Bhri Hem Barua:

Shri Karni Binghji:

Will the Minister of Irpigation amg,
Powsr be pleased to state:

(a) whether Government's atten-
tion has been drawn fo problem of
erosion on ithe western sea coast of
India; and

(b) the action proposed to be taken
by the Central and State Govern-
ments in Kerala and elsewhere?

The Mioisier of Irvigation aod
Powey (Shri Fakbruddia Ahmed):
(a) Yes,

(b) A statement is laid on the
Table of the House, [Placed in Lib-
rary. See No. LT-8009/66].

gl afosiane

3404 oY gww wT wgmo
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3406, oft pEw ww wepTe :
w frarf wie fegey woft 4
1965 % waTvifwe s Awwy 111 &
I ¥ Aoy F gy aATr A Ot
ﬂiﬁfﬁ:

(%) #em w3w § qa1 AEEAAAT
oo & odd 9% A SH-SA
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fawd dix fogy wit () ow-
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L
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Development of UP.

3406. Shri Visbwa Nath Pandey:
Will the Minister of Finames be
pleased to state:

+ (a) the amount actually allotted to
and spent by the Uttar esh Gov-
ernment for the devilopment of the
Stute during 1965-66; and

(b) the amount proposed Lo be
allotted to the State for the purpose
during 1066-677

The Minister of Fimamce (Shri
Sachindra Chandhurl): (a) The
smount of Central assistanee allotted
for State Plan schemes in Uttar Pra-
desh in 1986-66 iz Rs. 120.790 crores.

The sactuasl expenditure will be
reported by the Stale Government
only by the end of June, 1966

(b) While the firm fgures of
assistanee have not yet been flnally
communieated to the Siaste Govern-
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ment; the proposed
State Plan is Rs, 79.

Rural Indusiries M#cu Programme
in UF

sistance for the
crores,

347. Shri Vislywa Nath Pandey: Wil)
the Minister of Planning be pleased
to state:

(a) the area selected in Uttar Pra-
desh fer the rural induatries projecis
programme sponsored by the Rural
Indumtities - Mahnfag Committee of the
Plannivg Cemmission in the year
1985-66; )

(b) the criteria for selecton; and

(c) the progresy mads so far under
the scheme? ~ St

of Planning and
1 (Shri Asoka Mehisa):
(a) to (¢). A statement is placed on
the Table' of tho House. [Plared in
Library. See No. LT-6010/88].

Thy Minister
Social Welfare

it ywe siw o e

3408. off frowwrw T @ W
TIWAT FRY T WA FY T N

(%) 1 wdw, 1964 ¥ 31 A,
1965 @ Iere sw ¥ tafear, mafge,
sy aer arge fael & faww
& faw, Jav fe o2u w7 fawrdor
ot ft, ga et wwrerfn o of;
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O | 70 gAate B ITWM A4
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Flood Control Bchemes in U.P,

3400, Bhri. Vishwa Nath Pandey:
Will the Minister of Drrigation and
Power be pleased to state:

(a) the nalUfre and extent of central
assistance given to Uttar Pradesh
Government for flood control schemes
during 1083-88; and

(b) the names of the schemes for
which the assistance wag granted?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) A sum of Rs. 147.50 lakhs Thas
been sanctioned to the Government
of Uttar Pradesh as Central loan
assistance for their flood control
programmsa during 1985-66,

(d) Thé Central asslstance Is not
for any specific scheme, but for the

programme of flood control and
drainage works~ taken up by the
State Government during the year

consisting of a large number of
schemes lor the construction of em-
bankments, ralsing of marconed
villages, profection of towns, river
training works, etc.

Enquiry Inte Muondhra's heldings Im
U. K,

3410, Shri 5. M. Bamerjee:
Shri Vishwa Nath Pandey:

Will the Minister of Flnamce be
Pleased to Tefer fo the reply given
to Unstarred Question No. 440 on
the 11th November, 1985 regarding
enquiry into Mundhra's holdings in
UK. and state:

(a) whether it is a fact that Shri
Harl Das Mundhra has got holding
worth £10 lakhs j London in res-
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pect of which an enq\firy was held by
the Company Law Administratios
and Enforcement Branch
help of Scotland Yard;

(b) if so, how much expenditure
has been incurred on the emquiry;
and

with the

(c) with what result?

The Minister of Flaance (Shri
Bachindra Chaudhurl): (a) to ().
The miélter is still under investiga-
tion and it would not be in public
inferest fo disclose any details about
this case at the present gtage,

Use of river waters

M1l Shri P. R. Chakravertl: Will
the Minister of Drrigation and Power
be pleased to atate:

(a) whetller agreement has Deen
reached between Rajasthan, UP.
and Punjab regarding the use of river
waters;

(b) the terms of the agreement;

ic) whether the question relating
to the distribution of the canals which
feed Punjab ferritories from the Agra
Canal has Been settled; and

(d) whether Government have
advised the State Governments con-
cernel to sef up a machinery for
regular consultation and prompt
settlement of disputes?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
and (b). The following broad decl-
sions have been taken regarding the
distribution of Ravi-Beas waters
between Punjab and Rajasthan and
utilisation of Krishnavati and Sahibi
waters between Punjab and Rajasthan:

(1) 35 per cent of the total
allocable Havi and Beas
waters will Be given to Rajas-
than both for Kharif and
Rabi for the next year ending
31st March, 1967.

The waters to be stored at
Krishnavati dam in Rajastham
should "be shared half and

)
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Half as between Rajasthan
and Punjab.

The storage for Irrigation in
Sahibi dami in Rajasthan
would be shared between
Rufusfhian and Punjab in the
ratio of %0:80.

Rajasthan should be glven
50 cusecs of regeneration
supplies In the river Sutlej
between Rupar and Harike,
during the Rabl seasen, till
March, 1970.

(c) It was decided to further exa-
mine the question at technical level
by a Committee.

(d) No.

(1)

(v)

Thermal Power Production During
Fourth Plaa

3412, ShrfP. R. Chkraverti: Will

the Minister of Irrigation and Power -

‘be pleased to state:

(a) whether Government propose
40 have T3 million K.W. of electric
power through thermal generation in
the Fourth Plan perlod;

(b) whether India was expected to
be self-sufficient 1o The Jesigning of
thermal power stations; and

t¢) whether Inmia has undertaken
the task of assisting emerging coun-
tries In Africa tb develop their hydro-
electric capaclty?

The Minister of DLririgation and
Power (Shri Fakhruddin Ahmed):
(a) The Fourth Plan has not yet
been finalised. However, on the basis
of tentative targets envisaged, about
7.5 millon KW of thermal generating
capacity is likely to be added during
the Fourth Plan.

(b) Every effort 15 belng made 1o
-attain  self-sufficiency in designing
thermal power stations,

(c) The manner in whifh assistance
may be glven by the Government of

India to countries in Africa and Asia

in developing their hydro-electric
resources I3 under consideration,

Utilisatioy of Irrigaflon Potential

413, Bhri P. R. Chakmvertl: Will
the Minisier of Lrrigation and Power
be pleased lo state: =

(a) whether Government have
taken into sccovn' “he comments of
a survey team about the Rajasthan
Irrigation Department emphasising
the peed for some sultable executive
or legislative action to deter interven-
ing farmers from interfering with the
utilisation of irrigation water in me-
dium and minor irrigation projects
ureas; and

(b) it so, the action proposed to be
taken in the matter?

The Minister of Lrrigation amd
Power (Shri Fakhruddin Ahmed):
(a) and (b). Proposals to amend the
Rajasthan Irrigation and Drainage
Act, 1954 are under the consideration
of the State Government,

Amistance to Rajasthan

3. Bhri Dhaleshwar Meela:
Shri Ramachandra Ulaka:

Will the Minister of Finance be
pleased to =tate:

(a) whether It is a fact that there
has been shortfall in the assistance
given to the State of Rajasthan in
1985-66; and

(b) if so, the steps taken by Gov-
ernment to remove the difficulty by
releasing the promised amount?

The Ministey of Fllance (Shri
Bachindra Chanodburi): (a) and (b).
The assistance to Rajasthan State

for 1985-88 has been released on a
provisional basis by the various

Ministries of the Govt. of India. The
shorifall against the assistance due
can be assessed only after the

expenditure actually incurred is re-

ported by the State Government by
June 1886
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House Bullding Advances in Bajagthan

3415, Shri Dhuleshwar Meema:
Shri Ramachandra Ulaka:

Wil the Minister of Works, Housing
and. Urbay, Development be pleased to
stafy;

(a) the number of applications re-
ceived from Central Government em-
ployees in Rajasthan for house build-
ing advances during the period from
i0th November, 1986 so far;

(b) the number of applicationg ap-
proved by Government; and

(¢) the total amount of loan granted
to ‘them during the above period?

The Minister of Works, Housing and
Urban Development (Bhri Mehr Chand
Khanna): (a) Three.

(b) One. The other two applications
have been referred back to the spon-
soring Departments for rectification of
defects or omissions,

(c) Rs_ 19,300/-.

Slum Clearance in Rajastham

3416. Shri Dhuleshwar Meena:
Birl Rimachandra Ulaka:

Wil the Minister of Works, Housing
and Urbap Developmment be pieased to
state:

(a) the total umount actually granted
for slum clearance in Rajasthan during
1965-66; and

(b) the amount proposed to be given
for the purpose to Rajasthan during
1088-677

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Kbanna): (a) A sum of Rs. 2.00 lakhs
{Rs. 1.50 lakhs as Central share and
Rs. 0.50 lukh as State share) was pro-
vided under the Slum Clearance
Scheme in Rajasthon for 1965-66, The
State Government have however not
reported any expenditure under the
Scheme during this year. Conse-
quently no central assistance has been
released to them,
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(b) The Government of Rajasthan
have not proposed any provision for
this Scheme for the year 1966-67.

Research Schemey for Emjasthan

3417. Shri Dhuleshwar Meena:
Shri Rimachandra Ulaka:

Will the Minister of Lrrigation and
Power be pleased to stale:

(&4) whether the research schemes
have been sanctiomed or are proposed
to be- sanctioned- by the Central Board
of Irrigation and Pbower in Rajasthan
during 1866-67; and

(b) if 30, the details thereof?

The Minister of Trrigatdon and
Power (Shri Fakhruddin Ahmed): (a)
and (b). No rescarch scheme relating
i River Valley Project and Flood
Contro] Works has been sanctioned or
are proposed to be sanclioned during
1886-67 in Rajusthan. However the

' following problems are proposed to be

a'lotted under the Fundamental and
Basic Research Scheme on Power to
the Rajasthan State Electricity Board
during 1966-67;

(1) Insulator conmtamination in
polluted and industria] atmos-
pheres;

(2) Transmission Line suppert
designs;

(3) Lightning effect on owarhead
lincs; and

(4) Vibration problems of over-
heaq lines,

A sum of Rs. 3,00,000 approximately
is being earmarked for allocation to
the Rajasthan State Eleetricity Board
during the year 1968-67 for the above
studjes.

Anti-Tuberculosis Drugs
3418. Shrl Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Will the Minister of Health and
Family Planning be pleased to state:
ta) whether there is any shortage of

anti-tuberculogis drugs in the country
at preseat; and
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(b} if 0, the stepe taken: by Gavern-
ment t0 meot the siartage? -

The Minisier of Health and Family
Plapning (Dr. W&Ml (a) Na,

(b) Dees not arise.
Bevelopment of Oriasa

3419. Shr| Ramachandra Ulaka: .
Shri Dhuleshwar Meena:

Will the Minister of Fioance be
Pleased to state:

fa) the amount actually allotted to
and. sperd by the Orisa Gevernment
for the devalopment of the Stute during:
1965-66; and

(b) the amount prpposed to be allot-
ted to the State for the purpose during
1966-677

The Minister of Fimance (Shri
Sachindra Ohaodberi): (a) The amount
of -Central assistubce ahlotted for State
Plan schemes in Orissa in 1966-66 is
Rs, 4242 crores. The actual expendi-
ture will be reported by the State
Government only by the end of June,
1966.

(b) While the firm figures of assis-
tance have not yet been finally com-
municated to the State Government,
the proposed assistance for the State
FP.an is Rs, 24'70 crores,

Primary Health Centres In Orissa

3420. Shri Ramachandra Ulaka:

Shri Dbaleshwar Meena:

Will the Minister of Health and
Family Planning be pleased to state:

(a) the number of Primary Health
Centres  functioning at  present in
Orissa;

(b) the number of such centres pro-
posed to be opened during 1966-87 in
Orissa; and

(¢) the amount a'lotled to Orissa
Government for the purpose during
the above period?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) 239,

(b) 65. The State Government was
expected to have one Primary Health
Centre for each Block by the end of
the Thirg Plan,  These sixty  five
ventres represent those which they
i'ould not establivh during that period.
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(c) Rs, 500 lakhs out of which the
share of the Central Governmant, Min-
istry of Health and Family Planning
will b Re. 3:60 lakhs,

A sum of Rs. 55703 lakHs has also
teen provided by the State Govern-
ment for the continuance of Primary
Health Centrvg in the State during
1988-87 in addition to the provision
available under the schemetic budget
of the community development blocks.
Rural Housipg Scheme it Orissa
321, Shri BEamachaades Ulaka:
Sbri Dhuleshwar Macns:

Will the Minister of Werks, Housiag
and - Urban Develspment be pleased to
slate:

(a) the amount actually spent by
Orissa Government under “Rural
Housing Scheme” during 1085-66; and

(b) the amount proposed to be given
to that State far the purpose during
1966-877

The. Minister of Woeks, Heasing and
Urban Development (Shyi Mabr Chand
Khanna): (a) The agtual expenditure
during the first three quarters of 1965-
68 under the Village Housing Projects
Scheme in Orissa was Rs, 2°88 lakhs.
The anticipated cxpenditure during the
last quarter is Rs 412 lakhs,

(b) Rs 1-60 lakhs.

Export Price of Oplum

3422, Shri Badshah Gupta: Will
the Minister of Flnance be pleased to
state the export price of Indion
opfum per tola and its per tola price
at Singapore, Aden. Hong Kong and
Bahrain respectively?

The Minister of Flonance (Shri
Anchindra Chaodhuri): The price at
which opium 15 Presently exported
from India is uiform irrespective of
the country to which it is exported.
It works out to 69 Paise per {ola
Indian opium is not legally exported
to Singhpurt-. Aden, Hong Kong and
Bahrain

Indian Coins as Legal Temder Abroad
323, Shri Badshah Gupts: Will the

Minicter of Finunce be pleased 10
slate the names of the countiries
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where Indian cains are accepted as
legal tender?

The Minister of Finance (Bhri
Sachindra Cbaudhuri): Indian coins
are legal tender in Bhutan. They are
4lgo used af & medium for monetary
transactions in parts of Nepal but
His Majesty's Government of Nepal
have taken steps to replace them by
Nepali currency under the provisions
of the Nepalese Currency Circala-
tion Expanslon Act, 1857, of His
Majesty's Government, (There being
no exchange control between India
and Nepal there is free movement of
Indian coins between India and
Nepal.)

Indian coins are also legal tender
in Sikkim which has g sgpecial treaty
Telationship with India

Low-Income Housing Greup

3424, Bhri Bhagwat Jha Aszad:
Bhri M, L. Dwivedl:
Shri 8. C. Samanta:
Shri Subodh Hansda:
Shri P, C. Borooah:

Will the Minister of Works, Housing
and Urban Development be pleased to
state the steps taken to provide the
low-income housing group with low
cost material of house building like
cheap mechanised bricks etc.?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Kha_nnl): Efforts are being made to
sel up mechanised brick plants both
in the private and puhblic sectors, Two
mechaniseg brick plants are operating
near Madras and Srinagar. Anothcr
plant set up by the Government of
West Bengal has recently gone into
production at Palta near Calcutta.
The National Buildings Construction
Corporation, an undertaking of this
Ministry, is also setting up a plant
near Delhi. It has also been decided
to set up with Polish assistance fac-
tories at Bandel (West Bengal) and
Ennore (Madras) for the manufacture
of cellular concrete blocks using fly-
ash, sand and lime as materials,
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Umauthoriseg Occupntion of Govera-
ment Accommodation

3425. Shri Daljit SBingh: Will the
Minister of Works, Housing and Urban
Development be pleased to refer to
the reply given to Unstarred Question
No. 720 on the 26th August 1985 and
state whether suitable action in all
cases hag been taken by Government
against the unauthorised occupants of
Government accommodation in New
Delhi?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): Yes.

Demolition of Government Bulldimgs

3426. Shri Duljit Singh:
Shri Lahtan Chaudhry:
Shri Yamuna Prasad Mandal:

Will the Minister of Works, Houslng
ang Urban Development be pleased to
state: '

(a) whether it is a fact that a large
number of Government buildings in
Delhi are being demolished even du-
ring the emergency period inspite ot
the fact that they are in good condi-
tion;

(b) if so, the number of such Gov-
ernment buildings being demolished;
and

(c) the reasons thereof in each case?

The Minister of Works, Housing
and Urban Development (Shri Mehr
Chand Khanna): (a) No, Only old
buildings, that have outlived their life
or come in the way of re-development
according to the Master Plan of Delhi,
are being demolished.

(b) and (c¢). A statement is placed
on the Table of the House. [Placed
in Library. See No. LT-6011/66].

Durgapur and Bandel Thermal Fower
Stations

3427. Shri Mohammad Elias:
Shri 8. M, Banerjee:
Dr. Ranen Sen:
Will the Minister of Irrigation amd
Power be pleased to state:
(a) the amount spent against the
generation and  distribution  works
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under the Durgapur and Bandel Ther-
mal Power Stations, respectively;

(b) the r for the d d of
power not coming up to expectations
in the greater Calcutta area: and

fc) the demands anticipated by the
Sachdeva Commitlee’s Report which
have not matrialiseq and the reasons
therefor”

The Minister of Irrigation and
Power (Shri Fakhroddin Ahmed):
(a) About Rs. 27 crores have so far
been spent on the generation works
under the Bandel thermal power sta-
tion and about Rs. 5 crores on (rans-
mission and distribution works mak-
ing a total of Rs. 32 crores. A sum
of Rs. 18.01 crores has been spent for
plant, machinery and building of the
Coke Over Power Plant of Durgapur
Porjects Ltd. and Rs. 8.9 crores in
transmission and distribution works.

(b) and (c), The main reasons for
the shortfall in load development in
the greater Calcutta area has been the
retarded growth of Industries and
other consuming units in the area be-
cause of severe import restriction and
difficult foreign exchange position.
The major consumers whose demands
did not increase as anticipated by the
Sachdev Committee are (1) ACC
Vickers—Durgapur, (2) Mining Mach-
inery Project, Durgapur (3) Benani
Metals, Optical Glass, Kreb at Durga-
pur (4) Fertilizer Plant, Durgapur,
(3) Alloy Steel Plant, Durgapur, (6)
Railway Traction, (7) Deep Tubewell
Irrigation, (8) Farakka Barrage and
{9) Calcutta Flectric Supply Corpora-
tion,

Durgapur and Bandel Thermal Power
Stations

3428 Shri Mobhammad Elias:
Shri 8. M, Banerjee:
Dr. Ranen Sem:

Will the Minister of Irrigation and
FPower be pleased to state:

(a) whether it is a fact that the
Durgapur Thermal Power Station and
the Bande| Thermal Power Station of
the West Bengal Government are
lying idle for lack of demand;
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(c) the present installed capacity of
the two power stations at Durgapur
and Bandel and the actual presen:
load on them: and

(d) the reasons for not anticipating
the shortfal] in their load develop~
ment?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (4)
to (d), The Thermal Power Station
of Durgapur Projects Ltd and the-
Bandel Thermal Power Station of the
West Bengal Government are not lying
idle for lack of demand. Both theze
power stations are making their con-
tributions to the integrated power grid
feeding Greater Calcutta area. The
present installed capacity of Durgapur
Power Station is 210 MW, the salcable
capacity being 160 MW. The present
load on this power station is 156 MW,
The installeq capacity of Bandel
Power Station at present is 175 MW
with saleable capacity of 158 MW:
The present load at Bande] is 122 MW.
It is not to be expected that a large
thermal power station will be fully
loaded as soon as it is commissioned.
It is considered that with the gradual
increase in industrial growth, both the
therma] power stotions at Bandel and
Durgapur will be fully loaded. It is
desirable to plan new generating units
well in advance so that such units can
be commissioned by the time the exle-
ting units are fully loaded. Besides,
it takes at least 4 to 5 years to put a
large thermal power station into com-
mission, The West Bengal Govern-
ment were, therefore, justified In
obtaining sanction for the sixth unit
(150 MW) extension of the Durgapur
Project and the Santaldih thermal
Power Project involving installation
of 480 MW. The shortfall in load
development is not of a large order
ang is largely due to retarded growth
of industries and other consuming
units in the area becsuse of severe
import restrictions and difficult forcign
exchange position,
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Councll for Demographic Problems

3429, Bhrimatl Savitri Nigam: Will
the Minister of Health and Famlily
Planning be plecased to state:

(a) whether any special Council has
been formed to discuss the demogra-
phic problems; and

(b) if so, when and its composition?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): {a)

Demographic Advisory Committee has
been formed.

(b) The Commitlee was originally
constituted on the 2nd April, 1868 and
reconstituted twice i.e. on the 28th
February, 1862 and the 27th January,
1966. A list of members of the present
Committee is laid on the Table of the
House. [Placed in Library See No.
LT-6012/66].

Committee on Second-hand Equip-
ment for Developing Countries
3430. Shri Sidheshwar Prasad: Will

the Minister of Plamming be pleased to
state:

{a) whether the attention of the
Planning Commission has been drawn
to the report of the committee on
Second-hand Equipment for Develop-
ing Countries conslituted by the Uni-
ad Nations Organisation:

(b) if 80, the recommendations of
*he Committee; and

(c) the reaction of the
Commission thereto?

The Minister of Planning and Soclal
Weltare (Shri Asoka Mebta): (a) and
(b}, The Planning Commission has
reen a copy of the Report of the Ex-
pert Group on Second-hand Equipment
for Developing Countries. The main
conclusi and recor
the Report are as follows:—

(i) Considerable quantities of
second-hand equipment with
potentiality for use in deve-
loping countries are generated
every year in advanced indus-
trinl countries, There is little
knowledge in developing coun-
triea of the awvailability ami
source of second-hand equip-
ment.

Planning
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(ii) While the selection of second-

(iii) The

(iv)

(v

hand equipment has to be
made only after a careful
scrutiny of costs and benefits
it appears that the use of
second hand equipment for
certuin production program-
mes in developing countries
can be advantageous; but great
care is necessary in choosing

the right technology and
equipment in order to safe-
guard the interests of deve-

loping countries,

developing countries
should make arrangements to
collect and disseminale in-
formation on the availability
and source of second-hand
equipment and about fields in
which second-hand equipment
could be used with advantage.
There should be no  special
restrictions on the import of

d hand equif which
are not applicable to the im-
ports of pew equipment.

The developed countries
should also make arrange-
ments for collection and dis-
semination of information on
the availability of second-hand
equipment and  particularly
complete plants so that intend-
ing purchasers in developing
countries will find it easy to
locate guitable equipment, The
scope of aid programmes
should be widened to include
and increase the economic uti-
lisation of second-hand equip-
ment and the developing
countries should make gov-
enrmemal export credit in-
surance available for such
equipment.

The United Nations should
prepare additional studies on
the suitability of second-hand
equipment by industry sectors
and by type of equipment and
provide increased rechnical as-
sistance to developing coun-
tries, at their request, in  the
selection and  purchase of
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second-hand equipment from
the advanced countries.
(c) The * Report is under examina-
tion.

-Shortage of Currency notes in Packets

3431. Sbri Hukam Chand

Kachhavaiya:
Shri Bade:
Shri Jedhe:

Will the Minister of
pleased to state:

(a) whether it is a fact that a num-
ber of reports about the shortages in
the packets of currency notes contain-
ing one hundred pieces of notes and
issued by the Reserve Bank of India,
New Delhi were received by the Re-
serve Bahk of India, New Delhi from
various banks such as the Central
Bank of India, the Punjab National
Bank and the Lloyds Bank and the
<itizens of Delhi;

(b) if so, the number of such ocases
«during the period from 1st January,
1966 to 26th February, 1906;

{c) the number with denominations
of the noles found short in each case;

Finance be

(d) how these shortages were made
good;

(e) the number of cases (with
amount) in which the shortages were
not made good and the reasons ther.-
for;

(f) the action teken to put an end
to such cases of shortages in future;
and

{g) whether all these cases were
referred to the Police authorities for
investigation and iT not, the reasons
therefor?

The Minisier of Finance (8hri
Sachindra Chaudhuri): (a) to (¢). Dur-
ing the period 1st January, 1966 to 28th
February 1966, three cases of shortage,
involving 15 notes of Rs. 100 (eight in
one and seven in another) and on2
note of Rs. 10, in packets of currency
notes issued by the Reserve Bank of
India, New Delhi were reported to
them.

(d} and (e). In two cases the shor-
tepges were reported after 3 and 5§
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days and hence the Bank could not
accept liability for the shortage. In
the third case, involving 8 pieces of

‘Rs. 100 notes, the shortage was re-

covered from the concerned employee
who was found responsible for failure
to observe the prescribed procedure
in the examination of note packets,
(f) and (g). The Reserve Bank's
procedure for receipt,wpayment etc. of
notes provides several checks and
counter-checks at various stuges and
this has been found sufficiently efflec-
tive. The Bank's rules also provide
for reporting cases, involving loss to
the Bank. to the Police wuthorities,
wherever necessary. In the particular
cases referred to above, it was not
considered necessary by the Bank to
make any report to the Police authori-
ties because:
(1) No reponsibility was ama:d
by the Bank in two cases, and
(2) In the third case disciplinary
proceedings  ‘were taken
: the respomsible em-
ployee and the shortage re-
covered from him.
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Smallpox Eradication Scheme in Delhi
3433, Shri Hukam Chand

Kachhavaiya:
Shri Bade:

Shri Prakash Vir Shastri:
Shri Onkar Lal Berwa:
Will the Minister of Health and
Family Planning be pleased to state:
(a) the number of persons including
children who have been vaccinated so
far in Delhj since the introduction of

th Pilot Smallpox Eradication Pro-
gramme;
(b) the number of persons who

died or suffiered from other compli-
cations including polio and encephali-
tis after the vaccination or revaccina-
tion according to age group;

(¢) whether it is g fact that vacci-
nation does not necessarily afford any
immunity against smallpox; and

(d) whether it is also a fact that
vaccination is the cause of the follow-
ing diseases; encephalitis, Gastro-
enteritis, whooping cough, diptheria,
pyoriaris enlarged tonsils, inflamma-
tory fevers blinders and a host of
other chronic diseases?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
(i) 692,066 persons including children
were given primary vaccination.

(ii) 60,35,807 rewaccinations were
done , Since a person may have been
vacrinated more than once during this
period information on the exact num-
ber of persons revaccinated is  not
available.

(b)y Nil,

(c) No

(d) No

Smuggling of Chinese Consumer

goods into India

3834. Shrl Lakhmuo Bhawani:

Shri Wadiwa:
Shrimati Shyamkumarl Devi:

Will the Minister of Finance be
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pleased to state:

(a) whether Government are aware
that a large number of Chinese con-
sumer goods are being smuggled into
India through Nepal and sold in India
at comparatively cheaper prices;, and

(b) if so, the steps Government are
taking in the matter?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) There is-
some smuggling of Chinese consumer
goods. mostly by individuals visiting
Nepal, but as far as the Government
are aware it is on a very small scale,

(by Officers posted in the border
areas have been alerted to intensify
vigilance.

Excise Duty on Crystal Sugar

3435. Shrl Maurya:

Dr. Ram Manohar Lohia:

Will the Minister of Finance be-

pleased to state:

(a) whether Government have re-
ceived any protest from the Sugar
Mills' Association against the jncrease:
in the excise duty on crystal sugar,

(b) it so, the reasons
against the increase; and

(¢) whether there was any mention
of a possible decontrol of sugar?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a). Yes, Sir.

(b) and (c¢). The main reasons
advanced are as follows:—

(i) Increase in excise duty om
crystal sugar which is already
heavily taxed by Central and
State Governments will fur-
ther aggravate the situation in
the industry;

(ii) In the event of decontro]l of
sugar, the market may not
absorb the increased excise
duty and the burden may fall
on factories, consumption
would be seriously jeopardis-
ed and development and
growth of sugar industry as
planned would be retarded;

Higher duty would further
increase existing tax disparity
between crystal sugar and

advanced

(iii)
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khandsari sugar and conse-
quently sugar output will
suffer,

Excise Duty on manufacturing of

Cigars

3436, Dr, Ram Manchar Lohia:
Shri Maurya:

Will the Ministry of Finance be

pleased to staet:

(a) whether Government have recei-
ved any protest from Cigar Manufac-
turing Industry about the proposed in-
crease in excise duties, and

(b) whether it will affect the export
of cigarg from India?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes, Sir,

(b} No, Sir. The imposition of
excise duty should not affect the ex-
port trade of cigars. There are pro-
visions permitting the export of cigars
and cheroots from India under bond
(i.e. without payment of Excise duty);
or, alternatively, refund of the excise
duty if any paid can be claimed sn
their export. It is also possible to
claim refund of the Excise duty paid
on the tobacco contents of cigars and
cheroots exported.

Advertisement over Radlo Ceylon

3437. Shrimati Maimoona Saltan:
Will the Minister of Finance be pleased
to state:

(a) the amount spent in foreign ex-
change by the Indian firms on the com-
mercial advertisements through Radio
Ceylon in 1964 and 1965; respectively;
and

(b) the steps taken by Government
to save the amount of foreign ex-
change spent on such commercial ad-
wvertisements?

The Minister of Finance
‘Sachindra Chaudhuri): (a)
1984 Rs. 2.24 lakhs
1965 Rs. 389 lakhs
{b) This exchange has been released
in terms of Government- policy on
export promotion. Government do
not consider it necessary to put any
turther restriction for the time being.

137 (ai) LSD—4.

(8hri
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Demolition of Jhuggis in Delhi

3438. Shri Yashpal Singh:
Shri Hukam Chand
KEachhavaiya:
Shri Bade:

Will the Minister of Works, Housing
and Urban Development be pleased to
state:

(a) whether it is a fact that many
Jhuggis and Jhopris were demolished
by the Municipal Corporation of Delhi
during the winter season of 1965-66 in
Delhi;

(b) if so, whether these families
were provided with elternative accom-
dation;

(¢) whether it is also z fact that
due to thig demolition, the families
were lying in the open places and
some childern died as a result thereof;
and

(d) if the steps taken by Govern-
ment against such demolition?

The Miniser of Works, Housing and
Urban Development (Shri Mehr Chand
Ehanna): (a) and (b). During Novem-
ber upto the 15th December 1885,
2324 squartters families were removed
from Government and public lands
under the Jhuggis and Jhopris Re-
moval Scheme. Of these, 1249 eligible
families were provided with alterna-
tive accommodation; the remaining
families were not eligible for the same.

(c) and (d). No. In order to avold
hardship to jhuggi dewellers, clearance
of unathorised squatters was suspen-
ded from the 16th December 1885 to
the 20th February 1966.

Demolition of Jhoggis

3439. Shrt Yashpal Singh:

Shri Bagrl:

Will the Minister of Works, Housing
and Urban Development be pleased to
state:

(a) the number of Jhuggis and Jho-
pris which have been demolished im
the capital during the last three years;

(b) whether Government have pro-
vided with alternative wccommodation
to all these families;

(c) it not, the reasons therefor; and
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(d) when all these families will be
given alternative accommodation?

The Minister of Works, Housing and
Urban Development (Shri Mehr
Chand Ehanna): (a) to (d). About
25,100 sguatter families were removed
from Government and public lands
under the Jhuggis and Jhopris Re-
moval Scheme during the years 1963,
1964 and 1985. Of these, about 18,450
families were provided with alterna-
tive accommeodation. The remaining
8,650 families were not eligible for al-
ternative accommodation,

Assistance to Andhra Pradesh for
Famine Relief Works
3440, Shri Kolla Venkaiah:
Shri M. N. Swamy:
Shri Laxmi Dass:

Will the Minister of Finance be
Ppleased to state:

(a) whether the Government of
Andhra Pradesh have requested finan-
cial assistance to meet the expenditure
on famine relief works;

(b) if so, the amount of assistance
requested; and

(c) the action taken by Government
thereon?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes, Sir.

(b) Rs, 2'65 crores.

(¢) The matter is being examined
in the light of the recommendations of
the Ceniral Team of Officers which had
visited the State to study the drought
situation.

Bhakra Dam
3441, Shrl Yashpal Singh:
Shri R. 8 Pandey:
Shri Ram Harkh Yadav:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether his attention has been
drawn to the statement made by the
Punjab Irrigation Minister that the
estimated life of Bhakra Dam will now
be 390 years against 385 years as weas
planned earlier because of silting; and

(b) if so, the action taken in  the
matter?
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The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed): (a) Yos.

(b) In order to reduce the silting
rate of the reservoir, the following
Scil Conservation measures are being
undertaken in the catchment area of
Gobindsagar:

(i) Restriction on  grant of
‘Nautors' i.e. breaking of new
lands for agriculture;

(ii) Terracing and contour bund-
ing of existing agriculture
lands where necessary;
Elimination of goats from the
catchment area and reduction
in the number of cattle;

(iv) Closing certain areas to groz-
ing;

(v) Afforestation and protection
of the existing forests; and

(vi) Construction of check-dams
and other engineering works
on the River Sutlej ond its
tributaries.

Substandard T. B. Tableis

3442. Shri Yashpal Singh: Wil] the
Minister of Health ang Family Plan-
alng be pleased to state:

(iii)

{a) whether it is a fact that about
two lakh tablels used in the treat-
‘ment of T.B. and supplied by a Delhi
firm were found to be ‘sub-standard
by the Deputy Director of Health Ser-
vices in March, 1966 and

(b) if so, the action taken against
the firm?

The Minister of Health and Family
Planning  (Dr. Sushila Nayar): (a)
and (b). A complaint was received by
the Drugs Controller, Madras from
the Deputy Director of Medical Ser-
vices (ESI), Madras to the effect that
the PAS {ablets used in the treatment
of Tuberculosis, supplied by a firm of
Delhi to ESIS did not conform to
the prescribed standards. Consequent-
ly, stocks of about 117,500 PAS tab-
lets supplied by the firm were seized
by the Drugs Inspector of the area
from the ESI Hospital in Madras,
under the relevent provisions of the
Drugs and Cosmetics Act, 1940, The
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samples from the seized stock of the
PAS tablets have been sent for analy-
sis. The report of the analysis is await-
ed.

Selzure of Currency at Palam Airport

3443, Shyi Himatsingka:
Shri Vishwa Nath Pandey:
Shri Bameshwar Tantla:
Shri D. C, Sharma:
Shri P. C. Borooah:
Shri P. L. Barupal:

Will the Minister of Finance
pleased to gtate:

(a) whether it is a fact thet cur-
rency notes- worth Rs. 8 lakhs were
seized by the Customs authoritles
from an Indian passenger at the Palam
Airport, New Delhi on the 5th March,
1966;

(by if"so, the action taken thereon?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) In the
early hours of 6th March, 1866 Indian
currency worth Rs. 8 lakhs was seized
at Palam Airport from an Indian pas-
senger who had come from Bombay.

(b) Further investigations are in
progress,

Shops In Ramakrishnapuram, BSewa
Nagar and Faridabad
3444. Shri R. Barua:
Shri N. R. Laskar:
Shri Liladhar Kotoki:

Will the Minister of Works, Hous-
ing ang Urban Development be pleas-
ed to state:

(a) the number of shops construct-
ed by his Ministry which are Ilying
unallotted in  Ramakrishnapuram,
Sewa Nugar and Faridabad;

(b) the loss of revenue due to non-
allotment of these shops; and

(c) the procedure or basis for allot-
ment of these shops?

The Minister of Works, Housing and
Urban Development (Shri Mehr
Chang Khanna):. (a) All the shops in
Ramakrishnapuram, Sewa Nagar and
Faridabad stand wsliotted.

(b} Does not arise.

(c) Shops are allotted keeping
view the balanced representation

be

in
of

CHAITRA 17,

1888 (SAKA) Written Answers go78

various trades and the resources of
the applicants.

Realisation of Taxes from
Shri H. D, Mundhra

3445. Shrl S. M. Banerjee: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that more
than Rs. 5 crores have yet to be re-
alised from Shri H. D. Mundhra and
his firms as income and other direct
taxes;

{b) if so, the peiod for which this
amount is pending;

(¢) the steps taken by Government
in getting this huge amount recover-
ed; and

fd) the reasons for the delay?

The Minister of Finance (Shri Sa-
chindra Chaudhurl): (a) Yes, Sir.

(b) The demand ‘mainly pertains to
the assessments made for the agsess-
ment years 1850-51 to 1960-61 and
were raised from 1855 onwards,

(c) All possible steps provided in
the Act including attachment of all
known asscts have been taken to re-
cover the arrears.

(d) There has been no dalay in
taking appropriate gteps for recovery.
Most of the assets attached are already
encumberedq and pledged with the
Banks. The attachments of several
assets are being disputed in wvarious
courts.

M.P's car Involveq in smuggling

3446. Shri P. C, Borooah: Will the
Minister of Fimance be pleased to
state:

{a) whether the inquiry into the
involvem-ut and engagement of an
M.P's car in smuggling of gold has
been completed; and

(b) it so, the result of the inquiry?

The Minister of Flnance (Shri 8a-
chindra Chandhurl): (a) Yes, Sir.

(by Evidence collected indicates,
prima facie, that the car was used
for transporting contrabang gold. Ad-
judication proceedings instituted by
the Collector has been finallkzed in so
far as the gold is concerned. Similar
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proceedings with regard to the car ig
in the process of flnalisation.

Shoriage of Currency notes in Packets

3447, Shri Jedhe: Will the Minister
of Finance be pleased to state:

(a) whether it is a fact that a fresh
packet of hundred-rupee notes issued
by the Reserve Bank of India, New
Delhi was found short by seven notes
when checked at the State Bank of
India, Ambala Cantt. in September,
18589;

(b) whether it is also a fact that at
the annua] verification, this very pac-
ket was found containing hundred
notes by the verifying Officer in the
vaultl;

(c) whether the Note-Examiner
concerned was held responsible for
the shortage and asked to make good
the loss;

(dy it not, who was held responsible
to make good the loss;

(e) whether this case was referred
to the police authorities for investi-
gation; and

(f) it so, the findings thereo! and
if not, the reasons therefor?

The Minister of Finance (Shri Sa-
chindra Chaudhuorl): (a) Yes Sir.

(b} According to the certificate fur-
nished by the Verifying Officer, the
balances checked by him during the
year were correct and in accordance
with the records maintained by the
Reserve Bank of India,

(c) and (d), The responsibility for
the loss was fixed on the Verifying
Officer and his Assistant on the basis
of a departmental enquiry conducted
under the Reserve Banks's Staff Re-
gulations and the amount of shortage
was recovered from them.

(e) and (f). As the responsibility
for the loss had been fixed and the
thortage made good, no reference to
the police was made.

Kerala Pay Commission

3448. Shri Vasudevan Nair:
Shri Warlor:

Will the Minister of Fioance be
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pleased to state:

{a) whther the Kerala Government
have taken a final decision on the
Pay Commission's Report;

(b) if so, what is the main depar-
ture, if any, from the Pay Commis-
sion's Report; and

(c) it not, by what they the deci-
sion is likely to be taken?

The Minister of Finance (Shri Sa-
chindra Chaundhuri): (a) Yes, Sir,

(b) The main departure is indicated
in the Statement Jaid on the Table of
the Housc. [Placed in Library See
No. LT-8013/66].

(c) Does not arise.

Flood contro]l in Maharashira

3449. Shri D. D. Mantri: Will the
Minister of Irrigation and Power be
pleased to state:

{a) the nature and extent of assist-
ance given to the Maharashtra Gov-
ernment for the flood control schemes
during 1965-66; angd

(b) the names of the schemes for
which the assistance wag granted?

The Minister of Irrigation and
Power (Shri Fakhruddin Abmed): (a)
A sum of Rs. 404 lakhs has been san-
ctioned to the Government of Maha-
rashtra as Central loap assistance for
their flood contro] programme during
1965-66,

(b) The Cental ussistance is not for
any specific scheme. but for the pro-
gramme of flood contrel and drainage
works taken by the State Government
during the year.
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Central Excise and Customs Sub-

Shri S. M. Banerjee:

Will the Minister of Finance be

plecased to stale:

(a) Whether any announcement was
made by his Ministry about the up-
grading of the cadre of Central Ex-
cise and Customs Sub-Lnspectors to
the rank of Inspectors;

(b) if so, when Government's deci-
sion will come into effect; and

(¢c) Whether wuny  retrospective
effect will be given to these proposals?

The Minister of Finance (Shri Sa-
chindra Chaudburl): (a) to (¢). Wo,
Sir. However, Government are exa-
mining the feasibility of making some
reduction in the existing cadre gtren-
gth of Sub-Inspectors gradually and
correspondingly increasing the cadre
of Inspectors (Ordinary Grade) so B
to impove to the extent practicable
the service prospects of Sub-Inspectors.

Quarters for Class TV Employees 1In
Ramakrishnaparam

34e2. Shri P. C. Borooah:
Shri P. R. Chakravertl:
Shri Buta Singh:

Will the Minister of Works, Housing
ang Urban Development be pleased to
refer to the reply given to Unstarred
Question No. 1821 on the 1st April,
1965 und state:

{a) whether it is a fact that single-
roomed quarters of Class IV emplo-
yees have lately been buily in Rama-
krishnupuram New Delhi in Sectors V
and VIt-
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(b) if o, whether the directive given
by the late Prime Minister Shri Jawa-
harlal Nehru, has since been supersed-
ed by subsequent orders; and

(¢) if so, the latest position in this
regard?

The Minister of Works, Houslng and
Urban Development (Shri Mehr Chand
Ehamana): (a) to (c). Previously, sin-
gle-roomed quarters were constructed
for Class IV employees. In November,
1968, the then Prime Minister, Papdit
Jawaharlal Nehru, direoted that one-
roomed tenements should not be built.
The construction of such quarters was
therefore stopped. However, work on
the quarters that were already in po-
gress was continued. About 800 such
single-roomed quarters have since
been completed in Sectors V and VII
of Ramakrishnapuram, New Delhi.
The policy of Goverrment not to
build less than two-roomed quarters
for their employees stands.

Quarters for Class TV Government
Employees

3453. Shri P. C. Borooah:
Shri P. R. Chakravert:
Shri Buia Siogh:

Will the Minister of Works, Housing
and Urban Development be pleased
to state:

(a) how many two-roomed quarters
for class IV Government employees
have so far been built and how many
such quarters are under construction
in Delhi and New Delhi and in which
ureas; and

(b) how many two-roomed and
single-roomed quarters for these em-
ployees are to be built next year?

The Minister of Wotks, Housing and
Urban Development (8hri Mehr Chand
Ehanna): (a) 720 two-roomed quart-
ers have been completed in the D.I.Z.
arca. There are none under construc-
tion now.

{b) Due to non-aveilability of funds.
no sanctiop for construction of new
quarters during the financlal year
1966-87 has so far been issued.
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Smuggling in Watchoes
3455. Shri P. C. Borooah: Will the
Minister of Finance be pleased to
state:

(a) whether it is 5 fact that wrist
watches worth Rs. 1.25 lakhs were
seized by the Customs officlals at Palam
Airport on 11th March, 1966;

(b) if so, the details of the seizures;
(c) the number of persons appre-
henden and whether they are found

to have a link with an organized gang
of smugglers; and
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(d) whether Government propose to
probe into the working of the smug-
pled watches market in Indim to cut at
the root of smuggling in watches?

The Minister of Finance (Shri Sa-
ciindra Chauvdhuri): (a) and (b). On
10th March, 1968 some intransit un-
accompanied baggage which had been
declared us personal effects and was
meant for onward despatech to Nepal,
was checked on suspicion and found
to contain 1344 wrist watches, 443
pleces of brocades and 2 cartons of
flints, all valued at about 1,14,500. The
goods were seized for misdeclarution
and violation of the provisioms of the
Customs Act, 1962,

(c) No person have been appre-
hended so far and investigations ars
still in progress.

(d) Efforts are continuously being
made to cut at the root of smuggling
of watches.

U.8. Aid for Family Planning
Programme [
3456. Shri Ram Harkh Yadav:
Bhri P. C. Borooah:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether an agreement has
recently been signed for U.S. aid for
family planning programme;

(b) if so, the terms of the agree-
ment; and

(c) the steps being taken in pursu-
ance thereof?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
No.

(b) and (c). Do not arise.
Beminar on LU.C.D.

3457, Bhrl Rameshwar Tantla: Wil
the Minister of Heatth and Family
Planning be pleased to state:

{m) whether it is a fact that a seru-
nar oo the use of intrauterine conira-
ceptive device was recently held in
New Delhi;
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(b) if so, the main subjects discus-
sed in the seminar; and

(c) the decisions arrived at and
Government's reaction thereto?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
No.

(b) and (¢). Do not arise,

Seisure of Silver

3458, Shri Himatsingka:
Shri Rameshwar Tanmtla:

Will the Minister of Finanee be
pleased to state:

(a) whether it is a fact that fifty-
seven silver bars valued at Rs. 6,50,000
were seized from a parked truck in
Central Bombay;

(b) it go, whether it is also a fact
that the silver bars were meant for
export to foreign countries; and

(c) if so, the action taken against
the culprits?

The Minisiter of Finance (Shri
Bachindra Chaudhuri): (a) Yes, Sir.

(b) Investigations made so0 far
indicate that the silver bars were
intended for unauthorised export.

(c) No person has been yet appre-
hended. The truck and the goods
were found abandoned. Investigations
are still in progress,

Anandapur Barrage Project

3459. Shri Gokulananda Mohanty:
Will the Minister of Planning be
pleased to refer to the reply given to
Unstarred Question No, 372 on the
17th February, 1866 regarding Barrage
at Anandapur and state:

(a) the reasons why the State Gov-
&mment’'s proposal was rejected by
the Planning Commission; and

(b) whether according to expert
opinion, the Salaudi Dam Project will
be ineffective unless the aforesaid bar-
rege is constructed?
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The Minister of Planning and
Social Wellare (Shri Asoka Mehta):
(a) The proposal has not been reject-
ed by the Planning Commission. The
project report for an estimated cost
of Rs. 1,803 lakhs was received from
the Orissa Government in January,
1985, and examined in the Central
Water and Power Commission and
certain comments on it were conveyed
to the State Government in February,
1965. Recently the estimated cost of
the project has been intimated by the
State Government as Rs. 2,305 lakhs
for which a modified project report
is awaited from the State. The pro-
ject report when received from the
State Government would be examined
in the Centra] Water and Power Com~
mission and considered by the Advi-
sory Committee on Irrigation, Flood
Control and Power Projects.

(b) No, Sir.

Irrigation Programme

3460. Shri D. C. Bharma: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the progress made in working
out a programme for giving priority
to irrigation over power production
to meet food situation; and

(b) the success achieved in the
matter?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
and (b). Specific programmes were
drawn up in respect of Bhakra Nan-
gal, Chambal, Hirakud and Tunga-
bhadra Projects. Results are reported
to be satisfactory.

Insurance Business

3461, Shri D. C, Sharma: Will the
Minister of Finance be pleased te
atate:

(a) the progress made in evolving
a scheme for streamlinmg and moder-
nisation of Insurance business in the
public sector; and

(b) the stage at which the matser
stands at present?
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The Minister of Finance (Shrl
Sachindra Chawdhuri): (a) and (b).
The question of streamlining and
modernisation of Insurance business
handled by the Life Insurance Cor-
poration is under constant study of
the Corporation and that of the Gov-
ernment and, as such, the progress in
that direction is a continuous process.

Slum Clearance Bcheme in Tripura

3462, Shri Dasaratha Deb: Will the
Minister of Works, Housing and Urban
Devel ent be pl d to state:

(a) whether any subsidy was given
to the Union Territory of Tripura
under Slum Clearance Scheme in the
Third Five Year Plan;

(b) if so, the total amount given
so far; and

{e) the amount utilised so far?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) Yes.

(b) Rs. 71,280.00.

(¢) The entire amount has been
wtilised.

Bale of Land to St. Columbug School,
New Delhi

Shri Lakhmu Bhawani:
Shri Prakash Vir Bhastri:

Will the Minister of Works, Hous-
ing and Urban Development be pleas-
od to state:

(a) whether it is a fact that Gov-
ernment have sold a portion of land
beyond St. Columbus School at New
Delhi to that school for comstruction
of its staff quarters and the residents
of present Government Quarters in
those areas have been jssued notices
¥ vacate the premises;

(b) if so, the details thereof; and

(e) whether the land has been sold
of given on lease?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand

3463
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Khanna): (a) and (b). A plot of land
measuring about 2.8 acres in Alexan-
dra Place, New Delhi, has been allot-
ted to St. Columbus High School for
construction of additional school
buildings and not for staff quarters.
The intake of the School will be
increased by 600 students after these
buildings have been constructed.
There are 13 Government quarters on
the site end their allottees have been
offered alternative accommodation.
Three allottees have already availed
of this offer.

(c) The land has been given on
lease to the school.

Interest om General Provident Fund

3464. Bhri Lakhmu Bhawani: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that the
rate of interest on the Genera] Provi-
dent Fund is being increased;

(b) if so, what will be the new rate
of interest; and

(c) the date from which it will be
effective?

The Minister of Finance (Shri
Sachlndra Chaudhuri): (a) to (e).
The question whether the existing
rate requires revision is under exami-
nation.

LT.0's. Examination

3465. Shri Narendra Singh Mahida:
Will the Minister of Fimance be
pleased to state:

(a) whether it is & fact that the
candidates for the Income-tax Officers
(Class II) inati heduled to
be held in June, 1966 have not yet
been informed about their eligibility
in the examination;

(b) if so, the reasons therefor;

{¢) the reasons for mot specifying
exactly the conditions of eligibility at
the time of advertisement for the
examination; and

(d) whether it is proposed to post-
pone the examination beyond Jume,
19687
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The Minister of Finance (Shri
Sachindra Chaudhurl): (a) The eligi-
ble candidates have not yet been
informed of the dates on which and
the Centres at which they would be
required to appear at the Test.

(b) In response to their advertise-
ment, the Union Public Service Com-
mission received over 32,000 applica-
tions. The scrutiny of such a large
number necessarily took some time,

(¢) The conditions of eligibility
were specified in the advertisement,

(d) No.
Recruitment of LT.Os.

3486. Shri Narendra Singh Mahida:
Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that out of
200 vacancies of Income-Tax (Class
II) Officers advertised by UP.S.C,
some posts are reserved for depart-
mental candidates; and

(b) if so, the pefcentage thereof
and why this fact was not mentioned
in the advertisement?

The Minister of Finance (Shri
Sathindra Chaudhuri): (a) No. Sir.

.{b) Does not arise,

Eerala State Electricity Board's
Dispute with Employees

3467. Shri Vasudevan Nalr:
Bhri Warior:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government are aware
that the Kerala State Electricity Board
has not implemented the terms of the
conciliation settlement reached with
it executive employees on the Bth
April, 1965;

(b) if so, the action taken by the
Stale Government under the provi-
sions of the Industrial Disputes Act
to enforce the settlement;

(¢) the total mumber of executive
staff which is under the Board; and
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(d) how many employees have been
given the benefits under the concilia-
tion settlement so -far?

‘The Minister of Irfigation and
Power (Shri Fakhruddin Ahmed):
(a) The implementation of the terms
of settlement is in progress.

(b) Does not arise, in view of the
above.

(e¢) The total number of executive
staff under the Board is roughly 4508.
Of thig the benefit of the settlement
is applicable to 3878 employees.

(d) The benefits of the settlement
have been given to nearly 2500 em-
ployees.

Palaj Central Bank

3468. Shxi Warior:
Shrimatl Tarkeshwari Sinha:
Shri Bade:
Shri Vasudevan Nair:
Shri 8. M. Banerjee:
Dr. U. Misra:
Shri A. K. Gopalan:

Will the Minister of Finance be
pleased to refer to the reply given to
Unstarred Question No. 328 on the
10th September, 1964 and state:

(a) whether any further dividends
in the matter of Palai Central Bank
have been declared and if so the quan-
tum thereof;

(b) whether the judgment has been
delivered by the High Court on the
misfeasance proved against the Direc-
tors; and

(c) if so, the action proposed to be
taken against the Directors in the
light of the judgment by the High
Court?

The Minister of Finance (Shri
Sachindra Chandbari): (a) A divi-
dend was declared in July, 1964 With
this dividend, payments to the extent
of fifty.eight paise in the rupee, in
addition to a sum of Rs. 250 or the
amount standing to the credit of the
depositor, whichever was less, have
been authorised by the High Court so
far.
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(b) The High Coart of Kerala has
granted to the Official Liquidator two
decrees for Rs. 18.32 lakhs and Rs. 241
lakhs against the directors, auditors
and other officers of the bank.

{c) The execution of the decree for
Rs. 16,52 lakhs has been stayed. A
certified copy of the judgment grant-
ing a decree of Rs. 241 lakhs to the
liguidator is not yet available. It is
reported that the persons, who ale
due to pay this amount, may prefer
an appeal against this decree. The
question of the action to be taken will
be considered, as soon as a copy of
the judgment granting the decree for
Rs. 241 lakhs is available.

Modical College at Agartala

3469. Shri Dasaratha Deb: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether the Government of TTi-
pura have sought Central aid {for
establishing a medical college at
Apartala; and

(b) if so, the Government's reaction
thereto?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) No
formal proposal for a Medical College
or assistance therefor has been receiv-
ed from the Government of Tripura
although the matter was orally dis-
cussed by Health Minister of Tripura
with Union Health Minister. Students
from Tripura are provided with seats
in various medical colleges in the
country under a specific scheme for
the purpose.

(b) Government does not think it

advisable or necessary to start a medi-
cal college at Tripura.
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Pench Hydro-electric and Irrigation
Scheme

3471. Shri Balkrishna Wasnik: Will
the Minister of Irtigation and Power
be pleased to state:

(a) whether the Central Govern-
ment have approved and given clear-
ance to the Pench Hydro-electric and
Irrigation Scheme in Nagpur District,
Maharashtra;

(b) it s0, the outlay for the schome;
and

(c) the period likely to be taken
for its completion?

The Miaktier of UTigetion and
Power (Shri Fakhroddin Abmed):
(a) A scheme report in respect of the
project has not yet been received by
the Government of India.

(b) The total capital cost of the
scheme has been estimated by the
State Government as Rs. 20 crores.

(c) This will be known only after

the scheme report is received and
serutinised.
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Nagpur Super Thermal Power Station

3472. Shri Balkrishna Wasnik: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether the scheme for the Nag-
pur super thermal power station has
been finalised;

(b if so, the capacity of the Power
Btation; .

(c) the financial outlay involved;
and

(d) when the work will commence?

The Minister of Irrigation and
Power (Shri Fakhroddin Ahmed):
The State Government have fardward-
ed a revised scheme report on the
Nagpur Themal Power Station Project
which is eurrently under examination
by Central Water and ‘Power Commis-
sion.

(b) The installed capacity of the
Nagpur Power Station will be 450 MW,

(c) According to the revised esti-
mates, the scheme involves a total
sapital outlay of Rs, 57.33 crores.

(d) Preliminary works have already
sommenced.
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Post of Comptroller and Aunditor
General of India

3476. Shri Bishwa Nath Roy: Will
the Minister of Finance be pleased to
state:

(a) whether it has been the practice
of Government to place officers to be
appointed to the post of the Comptrol-
ler and Auditor-General of India as
under-study six months earlier than
the date of their taking over the
charge of the post; and

(b) if so, whether any arrangements
have so far been made to place any
officer as ‘under-study’ in accordance
with the practice in wvogue and the
steps taken to ensure that the delay in
making the appointment is eliminated?

The Minister of Finance (Bhri
Sachindra Chaudhuri): (a) No, Sir.

(b) Does not arise. The appoint-
ment of the next ~Comptroller and
Audit General of India has already
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been announced, A copy of the com-
munique issued from the Rashtrapati
Bhavan in this behalf is laid on the
Table. [Placed in Library. See No.
LT-6014/66].

Increase In Price of Drugs

3477, Shri D. C. Sharma: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether the question of in-
crease in the cost of drugs inspite of
the rise in imports has been looked
hﬂﬂ; and

(b) if so, with what results?

The Minister of Health and Family
Planning (Dr. Sushila Nayar):
(a) and (b). The consumer prices of
drugs and formulations have not
generally gone wup except for new
formulations and packings which have
been marketted after the 1st April
1963 and therfore, are not covered by
pegging of prices order. The question
of emending the Drugs (Control of
Prices) Order, 1963 so as to cover
formulations and packings marketted
after 1st April, 1963 is under consi-
deration of the Government of India.

C.G.HS. Dispensary for Inderpuri

3478, Shrl M. Rampure: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether it is a fact that there
is no Central Government Iealth
Scheme Dispensary in Inderpuri (near
Pusa) and the adjoining colonies;

(b) whether Government have a
proposal under consideration to start a
dispensary there; and

(c) if so, when It is likely to be

implemented?

The Minister of Health and Family
Planning (Dr. Sushila Nayar):
(a) to (c). This area does not fall
within the georgaphical limits to
which the C.GHS. has been made
applicable and at present there is no
proposa] to open g dispensary In Inder-
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puri as the number of families of Cen-
tral Government employees residing in
thig area is only about 250.

Flood Conirol Schemes in Punjab

3479, Shri Daljit Singh: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the nature and extenl of assist-
ance given to the Punjab Government
for the flood schemes during 1965-66
and 1986-67 so far; and

(b) the names of major schemes for
which the assistance has been grant-
ed?

The Minister of Jrrigation and
Power (Shri Fakhraddin Ahmed);
(a) A sum of Rs. 322.73 lakhs was
sanctioned as Central loan assistance
to the Government of Punjab for
flond control, drainage and anti-water-
logging schemes during 1963-68. The
allncation for 1866-67 has not yet been
decided. In the Annual Plan propo-
sals, the State Government had made
a provision for Rs. 100 lakhs.

(b) The loans are given for flnanc-
ing approved flood control, drainage
and anti-waterlogging schemes includ-
ed in the Plan as a whole, and not for
any specific schemes.

Excise Duty on Straw Board

3481, Shri Jashvant Mehta: Will the
Minister of Finance be lpeased to
state:

(a) whether Government have taken
any decision regarding removal of
difference and snomaly between the
exise duty on straw board produced
by old mills and new mills;

(b) whether Government propose to
give it a retrospective effect tn the
removal of this anomaly; and
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(c) it so, when?
The Minister of Finance (Shri
Sachindra Chaudhurl): (a) Yes, Sir.

The disparity in the rates of excise
duty payable on strawboard by old
mills and new mills, though not com-
pletely removed, has been considerab-
ly reduced.

(b) and (¢). The changes take
effect from 1st April, 1966 and will
have no restrospective effeet.

Expenditure by Ministries

3483. Shri Sidheshwar Prasad: Will
the Minister of Finance be pleased to
stote:

(a) whether it is a fact that habit
of excess expenditure over voted
grants or charged appropriations is
steadily growing in the various Minis-
tries;

(b) it so, what has been the per-
centage Ministry-wise;

(¢) whether the steps taken by the
Ministry has not made any visible
impact so far;

(d} if so, the reasons therefor; and

(e) the effective medsures which
Government propose to take to ensure
that these recurring causes leading to
“excesses” are eliminated?

The Minister of Finance (Shri
Sachindra Chaudhurl): (a) No, Sir.
The total excesses in each of the three
years ending 1964-65 constituted only
0.48 per cent, 0.28 per cent, and 0.16
per cent respectively of the total
Voted Grants and Charged Appropria-
tions for the year, showing a progres-
sive decrease. The details are as
follows:

Total Grants  and Percentage
Year Appropristions (Civil, Total of
Defence, &P & T & EXOESBES cxcesses,
Railways)
Rs, in crores Rs. in crores
Tigha—83" - "84 4519 o g’
:m: . :33:;-59 33-16 028
voba—bs . ... 106y T99s 016
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(b) Does not arise. However a
Ministry-wise statement indicating the
total Grants and Appropriations, total
excesses and the percentage thereof
for the year 1964-65 1s laid on the
Table of the House. [Placed in
Library. See No, LT-6015|66].

(c) to (e). The figures given against
(a) above would indicate that the
tota] excesses have shown a progres-
sive decrease. The excesses arise
mostly because of adjustments effect-
ed after the close of the flnancial year,
such as transfers of earmarked re-
ceipts or surpluses to Reserve funds,
debits on account of supplies made
work done or services rendered by
other Government agencies etc. While
every effort is made to estimate such
adjustments correctly and to aveid
excesses, it s difficult to eliminate
them altogether, This is why the
Constitution itself recognises the
possibility of excesses (Article 115(1)
(8). The excesses disclosed through
the  Appropriation Accounts are
examined by the Public  Accounts
Committee, who recommend their
regularisation by Parliament in the
same manner as Supplementary
Demands for Grants,

The General Financial Rules of
Government lay down the procedure
to be followed to ensure that expendi-
ture over and above the sanctioned
Grants and Appropriations is not in-
curred except after taking an advance
from the Contingency Fund, as per-
mitted by the Constitution. Depart-
mental instructions have also been
issued from time fo time for keeping
an effective watch over the progress
of expenditure. Sulta¥le action is also
taken where necessary on the pro-
cedural and other lapses which might
have taken place leading to the ex-
cesses, No further measures to mini-
mise excesses are cfméiidered necessary
for the present.

Adulteration of Drugs
3484. Sbri Hari Vishou Kamath:

Will the Minister of Health and
Family Planning be pleased to refer

CHAITRA 17, 1888 (SAKA)

Written Answers 10002

to the reply given to Unstarred Ques-
tion No. 1701 on the 2nd December,
1965 regarding adulteration of drugs
and state:

(a) whether the requisite informa-
tion has been collected: and

(b) if so, whether it will be laid on
the Table?

The Minister of Health and Family
Planning (Dr, Sushila Nayar): (a)
and (b). The requisite ' information
has been received from all the States/
Administrations except Bihar. It will
be laid on the Table of the Sebha as
soon as reply is received {from that
State.

Thermal Power Plant at Tuticorin

3485. Shri Muthiah:
Shri S, Kandappan:
Shri Muthu Gounder:
Shri Sivasankaran:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Central Govern-
ment have given approval to the set-
ting up of ¢ 100 M.W. Thermal Power
Plant at Tuticorin in the Fourth Plan;

(b) if so, the quantum of Central
aid for the plant;

(¢) whether the capacity will be
expanded to 260 M.W. as originally
proposed; and

(d) the steps Government propose
to take to implement it in the Fourth
Plan?

The Ministry of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) to (d), The proposal for the
construction of a Thermal Power
Station at Tuticorin is at present
awaiting examination by a technical
Sub-Committee set up by the Adwi-
sory Committee on Irrigation, Flood
Control and Power Projects.
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& & ST |

M/s. Sriram Durga Prasad of Nagpor

3488, Shri Harl Vishnu Eamath: Will
the Minister of Finance be pleased te
refer to the reply given to Unstarred
Question No. 828 on 24th February,
1968 regarding the affairs of Sriram
Durga Prasad of Nagpur and state:

(a) whether the investigations rela#-
ing to offences under the Customs Aet
and the Foreign Exchange Regulations
Act have since been completed;

(b) whether the investigations by
the Income-tax Department have beem
concluded and

{cv if so, the outcome in eac': case?

The Mirister of Finance - Shri
Sachindra Chaudhuri): (a) and (b).
Not yet, Sir.

(¢} Does not arise.

feraf ame (qf) ¥ averdt wardd &
art # WY

3489, s aw :
ot gew WY wnay
oft WiwTT =T A

v formrfor, wrrarer over A faerer
wdr ag q@ry F1 O w46t s

(%) w1 7R & fegad T
(7d) % goerd w21 & ot & ofree
sy &1 fror fenr &

(w) afx g, @t Tt W ()
Afer ferafmii k¥ wiz §, oewm @
frzr o 7% a7 7 §;
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Eviction Notlces to Allotiees of
Goyernment Quarters

3401. Shri P. R, Chakravertl:

8hri P. C. Borooah:
BShri Basumatari:
Shri Rishany Kelshing:

Will the Minister of Works, Housing
and Urhap Development be pleased to
refer to the reply given to Unstarred
Question No 1558 on the 3rd March,
1066 and state:

(a) whether it is a fact that along-
with the orders for vacation of the
quarters, the pccupants gre directed to
prefer their appeals, if any, against
these orders within a specified period;

(b) whether the appeals made with-
in the prescribed period are required
to be disposed of by the Directorate
of Estates within the period of notize
of vacatipn after expiry of which
damages are to be charged rom the
incumbents;

(¢) if not, whether such occupants
as have prefered appeals are penalised
for continued occupation while their

appeals are still pending with
the Direciorate of Estates
immediately on expiry of notice
period;

(d) the reasons for imposition of
sych penalty dyring this period when
the occupants have nothing to do
with the length of time taken in dis-
posal of the appeals by the Direc-
torate; and

(e) whether in such circumstanges.
where continued occupation attribu-
table to the delay in the disposal of
the appeals, penalty con be walved
and if so, under what conditions?

The Minister of Works, Housing and
Urban Development (8hri Mehr Chand
Khasna): (a) No.

(b) Appeals against orders of evic-
tion lie with the District Judge who
may dispose of the same at his con-
venience.

(¢c) and (d). The liability to pay
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damages commences from the date the
allotment iz cancelled or is deamed
to be cancelled and thig liability con-
tinues so long as the orders of
cancellation of allotment are not with-
drawn by the competent authority or
set aside by a Court of Law.

(e) As the parties preferring appeals
against the eviction orderg continue to
occupy the premises at their own risk
and responsibility, the question of
waiving any penalty on acount of
delay in the disposal of appeals by
the Court of Law does not arise,

12 hrs.

Mr. Speaker: Mr. Priya Gupta can
come in if he so desires. Papers to
be laid on the Table.

Shri Harl Vishno Kamath (Hoshan-
gabad): He never said he would not
sit down. He sat down immediately.
He did not defy you.

Mr, Speaker: I asked him six times
Papers 10 be laid on the Table. Shr
Bhagat.

1201 hrs.
PAPERS LAID ON TIIE TABLE

NoTIFicATIONS IN RELATION TO THE
STATE Or KERALA

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat): I
beg 10 lay on the table a copy of Noti-
fication S.R.O. No. 457 published in
Kerala Gazelle dated the 38th Decem-
ber, 1965 making certain amendment
to the Kerala General Sales Tax
Rules, 1863, under sub-section (3) of
section 57 of the Kerala General Sales
Tux Act, 1963, reag win clause
(e)(iv) of the Proclamation dated the
24th Marech, 1983, issued by the Vice-
President, discharging the functions of
th> President in relation to the State
of Kerala. [Placed in Library See No.
LT-5099/08).

Rapoprr or CommrsaioN ow Hnow
AREAS OF ASSAM

The Deputy Minister in the Minis-
try of Home Affairs (8hri VYidya
Charan Shuokla): On behalf of Shri
Hathi, T beg to lay on the Table a
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copy of the Report of the Commission
on Hill Areas of Assam. [Placed in
Lirbary, See No. LT-3899/68].

NOTIFICATIONS IN RELATION TO THE
StaTE o KERALA

The Minister of Healtth (Dr, Sushila
Nayar): I bzg to lay on the Table—

{13 A copy of each of the follow-
ing Notifications under sub-
section (2) of section 35 of
the Kerala Municipalities
Act, 1960, remd with clause
(c)(iv) of the Proclamation
dated the 24th March, 1983,
issued by the Vice-President,
discharging the functions of
the President in relation to
the State of Kerala:—

(i) SR.0. No. 192/63 published
in Kerala Gazette dated the
11th May, 1885

fii) SR.0. No. 423/65 published

in Kerala Gazette dated the

30th November, 1965,

[Placed in Library. Seec LT-6000/
G66].

(2) A copy each of the follow-
ing Notifications under sub.
section (2) of section 8 of the
Guruvayur Township Act,
1961, read with clause (c)(iv)
of the Proclamation dated the
24th Maroh, 1865, issued by
the Vice-President, discharg-
ing the functions of the Presi-
dent in relation to the State
of Kerala:—

(i) S.R.O. No. 136/85 published
in Kerala Gazetle dated the
30th March, 109885.

(ii) SR.O. No. 15/1966 publish-

ed in Kerala Gazetle dated

the 25th January, 1086.

[Placed in Library. See LT-6001/
66].

ANNUAL Pran 1986-67
The Minister of Planning and

Social Welfare (Shri Asoka Mehta): [
beg to lay on the Table a copy of the
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Annual Plan, 1966-6Y. (Placed in

Library, See No. LT-6003/88).

12.02 hrs.
PRESIDENT'S ASSENT TO BILLS

Secretary: Sir, I lay on the table
following five Bills passed by the
Houses of Parliament during the
current Session and assented to by
the President since a report was last
made to the Houses on the 1st April,
1086:—

(1) The Appropristion Bill, 1566,
(2) The Appropriation (Railways)

Bill, 1968.

(3) The  Appropriation (Rall-
ways) No 2 Bill, 1968,

(4) The Kerala Appropriation
Bill, 1988.

(5) The Kerala Appropriation

(Voie on Account) Bill, 19886.

Mr. BSpeaker: The
Minister.

Shri 5. M. Banerjoe (Kanpur): Sir,
today is g very happy day. Somc
good word should be mentioned abou!
the fArst Indian . . .

hon. Prime

Mr. Speaker: Order, order; I am nol
allowing him.

13.03 hrs.

STATEMENT RE PRIME MINISTER'S
VISIT ABROAD

The Prime Minister angd Minlster of
Atomic Energy (Shrimat Indira
Gandhi): Sir, as the House ig aware,
T paid an official visit to the United
States from 28th March to lst April
in response to an invitation from Pre-
sident Johnson, On the way, [ broke
journey at Paris, where I met Presi-
dent de Gaulle and Prime Minister
Pompidou. On the return journey, I
met Prime Minister Wilson in  ‘he
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[Shrimati Indira Gandhi.]

course of a brief stop-over in London.
I also made g halt at Moscow, where
I had discussions with Chairman Kosy-
gin, '

2. In Paris, 1 was received " with
much warmth and cordiality, Presi-
dent de Gaullg showeq deep interest
in our economic problems and assur-
ed me of the earnest desire of the
French Government and people to
help us in dealing with them. In par-
tleular, the French Government is
ready to help develop further cultu-
ral, scientific and technical coopera-
tion between our two countries, A
team of French technical experts is
visiting India’ soon in pursuance of
this objective, My talks with the
French President revealed a full un-
derstanding of our position on varlous
international issues ang a substantlal
area of agreement between France
and India on many issues. I feel sure
thet my meeting with President de
Gaulle will further strengthen the
close and friendly relations between
our two countries, Our President has
already invited President de Gaulle.
The House will recall that some time
back (towards the end of last year)
Shrimati Vijayalakshmi Pandit per-
sonally conveyed the invitation from
the President when she visited France
as our special envoy. I hope President
de Gaulle will find it convenient to
visit our country, He 'will be a very
welcome and honoured guest.

3. Before coming to the main points
of discussion with President Johnson
and the impressions of my visit to the
United States, I should like to take
this opportunity to tell the House of
the great warmth and graclousness of
the hospitality and courtesy shown to
me by President Johnson and the
American people, and to express my
sincere thanks to them for it. I had
full and frank discussions with Pre-
sident Johnson, and his colleagues
and the broad substance of our dis-
cussions is set out in the joint -om-
munique issued &t the end of the
visit. A copy of the communique is
placed on the table of the House.
[Placed in Library. See No. LT-8003/
£8).
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I should perhaps mention briefly
the general spirit in which our talks
took place, In the fast changing world
of today such meetings are necessary
even between friends who share many
values in common. Our object was
primarily to establish a close rapport
angd understanding and not to ex-
change advice or gavours. I believe
that in this we succeeded in full mea-
sure—an outcome which owes much
to the complete candour and mutual
confldence with which we approached
our task, The conversations ranged
over a wide fleld. President Johnson
expressed understanding and appreci-
ation of our own massive efforts to
raise the living standards of our
people. He assured me of the deep
inlerest of his Government in con-
tinuing to assist us in our efforts to
promote such development, by play-
ing its full part in the Consortium
which has existed for some years to
mobilise external support for our
plans under the auspices of the World
Bank.

4. On our emergency needs for food,
President Johnson sent an urgent mes-
sage to the US. Congress immedi-
ately after our discussions, geeking
Congressional approval for generous
additional supplies of {foodgrains,
cotton and otner agricultural
commodities. The message set our
economic progress and current prob-
lems in perspective. 1 am sure ‘he
House would like to join me in ex-
pressing our appreciation at its speedy
passage through the U.S. Congress.
During our talks on India's food
problem, President Johnson likewise
displayed a sympathetic understand-
ing and appreciation of our efforts to
help ourselves, of the promise of our
plans for increasing agricultural pro-
duction and of our programmes for
population control

5. The President also announced the
establishment of an Indo-U.S. Foun-
dation to help develop new techniques
in farm and factory, to advance sci-
ence and to extend research facilities.
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Such a proposal had in fact bheen
under consideration for quite some
time and wes approved by Govern-
ment about a year ago, The Founda-
tion will be administered in a man-
ner consistent with the Government
of India's educational plans and pro-
grammes and with & view to further
the national interest and the health of
the economy.

6. As the House is aware, we view
external assistance only as a means
of supplementing our own efforts and
as an aid towards achieving self-re-
liance in the shortest possible time.
In the course of our talks, President
Johnson repeatedly stated that ‘he
United States views its assistance to
us in the same spirit of promoting
self-help and early self-reliance on
our part without interfering with ur
policies or our plans.

7. There was reference to India's
relations with Pakistan during the
talks. I reiterated India's desire to
promote the friendliest of relatlons
with Pakistan in keeping with the
Tashkent spirit, despite the dificulties
created. We agreed that the peaceful
processes set in motion by the Tash-
kent Declaration should be contlnued.
President Johnson expressed his
strong support for the Tashkent De-
claration and his desire that there
should be friendship between India
and Pakistan, Reference was also
made to the threat posed to TIndia's
security by China's aggressive de-
signs and postures. Apart from re-
affirming our determination to de-
fend our freedom and territorial in-
tegrity against any threat, from what-
ever quarter it may come, I empha-
sised the fact that the long range
challenge of China is as much politi-
cal and economlc as military, I also
explaingd that India's gigantic effort
to attain the goal of democratic soci-
alism and of achievements in the fleld
of development, in conditions of sta-
bility, was itself a notable contribu-
tion to peace.

8. The situation in Viet Nam was
briefly discussed, I reiterated Indla’s
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continuing desire to seq & just and
peaceful solution of this problem.

9. I have extended an invitation te
President and Mrs. Johnson to wisit
India and the President has express-
ed the hope that it would be possible
for him to visit India again,

10. In New York, I had a useful
meeting with Secretary Genersl
U Thant at the United Nations and I
took this opportunity to address the
Afro-Asian group,

11. Besides the discussions which I
had with President Johnson and iis
colleagues, I had occasion during my
stay in the United States to meet and
share my thoughts with a large num-
ber of distinguished American citi-
zens in the course of various public
engagements, I reiterated our stand
on Kashmir and its wider implica-
tions. These contacts have, I think,
helped promote a better understand-
ing of our views by the American
Ppeople.

12. On my way back from the
United States, I had a meeting with
Prime Minister Wilson in London.
Qur talks covered many subjects and
were held in a friendly atmosphere.
They have resulted in a better under-
standing of India's position. Mr. Wil-
son expressed the British Govern-
ment's readiness to join other count=
ries in giving urgent consideration to
immediate steps for providing further
econoinic aasistance to Indig as soon
as possible, I have invited Mr, Wilson
to visit Indla and he has accepted the
invitation.

13. In Moscow, [ had a waluable
exchange of views with Chairman
Kosygin in the course of which we
reviewed the international scene and
in particular the developments fol-
lowing the signing of the Tashkant
Declaration. As the House is aware,
Indo-Soviet cooperation in the eco-
nomic and other flelds has grown stea-
dily during the past many years, A
number of projects are currently
under executlon with Soviet assist-
ance, and the Bokaro Steel Plant has
been added to the list very recently.
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The Soviet Union continues {o take &
triendly and sympathetic interest in
vur Fourth Plan and during our talks
in Moscow, we agreed that the pre-
liminary discussions which we have
already had in this regerd will be 2x-
peditiously pursued.

14. Chairman and Mrs, Kosygia
have agreed to visit India later this
yvear, This will gilve us yet . another
opportunity to strengthen the bonds
of friendship and goodwill between
our two countries

13. I was reluctant to be away from
India even for a brief period when
Parliament {s in session and at a time
when we have many pressing prob-
lems to tackle at home. But as the
House will appreciate, despite the
urgency of our tasks and the under-
lying friendship of other natiens to-
wards us, it is necessary to develop
contacts at the personal level from
time to time with the leaders of coun-
tries with which we have established
strong ties of cooperation and under-
standing, T have every hope that my
discussions during this visit abroad
will advance the cause of friendship
and cooperation not only between our
respective countries but also in the
wider comity of nations.

18. Mr. Speaker, Sir throughoul
my ten-day visit, I found an abund-
ance of friendship and goodwill for
India and & growing understanding of
the signifleanee of India's foreign
policy and of its developmental efforts.
We can derive satisfaction and stren-
gth from these manifestations of
friendship, But we must never forget
that there is no substitute for hard
and determined effort and sacrifice on
the part of the Indlan people. The
nations of the world are watching the
Indian experiment and they will res-
pect us and be willing to assist us
only in the measure of our own effort
and sense of dedication. This is the
task to which we must now, as be-
fore, address oursalves, with faith and
confidence in the capacity of our peo-
ple to shape the destiny of India

Thank you &lr.
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Shri Ranga (Chittoor): Mr. Spea-
ker, Sir, we are all glad that the pre-
sent Prime Minister has continued the
tradition of our Prime Ministers to
take the earliest possible opportunity
of establishing personal and near re-
lations with the Chiefs and the Prime
Ministers of similarly émportant Sta-
tes in the world. Therefore, we all
wished her bon voyage. Now she has
come back, it is time for us to see and
assess the success of her visit It
appears to be just what It could have
been and what it ought to be. On
no other occasion have I come across
any personage in that pesition, emi-
nent position, of any other equally im-
portant country, going abroad on such
an important mission, without being
accompanied by important and con-
cerned members of the Cabinet,

Mr. Speaker:
to the guestion.

Now he might come

Shri Ranga: Except whatever help
she might have received from her
uncle and her sons, I do not find any
important member of the Cabinet
concerned with the subject which she
has gone there to discuss sssociated
with her to give her assistance, to
give her guidance and prop her up
whenever the need arose.

Surely, it cannot be claim-
ed for ihe Prime Minister
that she could be expected to

discuss with all these leaders of these
great countries with the authority,
information and espertise that are
needed in order to make this visit
yield the results that we would ex-
pect. The Prime Minister said that she

Mer Speaker: The hon. Leader of
the Sevatgntra Party has to set an
example because others have to fol-
lew him. All kinds of statements can-
not be made now, A staiement has
been made by the Prime Minister and
if each Member makes a counter sta-
tement

Shri Ramgn: When else can we
make them?
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Mr. Speaker: He can only seek an
elucidation.

Shrl Ranga: Is it not a fact that,
apart from expressions of goodwill
and the continuation of the food aid,
the proposition for which had already
been nursed by Shri Patil, Shri Sub-
ramaniam and others no definite pro-
posals have been placed by our Prime
Minister, first of all, for econornic aid
which we need so very badly today
ang foreign exchange, and no definite
assuranced have been given on their
side ot for President Johnson
assuring her that he would be convey-
ing all thess things to the World
Bank? The World Bank is seized of
this question, In that connection we
have not been vouchsafed with the
report of the World Bank which has
studied our economic conditions here.

Mr. Spesker: If the questddon goes
on for ten minutes....

Shri Rangs: 80 many question have
been  discussed. Then, there Is
the other question (Interrup-
tion).

Shri Kapur Singh (Ludhiana): 1
will ask a shorter question.

Skl @, N. DixKk (Etawah): Sir, 1
want to raise a point of ofder.

Shri Ranga: I can assure them......
(Interruption). I they wamt us to
pay attention to the statements made
by the Prime Minister and her Cabi-
net colleagues, they should also be
good enough to pay similar attention
and show similar consideration 1o
whatever statements we make. If
they do not wat any parfimmentary
system st all, they can make it very
plain to us.

Mr. Speaker: He will kindly resume
his seat Let me hear the point of
order.

ShM G. N. Dhuit: The rules whicn
apply to the proceedings of the House
do not warrant or provide for wuch
speeches or statements being rmde
other tham a statement by a Minister.
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Mr. Speaker: That I know.
Shri G. N. Dixit: Rule 372 lays

down about the statement of Ministers.
Mr. Speakér: That I know.

Shri K. D. Malaviyg (Basti): Sir, it
it high time Umat we now revise the
entire rules . . . (Interruption),

Mr. Spoaker: I cannot follow. So
many Members are speaking simul-
taneously.

Shri G. N. Dixlt: So far as
rule 372 is concerned, it per-
mits statements being made by a
Mlnister, It also lays down that no
questlon shall be put when such &
slatement i$ made. There is no provi-
son In that rule for other statements
being made by other Members. So far
as the discussion is concerned, jt is
provided im rule 184 Rule 184 lays
down how a matter of public interest
can be raised by way of a motion. It
is definitely and categorically stated: —

“Save in so far is otherwise
provided in the Constitution of in
these rules, no disdussgion of a
matter of general public interest
shall take place except on a
motion made with the consent of
the Speaker."

There t be any di ion in this
House apart from by way of a mation
on a question of public interewt.

o Tw wpivge Wiy (whwAT):
ST W, WY wrweT o7 e

t. ..

wsaw wgww ;. wweqr dyoOv
m ?

e W Wi wfigay : wprear §
o I g7 AN & aw W aww
& o g o
J B v wiew : mwew wr ol
T g w1 AW TeRT TR
[ & o Wi e W w weo
Ll
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[werer wErza]

The other day 1 had te comment on
that. I had said that under the rules
it is laid down that no discussion
shall be allowed on such a statement,
but becausc the practice has been
there, certain elucidations would be
permitted as was usual earller. 1 had
said that. Again and again I am
asking the Leader of the Swatantra
Party that he should confine himself
un'y to a question. One statement
hus been made by the Prime Minister
and we cannot have other statements
now for each Member to make. That
would not be possible. Already we
have taken 20 minutes on this.
Now, Prof. Ranga might put a ques-
tion,

o W wAlgT wfgar ;- wsm

HERW, ST A7 qe § 1 (wmwe)
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W T A T g wwnt

Shri K. D, Malaviya: These conces—
sions now seem to have degenerated
into g deviation from the entire pro-
priety that is implied within the
rules laid down by the House. I think
now the time has come when we
should have a review and not allow
this kind of a discussion. Thia iz al-
most amounting to a discussion.

8hri G. N. Dixit. I support the
point raised by Mr Malaviya. The
rules of the House have the force of
law and there can be no deviation
from the law even by the consent of
the Speaker.

Mr, Speaker: It was decided the
other day by me.

o Tw wame wWifgan: & qrq &
A fram o 355 #1 ATE Wi
gt § 1 99 fraw Y g ¥ o
% Wi £ ag ¥ ¢ fe el sfier &
gt ey @ wf e aeht
ey wr Wi woar mr §, IeE e
T} fF wre & qmR W1 g e
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Y Wt T, wer W 9§ wtew §
s & fraw o 355 0¥ W GATTE |

www wgET TR ogrgary . L
o Trw AT wifga :

“When, for the purposes of ex-
planation during discussion or for
any other sufficient reason, any
member has occasion to ask a
question of another member on
any matter then under the con-
sideration of the House, he shall
ask the question through the
Speaker.”

Mr. Bpeaker: [ have read it.

WMo Trw Age wifger : & fo
o ® T gAT T E, 9Tt ' A
g @ 1 ()

WA ¥ A W, W R
FaTrEf gAer g | oy ek ol
§?

wSIW WEA ;g w6k I
sft g foredt ¥ 997 &, X OF AT W
TR T §, Wife It & qw
@ A amee arE ar e g
Havdrgmd werar oy g,
W wTe ot s wigd & wg wfer

¥To T wrivre WifiraT : grer W
W agEwet Bt os ¥ day 1w
g YW A A W qAAT ATE, A A
warwy A, & oy ¥ wmr
g f 1 ()

& feT wiw & ¥¥ wew & o W
arg g fe e 3w ey g
W ag ¥ T ¥, W ATE ¥ W
wT ¥, o gy ww At wwefr
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# waty qeA TEn § feow
fraw @ e gu. Wi Wit wwe, Wt o
THL g7 § g & fad a4 qw
awar § W g wEw_ & wEew g
et a7 ww W, WY ot &
¥ A Tgt T g T ¥ e }
M frm 355 & WA Slo T W
T 7% ¢ fe g oo am o o
ok FIC wurw qF | o e ¥
weaE yrHT ol & o ww W 6w
woew § fr ga% @ & woaw
Frrerc® % arar agert or ot &, ewfrd
W frm & wwrfa 3T ¥ qame w
gt

wew wpww W & e
aff & g o W 9T < e
wform WY & o § 1 7 el wf g
fir e q@t e ¥ garrge ANy &,
ay wafad § fe aw ag aarer qF o
q et qaw qF, e oo
Iq W ¥ ganfaw 4 ff, afes e
N a0 Ty B §T AW 93,
w # witwe & af@ ¥ fofrs s
T § | 7 fafrex @ gk ol
AT, T I COATE H § o whE
¥ Yo @ K ar et e ¥ ok
e EEO A Y, I owr qer
AT wifiglr | g & Ay # f qge o
T T § W 9T Y I AT 60T
# ywvr wgge o gl

% o amgw ¥ s e Ay waw
q¥ |

Shri Ranga: May [ know whether
the Prime Minister has been asked or
on her own initiative has tried to
explain away what she had signed to
a memorandum submitted by a wrell-
known internationa] communist body
called, Women’s International Leegue
for Peace and Freedom which she
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has signeq and which contains this
sentance:

3 “To find the way. . . ."

l,—it is an appeal to American
women—

“To find the way to restore to
your country".

—that is, America—

“the respect of the world which
we feel is being forfeited by its
present policy in Vietnam. . . "

May I know whether ghe has explain-
ed away this statement in view of
the fact that at the time she was
signing, she was the Minister for In-
formation and Broadeasting. Now
that she has become the Prime Minis-
ter, ghe ag well as her colleagueg have
Jgeen it fit to so re-orient  their
,policy in regard to Vietnam as not to
upset the Americans and the Ameri-
,can Government who  have been
,making their contribution to the safe-
guarding of world's democracy through
their struggle in Vietnam,

Shrimatl Indira Gandi: May I reply?
Mr. Speaker: Yes.

Shrimatli Indirm Gandhi: If ! may
take the second part first, perhapy Mr.
Ranga is applying his own methods,
his Party's methods, to us. My stand
is very well known both in India
and in the United States and I do not
have to explain it anywhere In  the
world.

Shri Ranga: Does she stand by that
statement?

Shrimatl Indira Gandbi: President
Johnson and the American people
know that we would Ilike to have
peace in Vietnam. This is all that [
have signed there.

Bhri Ramga: This is not what
has signed,

Mr, Speaker: Order, order.

Shrimati Indira Gandhi: As I have
said, my full views on Vietnam are

very well known both to America—
to President Johnson, to the American

d

-

she
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[Shrimati Indira Gandhi.]

Government and to the people ot
America—and also, I hope, to the peo-
ple of India, (Interruptions).

With regard to the tangible results,
perhaps the hon. Member will remem-
ber that I have repéatedly stated on
the floor of this House that I was 10t
going on an aid-seeking mission. 1
went particularly to have personal
contact with varigus Heads of States
ag I consider that important to future
relations between the two countries
and, in the long run, it is also essen-
tial for any kind of help that we may
need,

Bhri Rangn: Without the =id of any
of her dolleagues?

Shrimatl Indira Gandhi: 1 was n
full consultation with my colleaguies
before 1 left. This was a very impor-
tant sesgion of Parliament and I do
not think that Members would have
approved a large part of the Cabinet
o go. .

I think that the tangible gain which
we have received is the appreciation
of our economic and internetional
policies which Prof. Ranga does not
support but which the majority of
the country does. That s a wvery
tangible guin,

Shri Dajl (Indore): Two of her
statements there, hiave created some
doubis and have been open for com-
memts. 1 would like her to clarifly
what exsot'y way the import when
she said that the threat from China
was mainly ‘political’ and that we
sympathise with the American “inte-
rests and aims” in Vietnam. These
two statetments have created great
confusion. Wil she clarity?

Shriowti Indira Gandhi: This is my
bellef, which 1 have stated in India
also, that the threat from China is
not only a military one but it is a
threat to the whao'e wvalues which
India holds dear,

Sherl Dagi: "Mainly political”; that is
what ke atiributed to her.
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Shrimeti Endira Gandhi: Mainly
political and economic, I said. The
confliot is between the two systems,
the gystem which is in force in India,
the democratic systerm, and the sys-
teth there,

What was the other point? I
sorry. . .

Shri Daji: She said that we sympa-
thise with the “aims and interests”
of America in Vietnam “Aime and
intarests".

Bhrirmtl Indirn Gandbi: I sn sorry
I did not mention that at all. I said,
I appreciate President Johnson's
sincere effort for wanting pesce there.
‘This is what I have said.

Shri Hem Barua (Gauhati): In view
of the fact that Pakistan has becn
deliberataiy viclating the Tashkent

by (a) encouraging the
Mizo rebels with armg and ammuni-
tions and allowing them to sst up an
emigre Government in Dacca; (b) by
coancentrating troops on a heavy scale
all along the Rajasthan and Punjab
border; (¢} by embellishing hér arms
and smmunitiong with Chinese arms
and ammunitions; and (d) by main-
taining a posture of hostility against
India even after the Tashkent agree-
ment over Kashmir, may I know whe-
ther our Prime Minister brought these
facts of vitlation of the Tashkent
agreement by Pakistan to the notice
of the Soviet Prime Minister? At the
same time Pravda has reported that
the Sovlst Prime Minister has already
brought the factg of this violation of
the Tashkent agreement to Lhe notice
of the Pakistani authorities. In that
context, may I know whether she dis-
cussed these facty with the Soviet
Prime Ministér, and if she discussed,
then whether we could get any idea
of the responge o reaction of Palkistan
to the communication semt to  the
Pakistani authoritiey by the Soviet
Prime Minister?

Shrimail Indirs Gandhi: This was
discussed with Chairman Kosygin, and
as the hon. Member has himself
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stated, they have sent somebody there
to talk this over. I do not know the
result of it

Shri Hem Barua: We are interested
in knowing one thing, namely whether
she i in a posltion to tell us about
the response or reaction of Pakistan.

Mr, Speaker: She has sald that they
have sent somebody, and the responsc
is not yet known.

ot w§ (wroi) AT 3w
TouT A U, &Y, |y, €6 e ad qdt § o
aer@ram gt . .

waw wgvee ;- § ow T |

ot i o e T ff | W
| T ww T # ag A i e i 2
wzw a fare wx frar &, of g, ot
Fa% it § 3% v fogyew qr ¢
gty ave aw & fs fdw & o avfseamay
¥ gaTt FIT MTENT fiFar o1 ) gE
faes ware fFan w7 0 fEE At F
wre 1 fufew aoere & oF gt ofr @
M IAET T w1 7

vt {faer wiw - oy A @Y
gt &t | sTew fafreee fever & g€
4 gt I aamay e g TR
& T IHA AT wgy T

ot oF W A WD Ew oww o
forqr & 3wk wt &

wreaw WErea : e f wTAr R

Shri Bade: About protee-
tian against awomic bomb....
o gET gvw @1, IEeT www At
o B 1 OF S1IT AT 9w W7 02W
W NI A e §, IEE A
L

Mr Spesher: If there are parts (),
(b), (e}, (d), (e) and (f) lo a ques-
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tion and only one part is answered, [
shall decm it sufficient.

Dr, L. M. Singhvl (Jodhpur): While
welcoming the statement of the
Prime Minister and hoping that this
would lead to a further strengthening
of international relations, we would
like to know whether after her visit
she is ab e to tell ug about the Ameri-
can stand on the increasing erosion of
the spirit of accord and conciliation,
otherwise daseribed as the Tashkent
spirit, particularly by certain wviola-
tions by Pakistan, and how the Ameri-
cans view thig developing situation,
and whether there is likelshood of re-
sumption of arms being made avamil-
able to India from America?

Shrimat! Indira Gandhi: This was
talked about, and naturally nobody is
happy; as 1 sanid, the Tashkent De-
claration was widely weloomed In il
these coumtries, and they ere not
happy at later developments, but they
did feel that we should still try our
best and while being prepared natural-
ly to face all events, to make it work.

surr Wt ot ¥ s & fe
TRt AR ) FrAT G
= g w0 § ot wra
ey frwfar # o gy e
aAET & o & fe
fram & wfr s amirr @
wry oF | ¥ e At o sy ot
W A e W wifaf & oFr T
gt wie afe gt, o war a5 o T8 TN
T & 5 = WowrE  ege fawfier
o ¥rare frww aoff vk ?
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Shri 8, Kandappan (Tiruchengode):
I would like to know whether our
hon, Prime Minister, in her talks with
President De Gaulle, had made any
reference to Viet Nam, and whether
any reference was alsp made to the
profoundly militant friendship that
has been forged between Peking and
Pindi recently, and the reaction
of President De Gaulle to that,

Shrimati Indira Gandhl: This matter
was discussed and President De Gaulle
gave his views which are well known
to the House. I think they have been
appeering in the newspapers. With
regard to Pindi and Peking, he did
not express any views.

wo Um wAwe wifjer ¢ fit
fadr ot o fr vt ot ¥

APRIL 17, 1966

abroad (Stt.) 10028

Mr, Speaker: Shri A. C. Guha,

Shri S, M. Banerjes (Kanpur): We
have been waiting for a chance,

Mr. S8peaker: He is one Member
unattached. What can 1 do?

Shri 8. M. Banerjee: In that case,
should we resign and go home?

Mr, Speaker: I cannot give
advice,

that

1238 hrs.

ELECTIONS TO COMMITTEES
EsTIMATES COMMITTEE

Shri A. C. Guha (Barasat): I beg to
move:

“That the members of thiz House
do proceed to elect in the manner
required by sub-rule (1) of Rule
311 of the Rules of Procedure and
Conduct of Business in Lok Sabha,
thirty members from among them -
selves to serve as members of the
Committee on Estimates for the
term beginning on the 1st May,
1966."

Mr. Speaker: The question is:

“That the members of this House
do proceed to elect in the manner
required by sub-rule (1) of Rule
311 of the Rules of Procedure and
Conduct of Business in Lok Sabha,
thirty members from among them-
selveg to serve as members of the
Committee on Estimates for the
term beginning on the 1st May,
1988."

The motion was adopted.
PusLic Accounts COMMITTEE

Shri Morarka (Jhunjhunu): [ beg
to move:

“That the members of this House
do proceed to elect in the manner
required by sub-rule (1) of Rule
309 of the Rules of Procedure and
Conduct of Business in Lok Sabha,
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fitteen members from among them-
selves to serve ag members of the
Committee on Public Accounts for
the term beginning on the 1st
May, 1966."

Mr, Speaker: The question is:

“That the members of this House
do proceed to elect in the manner
required by sub-rule (1) of Rule
309 of the Rules of Procedure and
Conduct of Business in Lok Sabha,
fifteen members from among them-
selvey to serve as members of the
Committee on Public Accounts for
the term beginning on the Ist
May, 1966,

The motion was odopted.
Shri Morarka: I beg to move:

“That this House recoanmends to
Rajya Sabha that they do agree
to nominate seven members from
Rajya Sabha to associate with the
Committee on Public  Accounts
of the House for the term begin-
ning on the 1st May, 1088 and
communicate to this House the
names of the members s0 nominat-
ed by Rajya Sabha™

Mr. Speaker: The question is:

“That thir House recommends
to Rajya Sabha that they do agree
to nominate seven membery from
Rajya Sabha to associate  with
the Committee on Publi; Accounts
of the House for the termg begin-
ning on the 1st May, 1568, and
communicate to this House the
names of the members 0 nominat-
ed by Rajya Sabha"

The motion was adopted.

12.38 hre,

MOTION RE  SITUATION IN
SCHEDULED AREAS OF BASTAR
DISTRICT

Mr Speaker: Now, we take up this
motion. I have to make a few
observations in that context.
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As the Members are aware, thiy dis-
cussion has been allowed under the
proviso to rule 188. There are inhi-
bitions put down there that when a
matter ig before a commission of in-
quiry, that matter cannot be discuss-
ed in the House, but there i a provi-
sion that those aspects whose discus-
sion might not prejudice the enquiry
can be allowed by the Speaker. So,
I have, in my discretion, because it
was a matter of public importance, of
great importance, allowed that dis-
cussion, but we shall have to confine
ourselves within limits.

The other day, cenain remarks were
made sgainst the Judge also, That
should not be done. We should have
full faith in our judiclary. Usually
we demand here that a Judge of the
High Court nhauld be appointed to
make an g . (Interrup ]
They will kindly auw me to proceed.
The High Court has to give its verdict
daily when one party iy the State it-
self. Therefore this confidence of
ours should be there and we should
try to enhance their dignity and not
minimise it One thing would be that
no reflection should be made personal-
ly agrinst the judge. .The second is
that under the proviso we can have
discussions so far as the procedure,
subject and stage is concerned, not
the other things, The terms of refer-
ence that we have before us are:
“tn enquire into and report on the
disturbances in Jagadalpur on the 25th
and 26th March, 1088 resulting in the
deaths of some persons, secondly, to
report on whether the firing was justi-
fied and thirdly, to report on the ade-
quacy or otherwise of the action to
dea]l with these disturbances”. The
Commission shall consist of a single
member. There is scope for discus-
sion but that is very limited. How
these deaths occurred, who was res-
ponsible for that, whether there was
any provocation, wag any motive be-
hind it. if there was what wes 1t. . .

Vishnu Kamath
Motive we can dis-

8hri Harl
(Hoshangabed) :
cuse,
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Mr. Speaker: That has to be found
oul by the commission of enguiry.
Then we can also say so far as I can
think without casting any aspersions
on the integrity ang the independence
of the judge, somebody can argue that
the commission of enquiry might be
enlarged, the terms of reference
might be widened and that aiso can
be urged. Probably, I . think this
could also be wrged here that the
enquiry shouwld be expeditiously con-
ducted and report made to the Siate.
The Parliament is oot a fact-finding
body: the inaj of iry is
to sift out fecty and then report. When
the facts are known certainly the
legisl can di 8. Unless the
facts are agreed or admitted, wc can-
not have any discuesion of these con-
troversia’ things. [ hop: Members
would ke:p this request of mine or
my observations in their view when
they discuss this matter,

Bhrl Harl Vishau Kamath: May 1
make a request? While we certainly
agree with the limits prescribed by
you for the discussion, may I suggest
that considering that this is one of
the saddest evenis or gruesoms
Iragedies that have taken place in
India since Independence, the time
fixed for the discussion of this motion
should be extended. You are aware
that the other House which is a much
smaller house discusseq it for 3§ hours
vesterday. | would pose three alter-
natives. One ig that the private mem-
bers resolutions today may be taken
up at 4.30 or 5 and carried on till 7.
Or I may make an appeal to my hon.
colleagues here to give up, in the
national interest, their right to discuss
the private Members' resolutions today
so that we can have the whole day
upto 8 O’clock.

Some hon Members: Yes.

Mr, Speaker: I wil' ask the Leader
of the House.

Shri Hari Vishnu Kamath: Private
Members' Business—they agree.

Dr, M. § Aney (Nagpur): Yester-
day the matter was discussed in  the
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Rajya Sabha by the Home Minister
himself and all the points discussed
by him there are open to discussion
here; 1 hope that you will hold that
they are not beyond the instructions
which you had given.

Shri Frank Anthony (Nominated—
Anglo-Indians): May I say some-
things? 1 was extremely distressed by
the newspaper reporty of what the
Home Minister said in the Rajya
Sabha, 1 say this with respect that
he deliberately canvassed the culpa-
bility of these adivasig who were shol;
None of us will do it but the Home
Minister did it though obviously it
should not have been done. We are
not going to canvass the culpability of
the goverrment; the Home Minister
directly canvassed the culpabiiity of
the adivasis.

WTe e wATET wfpar (FéamT) :
WS WEET, GO AT wEA & O
Iy o0 ¥ AT et g fady | T
oTY &7 ag worew § fn ey § 9w
T W qwTElTE  WFET q T A
wzard g 37 &Y AwE TT aRr W
g wifge @ & ax wgm e
o rr A owy fapw i 0 Afer
e gw ¥ ¥ fwel 1 dmr g & e
W wZAT & g wary fee AU
& g W, SWA HA qU wSg AW
qreTC & Wi w1 ogrw & oy I oA
w3 W oo 0 &® g wifEm,
wgifr oy TAfaw  fadmrd g, oF
wr #d g Aoy o foedmrh At
b aciE SRS S IR LG
¥ St WY mgt o Trvifes faeard
9T AEH AR €T g g e |

weow  wERd 0 & oy aww
qF W@ |

Shri N. Sreekantan Nalr (Quilcn::
1 would like to have your ruling on
the question whether we are allowed

te make "out the point that the judge
who is appointeld iz the brother-in-law



10033 Situation in
or a relative of the chief minister if
it is a fact?

Hx.m:;l:‘humhednm in
the speeches.
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werw witew ;& ¥ wpr form

The Minister of Parllamentary
Affairs and Communications (Shri
Satya Narayan Sinha): About the res-
triction on the scope of the discus-
sion, you are the proper authority to
say.

Mr. Speaker: Objection hag been
taken here that the Home Minisier
referred to certain things in the Rajys
Sabha which have appeared in the
newspaperg but that will not be per-
missible 50 far as my restrictions are
concerned,

The Minister of Home Affairs (Shri
Nanda): ‘The ground laid for the
discussion in the other House ig difte-
rent from what we have before us. A
point of order was raised there (nat
nothing which concerned matiers
coming within the wscope of that
enquiry should be allowed to be dis-
cussed. The rules relating to Rajye
Sabha were referred to and that ruie
is very different from what is here.
(Chittoor):

Shri Rangm They e

the same.

Shrl Nanda: Hon. Membar belongs
to the Lok Sabha and he does not
necessarily know  what the Rajyu
Sabha rules are; the rules are diffe-
rent; this is permissible there although
it will not be permissible under rule
59 or so concerning the Lok Sabhs.
Even then, although some of the Mrm-
bars mentioned certain things relaling
to those events, 1 did not touch that
ground excepl to correct one or 1wo
mistakes and mis-statements. 1 dig
nothing else. (Interruption).

Mr, Speaker: Order, order.

Shri Satya Narayan Sinha: 1 do not
know what happened in the other
House, but so far as this House ia
concerned, you have rightly stated ...

Mr, Speaker: What is the Lime for
this?

Bhri Satya Narayan Sinka: We have
agreed that 2§ hours should be ullotled
for this motion.
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Shri Satya Narayan Sinha: We dis-
cuseed it with you today, because we
have half a day which is allotted for
the non-official business, and in view
of that, we could discuss this from
1 Q'clock to 3.30.

g wWE &

Shri Harl Vishnu Kamath: They
may agree to give some of that time.
It they are agreeable, it can be done.

Shri Satya Narayan Sinha: If the
House wants to give up non-oficiai
business, 1 cannot object to that,

Mr. Speaker: The proposal is that
we may push back the non-official
business by one hour and have an
hour. That wag the proposa] made.

Shri Satya Narayan Sinha: There
could be no objection if the House
agrees to that,

Mr, Speaker: Does the House agree
to that?

SBeveral hon. Members: Yes, yes.

Mr, Speaker: All right.
have that Shri Ranga

Shri G, N. Dixit (Etawah):
want to raise a point of order.

Mr, Speaker: We will be spending
the time allotted for this motion on
other things then.

8hri G, N, Dixit: I will be saving
the time and I will be curtailing the
discussion if I am allowed to raise this
point of order. You have very well
said that the scope of discussion of
this motion is very limited by rule
188. But then we have also to read
the provisions contained in the Com-
missiong of Inquiry Act, 1852, under
which this Commission hu been ap-
pointed. I just want to bring home

We will

Sir, 1

APRIL 7, 19868

Bastar District(M) 10036

to you that this House cannot discuss
at all the subject-matter before the
House. Both the Governments have
got the power to appoint Commis-
sions of Inquiry. The Government of
India hag got the power to appoint a
Commission and the State Govern-
ments have got the power to appoint
a Commission under the Commissions
of Inquiry Act. Once a State Govern-
ment appoints a Commission, then,
section 3(b) of the Commissions of
Inquiry Act applies.

Mr, Speaker: The Minister would
reply accordingly.

Shri G. N, Dixlt: It cannot be dis-
cussed here. That ig my point of
order, That is, so far as the Commis-
sion appointed by the State Govern-
ment ig concerned, it cannot be dis-
cussed in this House. That is my sub-
mission. Therefore, the question of
reply does not arise,

Section 3(b) of the Commissions of
Inquiry Act says:

“Where any such Commission
has been appointed to enquire into
any matter by a Sate Government,
the Central Government shall not
appoint another Commission to
enguire into the same matter for
so long as the Commission ap-
pointed by the State Government
is functioning, unlesg the Central
Government is of opinion that the
scope of enquiry should be ex-
tended to two or more States.”

This particular matter cannot be
extended to two or more States, This
relates to only one State. (Interrup-
tion). Therefore, under section 3(b),
this Government cannot function at
all in respect of this matter. The
Government of India cannot act so
long as the present Commission is
functioning. If it cannot, then, no
motion on that matter can be discuss-
ed here, unless this Gover t has
got the power to do so. But as it is
only the powers of the Governmerct
of India can be the subject maller of
dmcussion in this House, So far as
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that Commission is concerned, that
cannot be the concern of this House,

Shri Harish Chandra Mathur
(Jalore): On that very day, when
this question was being raised, that
this may be discussed, I drew your
pointed attention to the fact that it s
only under ru'es 184 and 188 that this
discussion could be permitted. I do
not know what was before your mind.
If 1 have understood you correctly,
this motion is under rule 184 reed with
rule 188 and the proviso to rube 188.
I think that under these rules you are
permitting thiy discussion. [ do not
know whether you read out proviso
to rule 188.

Mr. Speaker: I did,

Shri Harish Chandra Mathur:
Proviso to ruie 188 is absolute.y cleur.
You were good enough to elaborate
as to what can be discussed and what
is the scope of the discussion and also
you gave a certain lead to the Mem-
bers so that they may not go astray.
So far as that aspect is concerned, I
am in perfect agreement. The only
submission which 1  would like to
make in this connection is that it is
only under proviso to rule 188, which
is completely restricted, that this
discussion has got to take place. You
were good enough to say that nobedy
can say anything about the judge: not
thai anybody can say anthing aboul
the judge, but nobody should say any-
thing, if the permission is under tnis
proviso about anybody who is relat-
ed with thig incident and this enquiry.
Let it be made clear.

Mr, Speaker: Anybody who was
responsible for that—thai also can-
not be said.

Shri Harish Chandra Mathar: Yes;
not against the Chief Minister, not
against the Commissioner, (Interrup-
tion). My hon. friends need got get
irritated. I am only seeking a clari-
fication from the Speaker If what the
Speaker says is accepted by the House
—and it definitely fol'ows from what
the Speaker has said—then nobody
can =ay anything against the Chief
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Minister with particular reference to
this enquiry and this incident. No-
body can say against the Chief Secre-
tary, i the Commisai , Bgainst
anybody whatsoever, That is what the
Speaker wus good enough lo say, that
nobody could say anything against the
judge. You were also good enough
to preface it by saying that lei us have
more faith in our judiciary, It is not
out of your respect for the judiciary
thut you said it; I would like this o
be clarified: that it is not out of yuur
respect for the judiciary that you did
not want anything to be said against
the Chief Justice, bul because this rule
does not permit anybody Lo say any-
thing not on'y against the judge but
against any of the officers. 1 only want
to have this cleared: whether thig ix
understood by the House. ' (Interrup-
tion). Voices are raised, when I just
underline this particular issue; the
implications of your ruling must be
clearly understood.

WHhat huppened in Rajya Sabha we
cannot take note of. 1 was not very
happy when I read in the newspaper
what happened there. The proceed-
ings in this House are governed by our
rules and by your rulings, and we
have got to take no notice whatsoever
of what hag happencd in the Rajya
Sabha. It iz not, as the hon, Home
Minister says, that we do not know
what the rules of the Rajya Subhu are,
My hon, friend Sh.i Rangs as well n3
myself have been Membersg of the
Hajya Sabha. We are fully conversant
with the rules «f the Rajya Sabha, Let
him not understand thal we do not
know the rules of the Rajva Sabha. 1
am quite clear in my mind that the
rules of this House and your rulings
are to govern the procevdings in this
House, and we have to take sbsolute=
ly no notice of what has happened in
the Rajya Sabha and what wag said
in the Rajyva Sabha. Ewven according
to our rules, it ks inherent in  our
rules that we cannot take notice of
it,

Shri J, B, Kripalani (Amroha): Tan
we say snything about the decemsed
prince? i
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Shfl Harish Chandra Mathur: If I
am permitted to speak, I will =y
many things.

Dr. M, 5. Aney: The rule does not
prevent us from discussing the state-
ment mads by the Home klinisler. It
does not come in our way at all.

Shri N, C, Chatterjee (Burdwan):
With great respect to Shri Mathur, I
may submit that we should not put
such restrictions on the construction
of rule 188 so ag to make the debate
ineffective or a farcical one. The scope
is alrecady restricted to this: that we
can discuss it if you are satisfed tha
it is not likely to prejudice the con-
sideration of the matter before  the
enquiry commission. (Interruption).

Mr. Speaker: Order, order. 1 may
be allowed to regulate the debate,

Shri N. C. Chatterjee: This extreme
conlention in respret of this  rule
would make it complete'y ineffective.
nugatory and farcical. Why should
any Member suppose that any discus-
sinn will completely thwart the n-
quiry and the judge will be over-
weighed by our debate? That is my
submission.
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“That the situation in the Sche-
du'ed areay of Bastar District n
Madhya Pradesh where there has
been a prolonged atate of un-
rest . . "
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The Report  of the Welfare of
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“The following areas in the Dis-
trict of Bastar are scheduled areus
governed by the Sixth Schedule.”
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It may be pointed out that the town
of Jagdalpur which is the headquar-
ters or the district is not included in
the list of stheduled area

oSN AT WTET, HTET |
He might resume his seat. T will
take aclion against him if he does not
sit down,
Shri Ranga: Sir, . beg tc move:
“That the situation in the Sein--
duled areas of Baster District in
Madhya Pradesh where there has
been a prolonged state of unicst
and discontent arising out of the
neglect of welfare measures
among the tribal people who pre-
dominate there, be taken into cun-
sideration.”

T wish lo pay my homage o all
those who died receutly in th's wun-
fortunate tragedy, under tragic cir-
cumstances. Some, including the Hume
Ainister. say that only 20 died. Those
MPs who have gene there say nany
more died. There is the rumour- [ do
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not know how far it is true—thal more
than 100 people died. They all died
under tragic circumstances in an iucl-
dent which can only be deseribed a. a
dastradly. Thelr leader happen.d to
be the late Maharaja Bhanjdeo. I pay
my homage to him and also to ‘'he
others who have fallen as mar'yra in
the cause of teng of millions of adiva-
sis, backward and scheduled classes,
and people of those undeveloped areas
in our country. The late Mahn;ija is
said to have suffered, according L, *he
Home Minister, from some illusions
and delusions.

Mr. Speaker: We have to fix some
time-limit for the speeches. Ord.na-
rily the mover takes 20 minutes and
the others 10 minutes.

Shri Dajl (Indore): 10 minutes will
not been e¢nough.

Shri Kapur Singh (Ludhisna): The
mover is entitled to 30 minutes.

Mr, Speaker: I have no objection to
giving him even 1 hour, but the time
available is 33 hours and it hos to be
apportioned. There are s0 many mem-
bers who want to speak. The grealer
the time limit, the fewer would be the
number of members speaking.

Shri Ranga: The home Minister,
along with others, are under the im=-
pression that the lale Msaharaja sutfe-
red from drlusions and i'lusions. What
could have been those illusions and
delusions except that he dreamt of
a self-governing administration for
his people, a sympathetic and demo-
cratic regime for Bastar ...

Shri K. D. Malaviya (Bastiy: He
wanted a separate State.

8hri Ranga: . . . enocugh funds and
proper administrators and a sympa-
thetic administration which would
work for their welfare and promote
their development? If that was an
illuz'on or delusion, I am sure all of
us would like to come under thst
category. Certainly his illusions and
delusions were not as sky-high as
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thusF of my hon. friend, the Home about him and to say harsh-things
Minister, who as we all know and @&bout him, But when he was invited
as he himself knows, has aimed to join the Congress and welcomed as

80 high, but has not been able
to go so high. And yet, he has besn
allowed to occupy this very i:uportant
position after g great struggle y him-
self and his friends. With all the
goudwill of the people on his side as
well as of so many on this side, he has
not been able to rise to that level
\llrhich he, in his illusions and delu-
sions, had hoped. If that was permi-
ssible for my hon. friend, why should
it not have been permissible for that
Maharaja to have had those hopes and
aspirations for his people?

The lale Maharaja was one of the
descendants of those great martyrs
and patriots who fought against the
Delhi sultans at Warrangal in Andhra
Pradesh under the army of the Kaka-
tiya dynasty. He was the last of that
great dynasty which kept the Delhi
sultans at bay on more than one oc-

casion. When in the end south-
ern India was overrun by the
Delhi sultans, those great Nayaks,

Prolava ang Kapaya, organised the
war of independence on behalf of the
whole south, won freedom for the
south and established an ind-prndent

Dakshinapath. They rallied for 25
years and finally when they were
again overcome by the Delhi sultans

and Delhi imperialism, some of them.
instesd of submitting themselves
to that imperialism. recedeq inin
the forests. One of them estab-
lished himself in Bastar. That s
how Bastar had come to be an inde-
pendent State, during the time of the
Muslims and also during the British
times. It is onlv when we achieved
freedom that the Maharaja of Bastar
placed his sceptre before the united
India and accepted the Union of
India. For 18 vears, he had been pa-
tient and his people also, with us He
expected that there would be real
self-government there for his people
and they would have the benefit: of
swarajya and swatantra, But he was
- disavpointed. My hon. [riends are
inclined to have wrong impressions

a Congress MLA into the then CP
Assembly and later on into the MP
Assembly when he was invited, also,
to become the President of the Dis-
trict Congress Commitiee, certainly
my hon. friends did not think he was
suffering from illusions or delusions.
They hailed him as one of the hon-
ourable members of their party and
one of their local leaders also, In-
deed, the late Shri Shukla welcomed
him as one of his honourable com-
rades. Dr. Katju also had to deal with
him. Now, the latest is the present
Chief Minister, He has had experience
of three Chief Ministers and the
Congress regime during all these
years. It is because the Maharaja got
tired of the bad treatment, the harsh
treatment, the cruel treatment that
was meted outl tg his people that he
left the Congress, He chose to be
independent and he preveated the
Congress from gaining even one seat
in his area. And that was the rcal
gravamen of the charge that any of

my hon, friends can possibly raise
ogainst him.

Sir, this country is suffering from
many ills. But the grealest disease

that this country is suffering from is
the want of a man like Mahatma Gan-
dhi to lead us. After Mahatma Gan-
dhi, for some time the late Pandit
Jawaharlal Nehru was able to fill in
that place. He too began to fail. Later
on, we know what void we are suf-
fering from. Within five weeks we
have had occasion here to raise five
adjournment motions, all because of
these crises all over the country. Why?
Tt is because therp is thig crisis of
leadership. But, on the other hand, in
Bastar, even according to my hon.
friend, the Ilom~ Minister, the Jate
Maharaja of Bastar was being looked
upon as God by thase people. It may
not be necessary for us to develop
hero worship. It may not be good for
us to accept any one mortal person
as God, but certainly it is good for any
nation, any sort of people, to come to
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have that much of faith, that much of
implicit faith in a leader. Then alone
your plans can succeed, then alone
your appeals will make a dent, a
mark on the minds of the people,
then alone it will be possible for your
administration to get the cooperation
of the people, their comradeship and
make any kind of administration a
success. That leadership they had.

Now, 8ir, I bemoan the fate of India,
that that leadership has come to be
forced to breathe its last through
wanton neglect of duty on the part of
this Government. That is what 1
charged this Government with. This
Government cannot plead ignorance
of what was happening at Bastar as
long as Shri Shuklaji was there,
though the Prince was dissatisfled
with him, though he had left the
Congress, he was not prepared to
walk the path of revolt. It was after
that, when g deaf dumb and half-
blind leadership camc to  dominate
that State, when the officers took
law into their own hands and they
neglected, not only mneglected but
they forgot their responsibilities- to-
wards these tribal people, these un-
fortunate people, these under-deve-
loped people, these uneducated peo-
ple, these long neglected people, that
they took this step. Is there any won-
der thot the Home Minister himself
the other day exposed his own ignor-
ance of his, responsibility towards
these people by simply saying that
they have shifted it on the other
Mirister, the Minister in charge of
Planning and Social Welfare and,
therefore, he has washed his hands
off of this responsibility? That shows
the gross ignorance, the criminal
negligence of the sense of duty to-

wards these people. This duty was
cast upon the Government of India.
The other day. my hon. friend,
Shri Frank  Anthony, made it

very clear tg the House how within
the Constitution there is a definite
provision and how according ta the
rules that were made under the
provisions of the Constitution, Bastar
area, excepting , that little town of
Jagdalpur was treated as a tribal
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area and placed as a special charge
of the Governor and the Union Gov-
ernment. Yet this Unlon Government
had the temerity to say that this
work was passed on to the Ministry
of Socizl Welfare. What a shame!

8hri Nanda: Sir, if I may interrupt
my hon. friend, this word “shame" I
believe, we are going to hear again
and again.

An hon. Member: Nothing wrong
with it.

Shri Nanda: To whom it belongs
is the point. I only want to correct a
mis-statement of fact, It is nol Jagdal-
pur, that town alone, but the whole
of that Tehsil to which it relates. Se-
condly, about the responsibility of my
colleague, it is a fact. It is not that I
said something which was wrong. Two
years ago, even earlier than that, the
welfare of the Scheduled Tribes was
the responsibility of the Home Minis-
try. It has now been transferred.
Therefore, it is not that 1 am passing
on something just at this gtage. What
we are discussing is primarily the
neglect of the welfare of that area.
Therefore, the question of responsibi-
lity of another Department of Guvern-
ment does arise. 1 did not say any-
thing which was far from fact.

Shri Ranga: Welfare of that area in-
cludes the safety of the person of the
leader of the people of that arca. If
the leader were {o be destroyed, then
what happens? If the leader were to
be dishonoured what would be the
consequence? Time and again repre-
sentations werg sent ty this Govern-
ment—whether Shri Nanda was in
charge of it or not does nol matier.
the Government goes on, the Jaganath
rath passes over the heads of so many
people. There were other Home Mi-
nisters also. I charge the Govern-
ment of India, including this gentle-
man who happensg to be my personal
friend, most unfortunately, for years
and years, 1 charge these people for
the dere'iclion of their duty in regard
to this matter again and again. Their
leader sent representations, thelr peo-
ple sent their representations. but in a
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[Shri Ranga]
language which they alone could un-
derstand, a language through which
along they could make their repre-
sentations, not our lgnguage or your
“anpuig. ¢f unybody else’s language. 1
have myself been the recipient of the
copies of many of these representa-
tiong that were being sent to them for
years and years. There was a time
when the Prime Minister was visiting
that area. The poor Maharaja was
not properly informed. Later on a
complaint was foisted on his head that
he wantonly insulted the Prime Minis-
ter because he could not go and meel
the Prime Minister at the time and at
the place that they had chosen, notice
of which was given to him much too
late. This was considereq a great
crime on his part,

Shri Narepdra Singh Mahlda (An-
and): It is not correct. Even when
President Rajendra Prasad went there
the ruler refused to go and meet him.

Shri Ranga: | am prepared to amend
what [ said My hon. friend reminds
me that it was not only Pandit Nehru
but it was also President Rajendra
Prazad who visited that area. Sir. is it
such a crime? They treateq il as a
crime. Now the Nagas have gone on
rebellion. It is not g crime. Their
leaders are being invited here g se-
cond time, but because the Maharaja
had had the temerity of saying that he
was an independent Prince, he was
the leader of his people, he wanted
freedom for his people he was being
treated s g criminal.

Sir, that is how trouble started. So
many things have happened. 1 do not
wizh to go into all that. What 1 am
keen gbout is, whenever he made rep-
rescntations he was not given an op-
portunity to place those representa-
tiuns In & nocessarily impertant and
effective manncer. He was  relegated
tp the Collectoy and the local Collec-
tors became greater Maharajas than
the enrlier Residents who used to boss
over these Princes. These Collectors,
npt one but evaery one of tham, had
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begun to bghave in that manper. Then,
thereafter, policemen also were set
on him and his people like hounds.
The Maharajas had been given the
privilege, by the Government, by Sar-
dar Patel, of their person being pro-
tected at the cost of the Stute.
As a matler of honour independent
India considered it their duty to look
after their person. Then what hap-
pened 1o him? When this Maharaja
revoted against this regime at the
State Jevel, as well gs the district level,
cases were foisted upon him. Then he
was de-promoted from the Maharaja-
ship. His brother was raised high
and he was simply considered as an
ex-Maharaja; he was deposed. What
would be the feeling of his people?
What must have been his own feeling?
He did not care for his own feelings
but he certainly cared for the feelings
of his people. It has gone on. 1 do
not wish to go into all those details
because several of my colleagues
would be ab'c to fill up all the gaps.

Then we come to the present. What
is the present position. All over India
there has beep drought, scarcity. fa-
mine conditions and scarcity of food
supplies. The Government of India is
going round the whole of the world
in arder io get more and more food-
grains from everywhere. The Guvern-
ment of India is hastening to rush
toodgrains to various places in our own
country, Kerala, Bengal snd other
areas. And yet the Government of
India was not prepared to do its duty,
minimum duty. towards these helpless
people in Bastar. Bastar is consideitd
to be as big as an area as Kerala. ths
whole of that State.

Shrl Hari Vishpu Eamwath: Bigiw
than that.

Shri Ranga: Itp population is only 11
lakhs and they are all Adibgsis. They
have been used only to podu cultiva-
tion or fugitive cultivation, They ds
fot possess huge palaces, or huge pre-
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perties or huge lands above the ceil-
ing level or anything like that. All
that the Government can claim to have
daone for them is first of all to prevent
them from their traditional occupa-
tion, {ugitive cultivation, by making it
& crimina] offence, punishing them
whenever they were found doing that,
discouraging their traditional system
of agriculture and occupation and then
‘placing at their disposal a large ares
of 100,000 acres. What a miserable
achievement 100,000 acres or less for
9 lakhs of agriculturists. This is what
my hon, friend claims to have done.
Then he says that for one hundred
vears lhe Maharaja never did any-
thing. But we have done such a won-
derful thing! What is his achievement?
1le himself said that literacy has been
raised from 2 per cent to 4 per cent
or 3 per cent to 6 per cent. My bon.
friend nods his head. Let him look at
his gwn figures,

Shri Vasudevan Nair (Ambala-
puzha): Tt is hundred per cent in-
crease!

Shri Ranga: Yes, hundred per cent
increase. Al what cost? The old
Maharaja used to collect Rs. 6 lakhs
every vear as land revenue and in va-
rious other ways. Bul these people
are collecting Rs. 34 crores or 350
lakhs from these poor people, that is,
60 times as much more as the old
Muharaja used to collect,

And what have they been doing
with gl' this money over the whole
of that area? Therc are 3,500 villa-
ges ang for them be claims to have
established 287 primary schools, one
schopl for every 12 villages. And these
vi'lages, 1 know as one who is acqu-
ainted with revenue accounts. would
mean, ope village would mean 10 or
15 and sometimes even 20 hamlets.
There are hundreds of them spread
over a large arep. For all those 3.500
vil'ages they have established 287 pri-
mary achoals. une schpal for every 12
villages or 120 hamlets.

An_hon. Member: Schools with-
out teachers.
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Shri Ranga: Yes, schools without
teachers, hospitals without doctors,
that is the stary far the whole of India.
Then they talk of stipends and scho-
larships. How many? For less than
1,000 people. Unfortunately, my hon.
triend, Shri Asoka Mehta, for no fault
of his own, was made the vehicle for
communicating this miserable result,
this achievement to us, thiz Parlia-
ment, And this is the take-off stage
and this is the progress they bave
made in Bastar. Are they not asham-
ed? They admit that Bastar is the
most undeveloped and backward area.
They have said so. During the three
Plans, Government claims to have al-
located Rs 6°8 crores but spent only
Rs. 83 lakhs, or only 12 per cent, on
agricultura) development, minor irri-
gation, anti-erosion me:zsures and all
the rest of it, catering for whom? Cate-
ring for T2 per cent of the population.
Can there be a more mierable failure
to wean oway these 11 lakhs of people
from fugitive cultivation?

I have already said that they have
placed at their disposal less than one
lakh acres, or less than one-fourth
of an acre per family. Then they say
that they have introduced electrifica-
tion at a cost of Rs. 1 crore and odd.
They have electrified only Jagdalpur
city and nothing else, The rest of the
countryside hag to depend on kero-
sene oil on which three successive Fi-
nance Ministers have heaped their
duties, making it possible fur those
people to cnjoy onlv darkness and not
light, not only for their rest but also
for their studies.

Regarding construction of roads.
they lay claim for 117 miles. Road to
reach up to what and for what pur-
pose® To suppress these people. The
tribal pepple themselves have contri-
buteg for the making of these roads.
They have fully puid for it. There was
forced labour. Oh yes, in gpite of the
ILO ban, there was forced labour for
the construction of these roads

Bastar is not the first or the only
failure on the part of this Govern-
ment. We have recently witnessed
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failures with serious repercussions in
Naga Hills, Mizo Hills, with the Assam
triba] pecople, even with the self-res-
pecting Harijans of Mudukulathur in
Ramnad district of the Congress Presi-
sident, The only thing is in Bastar
the people gathered at one place and
for centuries they have been  kept
away from development and for these
eighteen years they have not achiev-
ed any taste of progress in their area.
No proper administration is there. The
Collectors, as 1 have said, have be-
come worse than the old Residents.

Viewed from this angle, the failure
of the Government in Bastar is the
greatest tragedy and the blackest biot
an its profession of democracy and its
oath of allegiance to the chapter on
Fundamental Rights and Direclive
Principles enshrined in the Constitu-
tion. The tribal revolt has been like-
ned by the Chief Minister and by
some of these friends to the Mizo or
Naga demand for independence. The
wonder is not that the prince had
mooted such an idea but the failure
of the Government to appreciate this
self-respecting stand and meet him
and his people and their demands
more than ha!f way, by offering to
these people the same democratic
rights and self- governance as was done
in the case of Tripura, Manipur and
Cachar. Therefore, this terrible tra-
gedy should at least now make the
Government realise and hasten to
make amends to the people by adopt-
ing some of the following steps—re-
leasing them from the tyrannical and
brutish adminisiration of the Madhya
Pradesh Government, by placing them
under the direct protection of the
Union Government, by offering them
some self-governing institutions as in
Tripura and Manipur and by making
the Governor of Madhya Pradesh put
in special charge of this subject with
direct responsibility to the Union Gav-
ernment and without any interference
from:the Madhys Pradesh Govern-
ment. I1f, on the other hand, this Gov-
ernment continues to pursue the pre-

APRIL 7, 18668

Bastar District (M) 10052

sent policy, as indicated by the Home
Minister yesterday, then this will not
be the last of such tragedies; there
will be many more Bastars. Let God
save them from that,

But, at the same time, 1 wish to
offer, if 1 may, a note of warning to
my friends in the Opposition. If this
could happen to that Maharaja,
whose person was considered to be
inviolable according to our Constitu-
tion, whose life this Government was
bound to protect, what would happen
to every one of us? And what was
the crime that he commilted? That
he defied this Government, that he de-
fled this ruling party, this Govern-
ment’s maladministration there con-
tinuously for seventeen years, that
he rose to become their leader a visi-
bie God of these people for all these
years, that he united all these people
and guided them together under his
leadership and refused o allow them
1o be seduced by my hon. friend, the
Home  Minister, who vesterday
applauded what one of his collecagues,
the Chief, has achieved in Madhya
Pradesh. They are indulging in poli-
tical prostitution. They have been
seducing people. They want to take
pride on that that they have been able
to take away 30 many of the Opposi-
tion Memberrs on to their own side
because of the beauties they find on
that side, the beauty of grants, sub-
sidies and loans and all the other assis-
tance that they are placing before
the people in order to subjugate them,
in order to pervert them, seduce them.
All glory to these poor peopla of
Bastar that thev refused to be seduced
in that fashion even though some of
the MLAs allowed themselves to be
captured in that manner, as my hon.
friend claims.

Therefore there is this warning to
us all. 25 policemen are placed at
the disposal of the Chief Minister of
wour State, Sir, in order to protect his
person. I do not know how many
policemen are there all around the
Prime Minister here or any of these
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gentlemen here on the Treasury
Benches. There is not oneg policem&n
for us . ., (Interruption).

Shrimati Renu Ch-ak.nvnrlty
(Barrackpore): We have so many
CIDs around us.

Shri Ranga: We do not want any
protection of any policeman........
(Interruption), Thank Gud. In those
days when we were fighting for free-
dom, the British Government used to
keep policemen behind us and around
us in order to safeguard themselves.
Thank God, the Opposition in this
country till today has been courage-
ous enough to go about without asking
for any police protection for them-
selves. But I wish to warn my own
colleagues against this Government,
against these minions of police. These
policemen are no longer civil police;
they are not discharging their dutles
in order to protect the person of our
people. They have become political
police in order to serve their interests,
to destory, to weaken, to hurt the
self-respect of and to destroy the
very lives of members and leaders of
the political parties in oppesition.
Therefore Bastar is a red light for all
the Opposition. Bastar is a black
light for this Government and T do
not wish ANy success for this Govern-
ment I do not wish any life for this
black record that they have achieved.

In am oxtremely sorry that the Prime
Minister was away and these gentle-
men have made this gift for her. The
men &t the helm of state affairs have
chosen to make this gift. When che
has come back, as I said this morn-
ing—according to me—with empty
hands, they have given her this great
gift of, I do not know how many scores
of them, lives of all-those freedom
fighters, martyrs in the cause of free-
dom, in the cause of self-respect, in
the chuse of swatantra and in the
cause of the Adivasls and the Sche-
duled Castes.

Shri Kapur Singh: On a point of
correction, Sir, Hon. Member, Shri
Ranga, my leader, has sald that all of

us on the Opposition Benches are un-
protected. That is not so. Each ona
of us is surrounded by plainclothes
CID men.

Mr, Speaker: Motion moved:

“That the situation in the Sche-.
duled areas of Bastar District in
Madhya Pradesh where there has
becn a prolonged staty of unrest
and discontent arising out of the
neglect of welfare measures amung
the tribal people who predomi-
nate there, be taken into consi-
deration.”

There is a substitute
Shri Bade moving it?

Shri Bade
move: —

motion, Is

(Khargone): Sir, I

That for the original motion, the
following be jsubstituted, namely:—

“This House, having considered
the gituation in the Scheduled
areas of Bastar District in
Madhya Pradesh where therc has
been a prolonged state of unrest
and discontent arising out of
the neglect of welfare measures
among the tribal people who pre-
dominate there, is of opinion that
a delegation of Members of Parlia-
men! be sent to make on the spot
study of the hardships of the
Adivasis in Bastar District parti-
cularly”in  relation to the food
distribution and imposition of
levy and other matters causing
wide-spread dis-satisfaction among
the tribals n the famine stricken
area of Bastar' (i)

Mr, Speaker: Both these arc now
before the House. Shri Hanuman-
thaiya.

Shri Jalpal Singh (Ranchi West):
May I know, Sir, how we are to catch
your eye?

Mr. Speaker: Only one speeker has
been there. There cannot be a grie-
vance just now.

Shri Jalpal Singh: T would like to
know whether the procedure is  of
notes being sent.
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Mr. Speaker: Catching the eye. to furthering the interests of demo-
Shri Hanumanthaiya. cracy and good administration. The
famous principle is that no administ-
Hanumanthaly 0
C.mm. Mr. Speak 5: f:'““;‘:: rator can be an able administrator, a
ity): N aker, Sir, Lhe ' good administrator, if he does not

Leader of the Swatantra Party unex-
pectedly deviated from the ways he
is pccustomed to, namely, the sober
way of approach to problems.

13.34 hrs.
[Mr. DepuTv-SPEAKER in the Chuir]

All the arguments that he advanced
were notsp much in favour of those
people who have, unfortunately, been
killed but against the Congress ad-
ministration, their principal sin being
that they obtained the mandate of the
people and had the privilege to gov-
ern this country. 1 very much wish
that the able leader of the Swatantra
Party remembers that if per chance
he becomes the Prime Minister of
this country . . .

An, hon, Member: That would never
happen.

Shri Joachim Alya (Kanara): He
will have 51 policemen around him
when he comes to power.

Shri Hari Vishnu Kamath: He is
a former Chief Minister of your State,
Sir. Iz it not #o?

Shri Manumanthalya: . . .. he is
I'kely to adopt the very sarmoe measufles
that the present administretion  has
adopted.

I do not want to quote the adjec-
tives tha! he has been pleased to use;
he should not have used them with all
the wisdom and experience that he
has behind him. I do not want to
answer his anger against the ruling
party. That T can understand. But
1 will angswer only the relevant points,
very serious points, that he has rajsed.

The last point that he made was
that the Bastar State must be taken
over by the Centre and should be one
of the Centrally administered areas.
That is a copstryctive s ion he
har made. But I want bim to ses
whether his suggestion would amount

know the people and the issues he is
dealing with. It is for this reason that
the unitary system of government
gave place to the federal system of
government in a large country like
India. People are expected to govern-
their own affairs in small units, if
possible.

In the context of Indian conditions
we have divided our country more or
less on the basis of language. Even
these linguistic States are so unwieldy
that I learnt that many a minister has
not visited this area of Bastar, that
Governors have not visited this area
of Bastar. So is the case with regard
to other states and areas. This argu-
ment does not gpply to any particular
area, it applies to the whole nf India a<
to whether we have to re-draw the
map of our States in order to make
administration more effective, more
democratic and more purposeful. I he
bad put it on that ground, I could
understand it; but if he wants to tae
up the States into Centrally adminis-
tered areas. this is against all tenels
of democracy.

Mahatma Gandhi once said during
the course of one of his speaches at
the Round Table Conference that if
the Government in Delhi, namely, the
Central Gover t, ar lates to
itself excessive powers, it will be like
a pyvramid in inverse and it will
collapse under itse owpn weight. The
Central Government, esitis. has been
invested with s0 much power and
responsibi'ity. If territorles are alsc
added to the Government in Delhi o1
the purpose of sdministration, 1 am
sure, the administration will become
less efficient and farfetched. -

In the old davs, before we gave this
Constitution to ourselves, there werr
three sgts of Siates—A States, B
States and C States. ] used 1o cal
them, as thq were called in the days
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‘0of the British, dominions, dependen-
cies ard Crown colonies. Under the
‘Constitution, fortunately, we abolish-
e A ani B States and made all
States of one class—maybe, they are
like dominions of Delhi—but lo con-
tinue C States is like continuing the
Crown colonies. This idea of the
‘Centre taking over direct responsibi-
lity for particular areas in India is
against al] temetg of democracy. It
may be a temporary phase that,
we are tolerating the existence of
Centrally administered areas. Ulti-
mately, everyone of the Centrally-
.administered areas has to join one or
the other adjoining State and you
must have only one category af
States. This balance of the British
heritage, namely the Crown colonies
system, must be abolished. It is
.againsy the very fundamental idea of
democratic set-up. People ruling
themselves at their own doars is the
principle which the leader of the
Swatantra Party is opposed to. If
Bhopal cannot  administer Bastar
effectively. it is very much doubtful
whether Delhi  which is twice or
thrice the distance away would be
able to administer Bastar better.

Dr, M. B, Apey: That is, the very
idea of taking Kerala's administra-
tion under Central Government Con-
trol.

Shri Hanumanthaiya: ‘Therefore,
thig idea of the Central Government
taking direct responsibility for the
governing of this ares is neither de-
mocretic nor helpful to the people of
Bastar.

Shri Ranga:
in Tripura?
Sovernment?

Shri Hanoumanthatya: Apparently.
he has not [ollowed may argument—
he was in consultation with others—
but, otherwise, T am sure he would
have agreed with the idea that I had

sponsored.

What is the position
They are having sel-

It was very embarassing for me,
at any rate, to listen to Prof. Rangs
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advocating the cause of the ruler of
Bastar and his family. He was good
enough even to give a little histori-
cal background. He was jubilantly
describing the great achievemeni of
his Zamily, that they remained inde-
pendent, that there was southemn-
pat or dakshanpat and that they
were independent of the Delhi Gov-
ernment. Then, he brought in the
analogy of Nagas and Mizos thereby
very little realising what it would
lead to. He was supporting the pro-
position made to by the Chief Minis-
ter of Madhya Pradesh. The Chief
Minister of Madhya Pradesh gaid that
this raja and his followers wanted to
have a rebellion aiming at an inde-
pendent State. That iy exactly the
proposition that has been supported
by the leader of the Swatantra Party
in his speech. Therefore, if there is,
what is called, honesty in arguing a
proposition, the leader of Swatantra
Party will have to concede that the
Chief Minister of Madhya Pradesh
was right in saying that these people
were rebelling set of people.

Shri Bade: No. no; that ia wrong

Shri Hanumanthaiya: They were
aiming at disintegration of India;
they were aiming at making the
small forest area an  independent
State. Therelore, we must ang this
House specially must be in a position
to give the praise due to the Chief
Minster of Madhys Pradesh for the
forthright steps hc has taken and
the premonition he had about the
activities of this ruler and his band of

people.

Bastar has not been neglected. Im
the First and Second Five Year Plans,
the statement shows that the Gov-
ernment of India has spent as much
as Hs. 5 crores over the amelioration
! this ares end the adivasis. The

Third Plan has allotted Rs. 679
crores. Total amounty to Ra. 11-T9
crores. Is nol = small sum

whatever disgbilities we are suffer-
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ing by way of economic backwand-
ness are not peculiar 1ty Bastar area
alone. Even in the so-called advan-
ced areas, we have not got electricity
in every village. a school in  every
village, a well in every village.

Shri Bade: There is no electricity
in the area, except in Bastar.

Shri Hanumanthailya: In the rest
of Indiag also, you do not have
electricity and other amenities in
every village. Please verify in your
own constituency whether there is
electricity, a school, a hospital in
every village. Therefore, when
compared to the rest of India, it
weuld be rather an  exaggeration
to say that this area has been so
campletely neglected that the people
rose in rebellion. People have not
risen in rebellion, not because of the
paucity of the amenities provided but
different considerations. This House
which represents this great mnation
ang which has taken oath to maintain
the integrity of this country, ought
not to countenance moves of the
kind made in Bastar or in Nagaland
or in Mizo Hills, People who call
these people martyrs have somewhat
become so angry that they do not
find a suitable wond for description
of these activitivs in this manner.
The word ‘martyr’ ought to be used
with a sense of proportion. Prof.
Ranga was describing that these
people rose in rebellion against the
rulers of Delhi during Mupghal days.
He did not take pains to tell us
whether they did so in the Jdays of
the British. In what way did they
fight Jor the independence of the
couniry? What were his forefathers
doing when the Britishers were ruling
ing? To pounce upon the Govern-
ment and the people who occupy
offices merely because of political op-
position woulg amount to taking
advantage of all these happenings,
good, bad -and indifferent, for polir-
cal purposes. Political purpose must
be achieved by fair means. Let them,
by all means. show the deficiencies
of Government. But in Bastar, the

Government has come out with flying
colours. Iy has taken prompt action
without waiting Yor anybody to
prompt it. They have appointed =
commission of enguiry.

Mr. Deputy-Speaker: The hon.
Member may conclude now.
Shri Hanumanthaiya: I have got

only one point to make regarding the
commission of enquiry. The Chiet
Minister of Madhya Pradesh dil not
appoint this commission on his ewn.
He consulted the Chief Justice of
Madhya Pradesh High Court. It is
the Chief Justice who gave the name
and that name has been accepted and
announced. Now, there is an argu-
ment thay a Supreme Court Juige
may be appointed. You will kindly
sce that i we have lo secure the
services of the Supreme Court Judge,
the concerned Minister, whoever he
is, has to make that request to the
Chief Justice of the Supreme Court
of India. The Chief Justice of India
would certainly ask: Why should
there be another Judge when a
Judge of u High Court has already
been appointed?  This judicial sys-
tem is such that no Judge o the
Supreme Court, much less the Chiet
Justice of India, would so acl as to
cast a doubt on the boma fides of a
member of the judiciary without
proof to the contrary. Therefore,
there is a delicacy in the situation.
‘We cannot just appoint whomsoever
we like to the tribunal. The head of
the judiciary eoncerned has to do it
We should certainly not counicnance
a step which will result in grave
doubt being cast about the impartia-
lity and integrity of a Judge either
of the Supreme Court or of the
High Court. Therefore, there is mno
use blaming either the Home Minis-
ter or the Chief Minister if they say.
let thig judicial tribuna! do the work.
So far ns my knowledge goes, this is
not going to be an ‘in camera’ in-
quiry. Let those people who are
aggricved cngage competent lawyers
and cross-e the wit
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Shri Bade: Where will the poor
Adivasis go for money?

Shri Hanumanthalya: I will assure
him on my personal behal? that they
can approach the Supreme Court bar
or any one of the High Court bars.

They will provide free legal aid,
There is also & provision in  the
various High Court bars that free

legal aid will be given to those people
who are so poor that they cannot de-
fend themselves. There are rules in
the High Courts to this effect; the
High Court will pay in certain cases
to +lefend the accused. Thercfore,
there is no queslion o Advasis not
being properly represented before the
Tribunal merely because they are
poor.

Mr. Deputy-Speaker: He will con-
clude now.

Shri Hanumanthaiya: One
point and 1 will conclude.

maore

Mr. Bade for whom I have got not
only respect but also affection, wants
a Parliamentary Committee 15 go
and investigate. Let him think over
the matter. After all, when this In-
Quiry Commission submitg its report,
we are competent to discuss that re-
port; we are competent to differ from
that report; we are competent to in-
fluence the decisions on that report
through the Government. Therefore,
we are in a way an appellant autho-
rity over the Commission. Why
shoubi this appellate authority of
Parliament be reduced to the original
jurisdiction of personal inquiry. Alter
all, if you had thought of Bastar for
its own sake, gone there earlier
before all these incidents took place
tp inquire into the difficulties of Adi-
vasis and made a report to the Gov-
ernment, then your boma fldes would
have been unassailable. To make a
proposiion for a’ Parliamentary dele-
gation to go and make inquiries now
is neither legal nor feasible nor pro-
fitable to his own Party.

Shri Daji: 1 speak on this motion
with sorrow, anger and shame becaysg
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I have to speak of the torture, the
travails amd’ the anguish of the bleed-
ing people of one of the largest dis-
tricts of my State, perhaps the largest
in India. As is well known, Bastar
is even larger than the State of
Kerala with a total area of 13,000 #g.
miles but with a population of mere=
ly 18 lakhs.

An hon. Member: 11 lakhs.

Shri Daji: That is a story of con-
tinued exploitation, of sub-human
coreditions and, t{herefore, what [
speak here is merely to echo the an-
guished cry of the tortures on the
Advasig of Bastar, g! the shameful
mass murder perpetrated there, of
the darstandly crimes in the name of
law and order, of an action reminis-
cent of a revengeful treatment Yor
dissent, unparallelled holocaust in the
history of free India and even in the
history of modern India. 1 say that
I am anguished because I have to
speak of nothing less than a rape on
the people o) Bastar and it is this
crimg that 1 charge this Government
with.

Let us sce what ig the background
tu this holocaus', It is not a question
of legal hair-splitting as to whether
a particular force on a particular
occasion was necessary of not; that is
the term of reference of the Com-
mission. But what I ask is: what
have we given to the people of
Bastar? Bastar has no rallway line;
the nearest railway line is 180 miles
away. Bastar has no transporl sys-
tem. Bastar has not the elements of
modern civilisation. People thereare
still steeped in archaic, primaeval eco-
nomic condition. The so-called soclal
measures that have been taken are
flaunted at us. They only touch the
fringe of the problem ‘n some of the

places. In Bastar today there are
parts where Adivasis do nol cven
know the use of money. The rich

mineral deposits, the throbbing jungle
lite and the salubrious climate have
not been harnessed to modern civolo=-
sation. They are living as we were
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living years ang years back. It is a
new civilisttion. The modern Indis,
the independent India, after 18 years
of Congress rule, has certainly money
to build hotels like Asoka Hotel, but
they have no money, attention and
sympathy to bring these backward
brothers of our free India anywhere
near a civilised state. We  live in
Delhi and other places of our country.
The American “oundation may come
later, but we have taken a lesson
from the wilgq stories of America to
rout and root them out as mere
blots op civilisation. If these condi-
tions obtain in Bastar, it is a blot on
free Inda, it is o shame on the con-
science of every Indian and a double
shame on the conscience ¢ this Gov-
ernment which is, after all, respon-
sible for this state of affairs there..

T will just give one example because
time will not permit me to give more.
You will not believe this example.
The main industry in which Adiva-
sis engage themselves is collecting
dry fruit; one of the most common
Zruits obtained there is a sort of dry
fruit which we all eat. They collect
it. When they come to sell it in
the bazaars, do you know what price
they get for it in this year of 19886,
after 18 years of Congress rule? The
contrators weigh that dry Yruit in one
pan and ap equal amouny of salt in
the other. The Adivasis are paid
salt for a dry frult which sells at
Rs. 5 per kilo, and they are happy
about it

An, hon. Member: What is that

fruit?

Shri Dajl: It is something like
badam. It is Chiranji.

This is only one example. All the

labour is routeq in a llke manner. It
Is in this backgroung of conflusion
and utter backwardness that they still
Hwve. Therefore, if they balleve in
some mystical power of this man or
that man or sorhe Maharaja, it 1s
nothing surprising. What have we
done? The question is noy what
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Maharaja has done or has not Jdone.
The question is what we have done.
Even after 18 years o! independence,
eveén after spending lakhs ang lakhs
of rupees in Bastar, the Adivasis
still believe in deified God in the form
of a Maharaja and they are so utterly
urelcr one man's control. I what you
say is true, he could instigate them
to rise in a rebellion against the
State. That is the point. The whole
story of rebellion is, of course, bogus.
Even if that is so, what has the Gov-
ernment done? The Government has
done nothing but adding to the ex-
ploitation of the Adivasis there be-
cause these contractors. of whom I
have spoken, are the biggest sup-
porterg of the Congress Party; they
are the biggest donators to the Con-
gress Party fund. No system has been
devised for even a fair purchase price
for Adivasis.

In 1947 the Maharaja was installed,
Soon thereafter a Court of Wards
was appointed. In 1951 he routed the

the Congress from that area. Then
what happened? Then he was wooed
and he was brought intu the Con-

gress. In 1957 he joined the Congress
and won all the seats for the Con-
gress and hp was an MLA with me

in that Assembly. They hed said,
“it you join the Congress, vour
estates will be returned.” We wure

not supporting the Maharaja; it was
the Congress who was supporting the
Maharaja. But then they did not re-
turn the estates. So he resigneq from
the Congress. In the next elections
he deleated the Congress. ‘Then
suddenly he was detained under the
P.D. Act. Within two months, the
High Court said that there were no
valig grounds for his being detained.
So thev had to release him. That is
the history. Then what happened?
The new electionsy were approaching
in 18482 and how could the Congress
fAght the elections there, being at
loggerheads with the Maharaja? So
he was deposed. His younger brother
whom they have installed—of course,
I am not pleading the case of the
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Mpharajs—is a worse person than
any other Maharaja today. It is a
famous thing in the bazaars of Raipur
as to what he wasg and what he was
doing. There was an order o the
Adivasis that they should worship
him, but the Adivasis said, "he may
be a Maharaja; but we will not call
him God.”

14.00 hrs.

Shri Radhelal Vyas (Ujjain): On
a point of order. I woulg invite your
altention to rule 353. The hon. Mem-
ber has just made some defamatory
statements about the present ruler of
Bastar, which he cannot make under
rule 353 which says:

“No allegation of a defamatory
oy incriminatory nature shall be
made by a member against any
person unless the member has
given previous intimation to the

Speaker and also......™

Shrl G, N. Dixit: Those remarks
should be expunged,

Shri Radhelal Vyas: So, this rule
is quile clear on that point.

Mr, Deputy-Speaker: Let not the
hon. Member make any such ve-
marks.

Shri Radhelal Vyas: Such remarks
should not be allowed to be made on
the floor of the House.

Mr. Depuly-Speaker: It is not
proper on the part of the hon. Mem-
ber to make such remarks.

Shri Dajl: There was a contesl
there as 1o who wag God ami who
was to be worshipped as God; the
collector, and the SSP took the new
Maharaja in the jeep, went from
village to village, beating up the
people and telling them ‘You wor-
ship this Masharajah ag God.. But
they refused to worship. Therefore,
there is & biannual contest there in
Bastar. 1 am stating this because
you must also know the vacts. Every
year, the Dusshera ang the Ramna-
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vami days are the durbar days when
the Maharaja could hold the durbar,
and he would be worshipped. Since
the new Maharajah was brought, this
contest goes on, and the Congress
Governmeni, the so-calleq socialist
Government with all the forces at jis
command insists upon the people o
worship the new Msaharajah as God,

An_hon. Member: Shamc!

Shri Daji: This was on the eve of
Ramanavami. Now, you could un-
understand why the people had gathe-
red there. And what happenad at
the time of the last Dusshera? In
the durbar of the new Maharajah,
there was the collector, the SSP, ths
sub-inspector and there were some
village guards also who had forci-
bly hrought thousands ¢ people; they
had ull gathered there and there was
a slap on thelr face. That has be-

come the bone of contention. This
vear again the Ramnavami was
coming, and the puja was coming,

and the people were gathering.

You are talking of industry in that
area. But where i industry there?
Even agriculture is not known there.
The widely practised agriculture
there is shifting agriculture. On that
too there iz a levy imposed now. In
the absence of other forces operating
there, in the absence of any demo-
cratic Yorces operating there for
which perhaps you and I ani all of
us are responsible, they complained
to the Maharajah about the levy.
That was the cause of the trouble.
But the main background cause was
the contest about worshipping him
as God. I would submit that this
God-contest must once and for all
el there, if not by persuasion, then
by force. Na Rahe Bars Na Baje
Bansuri. It is with this attitude that
terror was let loose there, and the
incilent followed. To say that there
was trouble as in Mizo Hills and
Nagaland, as the Chief Minister hai
tried to make out, is......

Shri Bade: Adding insult 1o injury.
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i
Shri Daji: . . .adding insult to in-

jury. Apart 7rom that, there is not
an iota of truth in it.

As late as the 23rd of last month,
the Adivasis had petitioned to the
commmissioner, two days before the
incident, ang told him “We apprehend
trouble; please come on the spot and
help and save us’. Is this the gesture
of a rebel? They went to the col-
lector, and they went to the Congress
leader there asking for a morsel of
rice. Is that the gesture of rebel-
lion? I iy were the case that there
was such a complete rebellion, then
why was this House nol informed?
Why was the country pot informed
that a major para-military operation
‘was required, and starting from morn-
ing, and going on throughout the
night till 4 a.M. the next day, an
operation lasting for hours ang hours
wag required, an operation in which
so many policemen had to fire 61
rounds? If the situation was dete-
riorating, and it had come to all
that, were all of us sleeping? Were
the Government of India sleeping?
Was the Home Ministry sleeping?
There/ore, this tall story cannat be
believed.

What is at stake now? The inquiry
has been ordered. I do not want to
speak a single word about it, out of
deference to the stature of the judge
and the ruling of the Spesker. But
let it be on record that it was the
ruling of the Speaker which hal pre-
vented us from discussing the mode
and manner of the appointment of
the commission. I have a right to
get this recorded. What inquiry will
the commission hold? The inquiry
ig an eye-wash, berause the means of
inquiry are not cbtainable. Who is
going to defend the Adivasis? An
Andersun type of terror has been let
loose there. Every Adivasi male flies
to the jungle in the morning ond
comes back only during the shadows
of the night when the police writ
does not run and when they are
brave enough to defend themselves.
Even lawyers speak only in whispers
in the urinals of the court about the
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incident. They dare not speak about
it even in the bar-room. This is the
lurid terror that you have let loose.
Even the best o judge with his
efforts will not be able to find out
the truth. Even we who are making
bold to give evidence may be de-
tained. Unaided, and unhelped, how
can the Adivasis be expected to lead
evidence? In the absence of demo-
cratic forces, you want an inquiry
only to wash your guilt off.

Therefore, what [ would propose is
this. It is not an ordinary case of a
High Court judge being shifted away
to some place. Not only a Supreme
Court should be added for instilling
greater confedence, but an indepen-
dent agency should be placed at the
disposal of the Adivasis there so that
they can delend themselves before
the commission of inquiry and vindi-
cate their honour ang faith of the
people of Adivasi areas of Bastar.

Another very important thing is
this. The Chief . Minister is being
praised to the skies. If an honest

attempt at ap inquiry was intended,
if confidence was to be engendered,
then the police officers there should
have been transferred. But whay do
we find? Why is it that not a single
police officer has been transferrcd?
The same collector, the same SSP,
the same sub-inspector and the same
havilda:, and the same forces which
killed him are still ruling the district,
and still Government expect us 1o
have faith in thig farcical inquiry.

The most important issue, and the
issue above every other issue in this
matter is that you are inducting
cloak-and-dagger mcthods in polities.
It is a challenge to the democratic
processes and the democratic con-
science of India. Let it not be said
that we did not warn the ruling party.
If the ruling party inducts cloak-ami-
dagger methods in politics, then we
are ready to Tace it. A neo-Kairo-
nism is being practised in Madhya
Pradesh. They have forgotten the
fate of such a person in history. But



10069 Situation in CHAITRA 17, 1888 (SAKA)

if this is the system of Government
and the method of rule that the Con-
gress Party wants to foist on the
people of Medhya Pradesh and of
Bastar, then whatever be the guffer-
ing, we shall be prepared to face it.
Let -the Congress also face it when
the time comes. I am not speaking
emptily. There is a report which has
appeareq in today’s papers, containing
the reply of the Chief Minister. Look
at the tone of the man. Look at the
arrogance of the man. He says: “I
have beep chargeq with & reign of
terror....I am a terror to decoits,
thieves and Members sitling oppo-
mite

An hon, Member: Shame!

8hri Daji: He places the Opposi-
tion at the same level as dacoits and
thieves, and says that he would use
the same terror against them as
against dacoits. This is the man who
is in charge «! the administration
there. It is this background that
brings complete lack of confildence in
the capacity of the Madhya Pradesh
Government to continue there even
for a minute with any justification
and with any regard for decent
human values. It is not any queslion
of quibbling that we want to invent
or indulge in. I would submit
that the Centre must step in. If
they want to maintain confidence,
then the entire administration of e
district must be changed. Central
officers must be posted there to create
a modicum of confidence.

I shall conclude now, but the chapter
will not conclude here. The suffer-
ings of the Adivasis and every Jdrop
of blood that has been spilt there
will be avenged by history. Let there
be no mistake about it. I pledge in
the name of my party and the work-
ing people of this country, I piedge
in the name of the workers of
of Bhilai and the workers who are
buiking new India, that whatever
the crimes of the Congress, we shall
not rest content, the recent rape of
Bastar will be avenged with interest,
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with compound interest, and avengod
fully.

«t g te (FgEm) oW
AR wrafeE w oA |

ot Tm™ wg o gi, wHRfag
st wfeg | gw od Aqre § | owdft
RO EFAWH . (vmmawndA) )
% fAAw son 9®w § 5 oawe
# 9t & Wt gen 38 & fay fedt w1 o
yawaT A6 § awdi § WY waT 0t
ot ®1 3% 9T g & A gAET W1 3AT
frgmg . & framw o g
§ 6w v ¥ e At A AR @
ga fadt W A w2w N faww
9T # IR WY awrew fur 3ud qeAr
wx qg wg1 § e v w¥ gw ¥
ATq ¥TIN ¥ O% A 7 ow f e
TER  ATRIAE  TQTH UF AR
WA b AT ¥ fEar ) ¥ TR
frr w2 @ % v oz ox & grm
agi w1 W A€ X wwar § ant wrf
ar aft wwar koot wrf oty ev A
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T ¥ T § 79 ag F d-Rrward

#r O Y@ /% & Ay el g

o wr g g Howan g s

TgT S ENT & W T w0 AT

Mg ¥ wE AT HIE AG I Y

W AR T
Hro qre ¥ro =T 41 1
Shri Dajl:

he was not a lawyer, he could not
meet anyone, An M.P. of the country
is treated like that, and you are talk-

ing of an enquiry,

st Tiwre wvw g
% fau witw o=t w5 o feeredt 0
wiiw A & gew & o 9% faw g
¢ aY wrfenfadt & fag feaeaft g
w1 3%T wher frafadi & & 7§ frar
gm0 X oww & wgw SwaW
g fF wem wwm ¥ ot
# gEr aga wiww 2 1 wew AW
¥ &ni, swwdd o owgt A
goert ® uifzafaat & wfr gk
t dr T A & fau wd &
forg, 37 oF qoel & fre s T ¥
ferrm & fag ovg &1 I wfy
m{mwtfe‘qmwt
o a2 fe w AT frewed
W Fgrvfe e fadnd 3w & s
wf § (smewm) oo ¥ A
¥ mwy & Ifem T8

ot wo o wAal : *m!
5 3 %7 77 fee W AT AW T ™
fe a1

oft YT e ;A O g A
§ dar fie =t Tt & v ¥ wuy O awr
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He wag prevented offi-
cially by the Collector from meeting
the Adivasis. He was told that gince
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, TR W gWT & | WX Ay
w TR ¥ 2@ @ ﬁﬁﬁrwﬁf

E & frier woam T § 6 o
R Y vz W gEd Feew ¥ aywt
FUmE f e AR g £ | Wi
firr & s # s faewr g
g @ gEmo @To W W e &
v ¥ aga s frewr gen @
(emawrr) |

JYTEUW  WENAT @ WTET, WIET |

ot iww smw ;. gEfaEr
Tk fad o amew & Wi forry o
AETAT X ¥ woeT ¥ faw gt
¢ 37 fefde foiww & w=vm &
faamn ot wfaw & wias w7 21 0w
q  wg fem s & oY fer or
W wWr Ay §
TR SAE AR E AT 9§ g
Ao g gwar vy § fe AT oy
ufis  agt ® § WX 2 wEEE
Wl wmar ¥ surer @+ w3 O g
g fa<ndt weew S WY 99 woer
whRr  wTE Wk AEEm wEA S
ot wg ow T e S A oy ol
TET W A e oAy W 9w e
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W agr & wifenfiat & wfer frereedt
fearem RE W o & a2 ¥ A
& awe frwer gar W a1 wfearE
wfawfaa o< fredt waeaqr ¥ a2 w
W Afer 37 & foe s gort A
mmmtmﬁmm
oY og WIS & 957 I9 & g Y Forh
™

drag: Eagegd

ot oETw saTe ;. Wg & TrE
& a7 ort & afew 7w W & st
¥ wHTn WX W TGt § A ggr 9%
art dtax § e wrr et gkt
fowar @ § O e wT @ K
I W ¥ EH T WY T AR
ot o T wE A 6 ?

gt wt W g oW
FoTd § A1 W9 gWIL AAEA ®T AT
Ll

ot odwtw wmTe : wE A
AT O ST SR &7 AL A AT
% 3w & fog ot vy wfawe dor
A I A fod A @At ¥
qar ST | afew g gl A
o A Fg A § oA wT
g & a1 mifear wrdt ok 0 ag o

feor  frareg & 1 O T
w1 foon & o w W fdw g
afer @ §  wmra

freg & | g ow dfreTr ¥
O W VTAA ST e
o fiear 21 wrf oy oW ag WY I
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AHA AT W W AT 6 A e
o i ogew ¥ fr oad® W
AT F ATH wET AT AFAT § ww A
¥ W qE A On daretew
alwr aft &, ag =1 oF  womaifas
aier Al & u & faew
w1 WA g e

ot et T v (wra) : AT
HEE 6 RTIW W ATATC §F T3 |

% AT WA @ HE T 9TETY
LU

o} e ww 0 Aeq W A
T A Fg 1 AR o v fe g
T T wEn wfed W@ feogw
T H S 0w WA
TR ? (smwwrr) &Y R W I
eyt KA ag vw § feaw
W AR Fg4 wfgw A fE aree &
w o
Shri Daji: Mr. Deputy-Speaker, he
is custing & reflection on my speech.

Probably you have not followed his
Hindj speech. He says I have made
irresponsible statementy here as I

would speak in the bazaar. Then, 1
suy he is speaking as in a fish market.

ot rderre v ¢ & foer aroft
arex A fadga o wgan f fs oy
= I w2 § o v ag 39 A
i qawd § o 7w N Pt
A TN F@ g T wray ofex
wae &Y avn ¢ fw oam sAenTr
sfams & aHA a1 ¥ qIAT TR
& 7 1o afew T ¥ wwia § g
wfwr & &9 ¥ "y 4w v ¥ arfaer
A FT FACT FL |

sy ¥ Fverer o & A § T
wg fear s wgt 100 wroft e &
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-.qw Wit weer : T &/

gt o0y |

Shri Khadilkar: As hag been ascer-
tained by the president of the SSP
party and stated in a reputable jour-

= tHwm ww o oF W
sz @k fr soommymirar rf w7
fie 1000 =t o | AfFT s, &
ag P weAr wrEan g 16 & e
mar g 1 & TEg F ¥ g
ot fefgemqguny o= &
4 TR TEer o Ag o T o (e )
Tq A W €1 W gga & awaw faa
® oy 97 | X qg ATAAT HEATE
e &t wsw wEgw FE AMAr § A 0F
% HIEEYT F ATy § AL § afew
qZ AEAL S T B A H AT
faad fF A awh a7 FTIIL FT
weaT WraTE ¥ 1 WG AvE 39 ¥
wratdr | 4T ¥ WU OF ATEHT WY
WM A ag BT KT A€ H AT AHy
fag o dw ogwad K adw
aq  wear g R At 12 vt A@mr
AT E I F WA OF Y FATET AT
agh T AG WU OB 1 (wEww) o

Q% A wLEn % AT
wiEdr 71 § 1) 3z aeg watwai &
o7 ®T W A0 ¥g R § 7 tawgA
Tq7 ¥

oft TrRWTE sTA G WAT A R
@ 7z qgr o0 w7 aifqw §%0 730
THE FEAEFT AEY KA (WOwarT)

IO FLAT . WIET, AIET |

Shri J. B. Kripalani: May [ ask the
speaker whether he went and counted
the dead bodies there that he is mak-
ing such a statement? It may not be
500, it may be 200 or 300. He has no
right to suy definitely that he is sure
that only 12 people died.

Shri Khadllkar (Khed): ‘Regardms
the number of the dead,

Mr. Deputy-Speaker: Let him give
his own figure,

nal Kesari recently after his visit,
there were thirteen deaths,

ot TeEw sTR ¢ ATy &Y R
afy frdea & f gas1 oo w3 gisa
¥ agr ¥ e faffee 7 it @i At
w71 & f5 12 wifearedt o oF &=
Freefam 7% § Fa9 13 wrEdr @
g o T @1 Faw g @ W
IAH qe wT AT AW A TE R0

w ® & WY § ¥« ag weA
w1 g fie agt enfanfeat £y wrrno
WA w1 fReT mam aeEt A
99 TF 97 WIT I EY WO a9 7T &
A% fawma & $HI § amA & qag
FTH FA AT AR A & fawg
T T IAAS FAX AT W AT A
aft o oW B AT # aET et
o oTET R

ot A T A OF T F T B
ITHT AT 2 FH &3 AT 1 A
SRR TARE L CERE S e g
Igh A% a7 wEEIA| i TEET § WX
g § mfaw gg | I w1
waE IAR! g WA fear qr s
7 f&  Sa%r wgere ey & s,
i o1 areft 7+ & g amEe
1 Aff S1ET W I FU F) SrEAy
a%T | WAL FUE A A= famr gew
&1 g I%T AGLE HY IET AW Sy
L HfeaqEr W@ o911 7@ v
AN F T F WG EA s
&1 g 17 T4 & f tadft w1 mew
THTHTT H fremd ) s ®1E wray
t o % fodt sidw w1 g g
& W% T FE g7 war § O Faer
W F1 AEAIE AG 1
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fiwy: wrAAT IaTers TEET,
ot W 997 # wY IWw ary ¥
7% gg wgr & fF aea ¥ ay g
et F oz & gTa w o @ 1w
T gra W § a=mT AT ar | W
7 SEEy WX FAEET &7 5AE
faar ar | q@ gt #1 afifeafa amew
¢ =g g ws wre wfvar |
{ 9 ¥EwoF Tww ogAT §, gwu
e AgF gz & | AATEET F W
oTa&T AT wiEat faFT | 18 wIE ¥
0T §F AT & fgmarewT H &
A% 18 ®ial ® wma ¥ faeaw §
wgf forar W 18 |THT ¥ wiww wmEw
F gramt & fag go 7@ fEar
o o fwrv fao o &t g3 soar
arfearfeal & o & favar mar gaH
& qar somar g feaar werse
% war v feaar snfeefagt 97 e
forar mam

oI A qer ww 97 w9=i grew
@ WY T FTRW s o€y
FAIATL H A §AA g I8 AIA AR
¥ g wwgAgT ¥ 24 ardw w1
ar gore sfraret gug g 1 gene
feaat wrae vty & g weaT widw
sriFat ghdare fand & aziomo
azi dm arfeai # gfamqr fomq
AR LT AT ATOg T F oS
fagr1 & grgwd eArgfs maw
9 o AT gfem 7 g% awr oA &
i 74 oFT 1 IAR wEa wlfEw
foqw AMaeTyTay ardaty  HfeT
gar a8 far war (o) o

Shri G. N. Dixit: Sir, on a point of
order. The Speaker gave a ruling
permitting this motion subject to this
condition that matters snb judice shall
be excluded. I have a copy of the
terms of reference to the commission,

as all Membeérs have, What Mr. Bade
is speaking about and what Mr. Daji
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and Mr. Vyas talked about, all these
are covereq by the terms of refe-
rence, and they are excluded by the
Speaker. The terms of reference of
the enquiry commission are (1) en-
quire into and report on the disturb-
ances in Jagdalpur..(b) report om
whether the firing was justified and so
on. All these are out of order and
should be expunged,

Shri Bade: I am not referring to the
March 25th incident but prior to that,

I g werr b fF swrw AR
sy gfer mieft et & wdr o A
T AW W on g dwr g fare #
IE gy v fe & sordver ar off §
wrf myay dw A o gofr wifgr Wit
TFAT ¥ FAGE SO WiEY | I
T FRR W Qg FET 9T

“greifie g & amr o wifer
ety g€ & 9% & wwww wn E
Wi AW aRETEl ® BT AR §T
mmtu&&mnf«ﬁ:{ﬂw
W e o T g, Ao
T Y e ﬁfuwmmma;
1T ¥ T foprerd § form & iy g
ET et s aTAAT A SN OE 1

e we w2w WA A TEEd o o
W T et o it w e
AT Wi #T e § ooy ew]
serforr ® ot fr s w3vr kit
¥ fr mﬁtrha’tﬁlﬁﬁwq‘fkﬂ
femtrmaq:fm

Mr. Depuiy-Speaker: He should not
speak about anything that led to
these incidents. oo

;o

Shri Bade: 1 am not referring to
that incident; I am saying about things
which were prior to these incidents.
If you want I can speak in English
also.
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Mr, Deputy-Speaker: 1 have been  qryy amrearr ¥ 4-3-66 *Y fora-
fol h. ... (T -
omey " There s mo ot of ordor. SN & fwrm w<wer & fr Ton
ot w: ¥Jqag wEmagE aF & #{ur A of7 o=t F T9 0F
TR T W A o e o Fara
W e ar | o flEE ST R g deweE W #0 mEToom
N 7@ | T HTF WWR wed A v e Al & f
mmﬁwmﬁm&*h& X qF g (e frar mr
ST @ fren | fee ot b e w #feT sa &3 wigw w1 @ w7 o
TR Aem g feor A AT ) T dvdw oray @ g W T
s dmniTIndn fisnesien i@, @ e
Al g a1 uF qTEC A4 &4 S A ¥ AT A A0
R rag oA e & 0% ) quote from the book, T Pravir,
WIAwt FAAT Arga § i ¥ ¥ FAT the Adivasi God, written by Shree
wfewfedi ¥ e e 31 @ Pravin Chandra Bhanjdeo who was
. - . shot dead in his own palace in his
m@nm%mwi own bedroom:
Eﬁs' l?ﬂ'ﬁ'fﬂ'l!'— “For this purpo an AICC
" 5E,
gfew wr—g ﬁ‘@’&'ﬂ observer \:as sent 1’1‘-:'»':11 Delhi
TgEr % AT 9 wrfeaTEr AfgeEr oF along with the Maharaja of
w*mmmﬁmm Kanker who had lotus eating

dreams of making Bastar his

L3l bkl YT W WY ﬂTfﬂT@ﬁ ™ future empire. 1 was given the
'l'ﬁ ﬁ{ q‘ T tﬁﬁh T wrr Congress ticket instead of Surya
TR Pal just to serve their political

3! W ﬁ ﬂ i ends. They now Wwanted to give
Hﬁ é’a fl"l ﬁ mm @ & me their party ticket and all alle-
§“| ' gations that I was wade were
N ‘m T qTex £ it ruled out completely by them after

their coming to this decision.”

ﬁfﬁimwrfrfgtni\'mfs TART H A H , 0 A FEwT AT R
gt g F W ol AT N ey g s ot wa 0w WA 8,
& ATq, TRy i 9T g R wgrorT STew A forar B
farer wT G gafedi X oF OF wH “Nahronha joined them in their
!"T'Tf ﬁwﬂﬁmgﬁw“ﬂmm nefarious designs in order to pro-
ﬁlﬂmq‘ﬁﬂﬁtzl W A long hig distatorship in Bastar.

i Nahronha used to think that he
W1 9G¥ w1 3T T @ T W § AT was Claudius the God. It was

T (e ) ) lucky for him that I behaved like
1 am not referring to the incidents a’ gentlemen towards him. Shri
which took place on the 24th March Vijaya Chandra Bhanjdeo who was
snd' 25tH March. T am relating the a boy scon fell a prey to his
indidents of #th March 1968 and how scheming machinations. The Gov-

the police gave the beatin il K i
e police g ":ﬁ m a “::“; a lﬂﬁ‘ brotner Shri Vijaya Chandra
afgamt et | Bhanjdeo an instrument inf their

Te ¥ art frer ¢ e

" 107 & wwhy free HETOAT STEY Wi e € e
afgerst ¥ ot At o gew  F oy 33 &7 QU Wz A%, Wik
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ﬁeﬁotﬂtgﬂ’tgﬁmmﬂ,ﬁw
ot W wAHET ¥ T AT T
ST, WHAY, T 6T & agr d=v gur
T 7w 9w § et mr oar, &t
Yoo & aaex & gy § oft
w1 o foram T | WA SETEE
vodg At fMT AW EY e O
foran a1 fF T whwwrfat o1 @@t &
Fafea fran andr T ag A9 gt I
agr &1 aftfeafa #1 39, IS 37 wie-
wrfet & o €1 awt & Wi g
arft §, Ta s #¥ feert geitd Wi
afgamdt w1 F-wmwe feqr amT ¥ 0
AT ATEA ¥O A WA
FawT 81 @7 ¥ fog 1 @, mfv ag
A arh ofdfegfe araw | K ag
e g & wfawe 24 arlA
w fierg & foqg s wer o,
7 fr gy o & fe a9 AT
e faa feew T w1 Gifam @
A 4T # gy ot S e g
ﬁmﬂ!ﬁo%ﬁoﬁo?ﬁfﬁﬁﬁf
fei® @8, fegw sa ¥ avm A
uﬁrfﬂﬂ‘tfxﬂ%m fe o=
w«umiwﬁmﬂuﬁum
o fagig ¥ g wves fl gu ¥, afew
18 AT FY TAwAr # quT &
Hewes qua

wifrafaai #1 WA A fowrat
& W 9T "EraAT w%sm&
®1 vgA 33w & g e o ar
37 W v o e s S g
AT @k W I W g w6 i frea
g sm e v, gome WYT
HAARAT & ATH T G S 6 g & g
fear amdr | wAwRT TR & FEATY 9T
TER 10 Tl A won qwe AN
femr | 3w & ww I ATOWgT #
for wmm feqr o ot swre Wi
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AT T o Qo dto & FHT ¥ Wt
e faegT | aw WY 3T e ST AT
o fear W | wrfeEn W e
W A T agt o fak WA
qary o1 WX wifEEfaar & dEfaa
ar fagtg ®1 &1 qare fr Al ar

W % T §To7 77 W a1 fE
WETTAT TR WA A TR GO
T freret ff | 1957 WX 1962 %
Tt Iw et & wg swim gw
! % fgrer v W o Mo

Mr. Deputy-Speaker: He may place
all these before the Enquiry Commis-
sion,

Bhri Chandak (Chhindwara): He is
referring .to matters Which are all
before the Enquiry Committee.

ot a§ : TRl e w7 e
/¥

ot wynfowe et (sgT)
ST WEMT, AT qET W €T
& W o oA S &
§ a5 < I W frw e e
aff ¥ oAy A aRyfrw b oW
forg sl weer & 9w At ¥ oY ww
wgr &, 99 w1 gEEEw W AT wifgw o
T A Wt wmE Y, W Er WA
wifearfegt , swewd ar wwgd 9@
aft qear B, afew A @@ e 0
qrar § 1 AT aTEr W v
WY, AT IA G T oraATT R |

ot af : 2y ¥ wrefrw gl R,
forr ¥ wgrTrer oY ¥, wavr W Wit
#fa¥z %1 ov oMW o & fs
w7 i gl o sy o g ¥
e ¥ T o AT | AW IT AT e A
TAr T T § Wreem o o ok
e & fipg off & faemw W T W 8,
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[ 3]
oy wraowr ¥ faeg &, Wi Aol
off Aot & Fa i 2, Wi

o fox 7w dfe ag fand
il 1 Tl Y <y AT | g T
N fpmdiagt ! ww s
7g ¢ v ag aawd § 5 s ofo
et ¥ s A w4 H 9w oW aw
ga ¢ W s fau sl ofe
T WY A ST & g F w7
ag W1 AE AT & |

a7 & awT T, A AR e §
#ro wrfo o F wrwdlt @ fa¥ g
e e feet w1 7Y fees fegr mar
AT F g ums dar g B fE
wr§ WY safen A & fad e Ad
t 1 & oF wiw w1 g o \mn
foq % foer ¥ % agi o¢ wag ==
gE % s i i e s W @ & )
W feafe ¥ orgaw agt & gfers wwet
Ao To THo , wHE TEWT , W
wifx %1 ) e s @, o o
gA FAX E, T T qQ0 H A7 FHOA
& aw o o a T W /9
w1l w g wew @ f wa & awm
o o w wer 6 o §, Afea &
@ A w1 FgA & feafa Tl §
wafey  wEWOw AT & wwEd w1
awdrer fomr ay

few T §—wT faReE
w1 o §—& sgm fv afe ag o
X WO F §, afg ag g wt
wH{va A% w7 Ay g ufg @
wifgnfagt 1 favim # o wmey ¥
T IR T owTT ARy § A1, 99
¥ ¥ §1 99 W6, 9O ¥ H,
R¥FAT iR W W NN A
¥ A o 7% famaad g—3nq
A AR ST EE AT AE ¢ 1 W
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agi a gfew wiw wig ¥ g 3 A
geft @ fe & i weroem ot e
=T §, | @ A9 WA BTE 91 #T
W OTR R T wRd o A A
wgrOen FTATCEAT & WA g
F1 AT A TET | w0 agr 9 g
T geT A FE AL E

wwfe & a2 ¥ AT & A 9T
farey T £ f s arferaniiedr &
v o Y A< ¥ feafa W AW Wi
Ty AW w2 fF g o A few Ty
fer @ @ &, =t 9 e wEw
¢ fom & wrowr w1 Y e & falr
& ¥ o fegfa § FAwE
form o www g, wifs W ¥
arR F1E off W A A

O mErOET F 89| w0 OF
qeqy, fom a g Fawr E, faen @y @
f fowere & w7 wrufedl w1, fgiw
agt 97 F wgren Wi sfz arfagt Sy
TR w A AT AR, F
99 #Y v A g fR oafx @ s
®T BIF I, a1 I 11 W gl ag o
=T AT | 99 G99 & qege feeer
T % @ & 5 Tt #1 S g1 9w
Fifgr W W™ @ F fawg welr
ATaTe ST SrEy | Afge w1 &
wgT srgan g fa agt o & e wfgemat
&Y ot wrw faeit &, fom 7 e &
T 9T | 39 HEgfATHl & &, a9,
wirt wife fedft WY foedere Y g
famr 37 %7 ow famr om0

Yafay & g § e ag amw At
B A wr wEere e, G & 8y
g &, s v gl v
T ET gA fRaeae 8w frafa &
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Shi Mahesh Duatta Misra (Khandwa)-
Sir, 1 rise to a point of order. I just
want to bring to your notice that dur-
ing his speech and other speeches that
have been delivered so {far in this
House, ithere have been many refer-
ences to the incident thut took plac
on the 25th and 26th March last, and
conclusive arguments have been given,
regarding the incidents. All that
cannot come under the discussion
now. I do not know how you were
allowing all that. The hon. Member
just now said that thousands of peo-
ple have been killed and there has
been a murder of the king. I do mnot
know how these two points can be
referred to.

Mr. Deputy-Speaker:
point of order.

There is no

Bhri Fatehsinhrao Gaekwad: (Baro-
da): Mr. Deputy-Speaker , Sir, as I
had originally feared, a lot of things
have been said which 1 personally feel
need not have come into this discus-
sion. It is really unfortunate that
they have. The very sad incidents
that recently took place at Jagdaipur
are agitating the minds of the people
and especially Members of Parlia-
ment. Feliow Indiang have been kill-
ed and therefore, naturally, it should
be a cause of great concern to all of
us. I can particularly well appre-
clate the indignation caused in the
opposition benches, for I must admit—
I an sure the members of my party
will also admit—that a -great error
was committed by the State Govern-
ment of Madhya Pradesh. What s
the error? In the past, under similar
circumstances, State Governments
have taken time in instituting enquir-
tes and in such cases, the opposition
vociferously demanded an enquiry.
Governments have then instituted an
enquiry and the opposition has taken
all the credit. In this incident, the
manner in which the State Govern-
ment had acted in immediately insti-
tuting &n enquiry has robbed them of
the chance of getting the credit which
they had gol in the past. (Interrup-
tions),
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Mr. Deputy-Speaker: TUnless the
hon. Member yields, nobody cam get
up and interrupt.

Shri Fatehsinhrao Gaekwad: [ am
appealing to the Home Minister to
take serious note of the mistake that
I was referring to. After all, it seems
that the opposition is here to defend
democracy and not the ruling party!

Ag far as the opposition is con-
cerned, it boils down to this, If the
State Government institutes an imme-
diate enguiry, they are accused
of trying to cover up m dark deed.
If they take a little time in doing so,
they are labelled callous and negli-
gent,

Shri J. B. Kripalani: Both ecan be
correct. That depends on the circums-
tances in every case.

Shri Fatehsinhrao Gaekwad: It ap-
pears that the State Governments can
never be correct. In fact, I believe a
large number of things that have been
said here and ouiside against the
State Govermrment and the Chief
Minister may never have been said if
an immediate enquiry had not been
ordered. It does happen somelimes
that when one trieg o do the right
thing., one is grossly misunderstood
and an attempt is made to establish
mala fides,

If the opposition want to say that
they are more concerned than we are
over what has happened at Jagdalpur,
they are sadly mistaken. This partly
fully realises its responsibilities and
election aflter election the prople have
endorsed it. No opposition is ever
likely to rule this country in the fore-
seoable future. Therefore, gerious
incidents such as this do necessarily
cause more concern lo us.

In this caze wmy party hus been
accused of commitiing a political
murder. If that is so, I would cer=
tainly like to wunderstand how the
Congress Party stands to gain by the
death of Shri Pravin Chandra Bhanj-
deo and u number of adivasis. I had
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<expected that Shri Ranga and the
political party which he represents in
this House would naturally talk of
the princely order and bring forth the
argument about a Maharaja being
killed. I oo happen to be a Maharaja
(Interruptions). The late Shri Pravin
Chandra Bhanjdea, his brother and
his two sisters were childhood friends
of mine. I would like to ask the
opposition, what would be my posi-
tion if tomorrow, say I lead a demons-
tration before Parliament, of a union
of Taxi Drivers, and that demons-
tration takes u violent turp resulting
in police firing, and resulting again
in grievous injury to myself?

Shri Daji: What would be the posi-
tion if you were killed in your own
house? He was shot down in his own
drawing room. That is the difference.

Shri Fajshginhrao Gaekwad: 1 con-
cede the pd}hl that Shrl "Ranga made
that it is the duty of the Home Min-
istry to give protection under normal
circumstances. But if I am going to
lead a demonstration in the cause of
the people, and things happen as I
‘bave just said, at such @ juncture,
would I as a Maharaja, be right in
seeking the protection of the Home
Ministry?  (Interruptions). Obviously
I have said the right thing

Shri Ranga: You have not said the
right thing: you are incapable of say-
ing the right thing.

8bri Fatshsinhrao Gaekwad: It is a
matter of argument.

The tact remains that what has hap-
pened at Jagdalpur should never hap-
pen again. An enquiry has been insti-
tuted and the whole country awaits its
.wverdict. 1 would appeal to the Home
Ministry, let the verdict, whatever it
may be, be given as soon as possible,
If it is esiablished that there were
excesses on the part of the any Gov-
ernment agency, the officers reaponsi-
ble must be dealt with severely. If
the State Government is held respon-
sible, they must pay the penalty
(Interruption).
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Mr. Deputy-Speaker: However un-
palatable if ‘may be, he must be given
a patient hearing.

Shri Surendranath Dwivedy (Ken-
drapara): This is a most legitimate
parliamentary interruption 1 am mak-
ing. Is the hon. Member aware that
in the terms of reference of the com-
mission of enquiry, there is no men-
tion about finding out whether the
responsibility of the firing wag that of
the State Government or not?

Shri Bhagwat Jba Azad (Bhagal-
pur): 1 would only remind him that
parliementary interruptions can be
made from this side also and it will
be difficult for them to speak. Mr.
Sheo Narain will act.

Mr. Deputy-Speaker: We cannot gu
on with the discussion like this.

Shrl Fatehsinhrao Gaekwad: 1
would, however, like to make an ap-
peal to both the State and Central
Government. It is a well known fact
and, whatever information we have
been supplied by the Home Ministry,
1 regret to say that my information
is that conditions in the district of
Bastar are not as they ought to be.
It is a well known fact that the deve-
lopment of thal area has been com-
paratively neglected. If it is said that
the late Maharaja exploited this, it
only goes tp prove my point: that
there was something he could exploit.
I, therefore, earnestly request Gov-
ernment to look into thig question
rmmediately. The district of Bastar
is part of India and the Adivasis are
no less Indians than us.

Dr. L, M. Singhvi (Jodhpur): Mr.
Deputy-8peaker, Sir, I must congra-
tulate the Maharaja of Baroda for at
least one emphasis that he laid, and
that was that the adjvasis are also
Indians and that we should be con-
cerned for any Indian who has lost
his life in this way. But.let us exa-
mine the jmplications of the position
that the Maharaja hag taken, and the
implication clearly is that if Indians
had been killed and if an impression
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has arisen in the country that the rule
of law was violated in any part of
India then, of course, we have very
rightful concern in the matter. The
House has given expression and the
country has given expression to the
fecling of the deepest distress and
disquiet, of anguish and of sorrow, of
bewilderment and of alarm, on what
happened in Bastar. Let us candidly
concede that this discussion is because
of ‘the nationa] concern, because our
minds are seriously exercised about
the happenings and because Parlla-
ment is really the conscience of the
country. The moment Parliament
ceases to be the conscience of the
country, the moment Parliament ceases
to be the focus of events and affairs
in the country, the Parliament would
lose 'its pn'ri'lécy and its central impor-
tance in the country's political life.
Therefore, it was quite observable
that in the maze of technical niceties
and various points of orders that were
raised on the fioar of this House what
was clear was that there was concern
in this House and this House was not
prepared lo abdicate ils concern in
the matter. 1 agree that some of the
poinls of order raised here are sus-
tainable in strict law, but the House
hes waived those points of orders
and they are suspended and kept
in abeyance for the purpose of
this debate.

1 quite agree, Mr. Deputy-Speaker,
that it is not right for us to cast as-
persions without foundations either on
the judiciary or on a particular judge.
It is slso right for us to ensure that
the course of inquiry which has been
instituted iz not i;:terl’ﬂred with.
But the question that this House is
very much concerried with ig the ale-
ged inequitous way in which the
Msharaja of Bastar, Shri Pravin-
chandra Bhanjdeo, was dealt with by
the Government of India and by the
Government of Madhya Pradesh. I
am told that his estate was put under
<court of wards on the plea that he
was ' insane, but this plea was easily
dispensed with when he was allowed
to enter the Congress Party and when
he sat in the Madhya Pradesh Assem-
bly repruem.l.nl Marly a lakh of
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people. At that time the plea of insa-
nity was not advanced. Later
on.. .. (Interruption). Of
course lhe Cnngrus Parly is entitled
to have, if they want to—I ussume
they would noy want {0 have—gny
insane person. The manner in which
he was deposed, wiso left much to be
desired and it created a legitimate
doubt about the causes which Jed to
his deposition. Be that as it may, it
appears that this incident was the
culmination of a sequence of events,
and if it is so viewed then, of course,
the Parliament has legitimate con-
cern in the manner in  which the
Central Government hag dealt with
the deposed md deceased ruler.

Sir," there have been many allega-
tions that "evidehce has beén destroy-
ed. This is for the Corn.rnl.ulo.n of
Inquiry to determine. But the ques-
tion Is, wherl alperalotu are cast on
the Commisslon of juiry, when an
insistent demand is made that some-
one from outside may 'be appointed to
go into the quektion precisely in grder
to safeguard the dignity and indepen-
dence, the repulation ang integrity,
of the judiciary, 1 think the Govern-
ment shotld go more than half way to
constitute an inquiry which would
command thé respect, the unquestion-
ing respect of the entire country. I do
tot Know on what basis these asper-
slons are cast. I do not know if any of
these aspersions has any foundation
Whatever; nor is it proper to cast any
aspersion on a sitting judge of a High
Court or the Supreme Court, even
when he is heading a Commission of
inquiry. But the question s not
merely of questioning the bona fides
or the integrity of a judge. The ques-
tion is of giving a body of inquiry
which would command the respect of
the whole nation, and that is where
T think the Government of India
should act in & manner so as to en-
thuse and inspire that confidence.

The terms of reference are extre-
mely  disappointing, they are very
much limited. I would plead with
the Home Minister to revise and to
widen the terms of reference substan-
tially in order that the whole matter,
the manner in which the ruler was
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dealt with and the consequences that
followed from the inequitous and
unfair dealings of the Government of
India with the ruler, should be gone
into. What should &lso be gone
into ig the question of the general un-
rest in the tribal area of Bastar, the
manner in which development pro-
jects and prospects of that area were
treated by the State Government and
whether that had any consequence in
building up a hard core of dissatis-
faction ang discontent.

Mr. Deputy-Speaker, a suggestion
has been made here on the floor of
the House that a committee of Mem-
bers of Parliament should go to Bastar.
The other day the hon. Home Minister
was prepared to say that he had no
objection if a goodwill mission were
to go to Bastar. I do not see why the
hon. Home Minister chose to charac-
terise it as goodwill mission. Thereis
no need for a mere goodwill mission
from one part of India to another
part of India. What we need really is,
and no words should be minced in
this matter, js a body of people going
to that area to satisfy themselves not
on the specific incidents but what
surronds this whole Bastar incident.
It is shrouded in mystery. The ver-
sions that have been put forward are
so radically varying with each other
that it is impossible to know as to
what was actually happening. I have
heard it said that there were only as
many as 12 or 13 persons killed. I
have also heard it said that as many
as 1200 persons were killed. Where
is any fair-minded person to find
the facts from? The Government
therefore, create conditions where a
modicum of information about what
happened in Bastar should be made
available to the country at large,
because it is not merely a quesiion ul
a particular incident, it is a question
of the maintenance and upholding of
the rule of law in this country.

I would also like to plead with
this House that the time has come
when there should be a radical re-
thinking on the question of the role
of the Central Government. There Is
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no use in the Home Minister trying
to adduce the constitutional provision
or that rule of procedure in this
douse. The fact of the matter is that
we are concerned in the matter and

the Parliament has certain basic
dutieg in this respect. Sir, the Con-
stitution contains clear provisions

where, if necessary, and if deemed
appropriate, the Government of India
can extend a proclamation of emer-
gency and, through this, in the even-
tualiy of internal disturbances, it can
extend its control and its administra-
tion. If this is going to give confidence
to the people of this country, then
this is not a measure which the hon.
Minister should shirk for any political
reasons, The Government and the
governmental operations in the coun-
try, must acquire a distinct unitary
bias and this should be uninhibited,
Every time the federal principle is
paraded in defence of inaction, inertia
or disinclination of the Central Gov-
ernment, I think this should stop.
The Constitution already has Lthat
unitary biag and has been described
generally as a quasi-federa] Constitu-
tion. These are the provisions whirch
must be pressed into service because
that alone will give confidence tp the
people at large.

15 hrs.

One last thing and I would have
done. In the name of regional auto-
nomy this House will not tolerate any
regional autocracy or exclusivism.
That is what is sought to be encour-
aged, that ijs what is sought to be de-
fended and that is what is sought to
be adduced as a plea in defence and

extenuation. This must stop.
15.01 hrs,
[SHRIMATI RENU CHAKRAVARTTY in the

Chair]

I feel that the hon. Home Minister
wus not right when he claimed that
the statement that he had made - in
the other House was of no concern of
this House. Nor was Shri Mathur
right in thig respect, because rule 51,
which prohibits this House from taking
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into consideration the answers given
to a question in the other House, does
not apply to a debate or a discussion
or the speech of the Minister.

Shri Nanda: I did not say this, It
is a wrong assumption.

Dr, L, M. Singhvl: Shri Mathur did
say this and you said that there arc
different rules on the subject.

Shri Nanda: [ did not say that it
cannot be discussed here. 1 asked:
why is it that something I had to say
in answer to some questions. which
could mot be allowed because of the
circumscribed scope of the debate, is
being referred to? Then I corrected
a few mistakes. 1 explained what was
said there,

Shrl Harish Chandra Mathur: If the
hon. Member will yield what 1 said
was that it is the rules of this House
and the ruling of the Speaker which
will govern this House; nothing be-
yond that.

Dr, L. M. Singhvi: If my recollection
is correct, the hon, Members also
saig that the speeches and what had
gone on in the other House are of
no concern of this House. 1 suppose
that would require looking into
records. I am perfectly willing to
stand corrected if my recollection is
not correct, but I have a distinct and
definite recollection of that speech,
Anyhow, particularly when the state-
ment or speech of the hon. Home
Minister, delivered in the Rajva
Sabha yesterway, is circulated to us
along with our papers, then, Madam,
there is no reason for the hon. Home
Minister or anyone else to claim that
that speech could not be discussed.

Shri Nanda: I have never said that
it could not be discussed. Why is he
making that point again?

Dr, L. M, Singhvi: | have great res-
pect for the sincerity with which Shri
Nanda hag tried to deal with the ad-
ministrative problems of this coun-
try. But this must be clearly siated

the .
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that it was certainly beyond the scope
of his ministerial duties to canvass
the culpability of the deceaseq Maha-
raja or even to suggest that the
Maharaja had no one else to blame
but himself for what has occurred in
Bastar. 1 hope that this matter would
not be carried further and the hon.
Home Minister would be preparcd to
make amends, particularly in respect
of the advocacy of the causc of the
State Government, especially by say-
ing that what happened to the Maha-
raja of Bastar was his own fault,

I hope that this debate is not cited
as likely to prejudice the course of the
inquiry. If this discussion could be
cited as likely to prejudice the course
of the inquiry, then, of course, I think
by that token we are reposing Very
little confidence in the intelligence
and integrity of the judiciary  itself,
This discussion shows our willing-
ness to impose a measure of self-
restraint on ourselves. The self-res-
traint which we have imposed on
ourselves is so as to skirt round the
incident and yet discuss the wvarious
questions relating and leading up to
that incident. But, I think, to say that
this discussion is likely to prejudice
the course of the Inquiry is really to
underestimate and to undermine the
quality of our Judges.

Why I am pleading for a reconstitu-
tion of the Commission of Inquiry or
the body of inquiry is not because I
have even the slightest doubt about
the integrity or the intelligence of the
Judge concerned but because this is
the only way, consistent with demo-
cratic princip'es and democratic res-
ponsiveness, This part of the House
does not command any numerical
strength in this  House in order to
force issues. But, certainly the Gov-
ernment would 1 think, in its keen-
ness to build up healthy traditions,
respond to some of these suggestions
that have been made here and would
by supplying more information, by
furnishing more facts, by being not
as reticent as they have becen  and
by, if necessary, widening the terms
of reference, would . try to inspire
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confidence in what s now veing
done in Bastar and, what is more, the
consequences of the inquiry must be
fearlessly faced and  this assurance
should be forthcoming when the hon.
Home Minister rises to reply to this
House,

Shri Jalpa) Singh: Madam Chair-
man, I am an Adibasi myself and I
have worked for the last 28 years
among the Adibasis, who are the
prescriptive citizens of this country,
the original people of our land. Per-
sonally I woulg like to say as little
as possible about Bastar, because the
way the whole thing hag been circum-
scribed is most unfortunate. Things
ode would like to say, one cannot
say.

The position ig this. . Just because
a Mahargia was slaughtered massa-
cred along with, his worshippers,
people who worship him, this parti-
cular incident at Jagadalpur has
aticacted the atlention of the whole
country and, for the first time, of
Parliament. Adibasis have been
slaughtereq right ang left ever since
independence. On the very first day
of independence what happened at
Raj Kharsawan? On the market day,
when my people were leading a pro-
cession, Bren guns were used against
them, to frighten and stop their
movement. 87 Adivasis were slaugh-
tered in the open market place
on the market day, When [ raised
this point in Parliament, I was told
by the then Home Minister that there
was no sugh thing as the Chota
Nagpur Stateg agency and so it was
ruled out. It was because of that
massacre that the State of Bihar got
back Seraikela and Raj Kharswan.
There is one Jallianwalabag that
never geems to Teceive any response
or respect in Parliament.

‘l'lo“"'ﬂ!‘tlﬁf&n‘l & arAT
gwfarT .

Shri Jaipal Singh: What happened
in Mayurbhanj? When there was an
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agitation, the army were let loose to -
terrify the people, Let us not talk
any further about that. The army had
to do their job when they were asked
to do that. It is mnot because the

army wants to kill the people of our

country. What happened at Simko?

Pgor Adibasis had gathered in a small

village, in Simko. They were sitting

in a house and discussing how to get

the land rent reduced. 28 of them

were slaughtered. It was left to one

Englishman who happened to be

somewhere near in a mine to bury

them. Like that one can go on

repeating incident after incident, This
ig the first time that the conscience

of Parliament has been struck, and
all because of the prominence given
to this terrible, shocking, discreditable

and disgraceful incident of the death

by slaughter of a Maharaja.

What have you done in Nagaland?
You send punitive expeditions des-
pite the fact that General Cariappa
said “I am a soldier; I cannot kill my
own counirymen”. Why have the
Nagag become hostile? Let us go to
the root of the whole problem. I am
telling you that the Adibasi millions
are highly inflammable material. If
you think you can browbeat them by
shooting them or even by slaughter-
ing them, you are very much mis-
taken. As | have said in this Parlia-
ment often, the security of this coun-
try at the present moment depends on
the loyalty of the Adibasis, especially
in the North East Frontier Region.
You cannot defend your territory
by talking big here on party lines.

It is not a .party matter. You
have letely misunderstood
it. It is a national matter.

1 am ashamed of Congressmen here
who have been thinking of it as a
party matter since Professor Ranga
brought it up.

Shri Khadilkar: We do not think
on party lines,

Shri Jaipal Singh: The behaviour
of all of you has been like that.
Believe me, T never hit below the beit
like some of you.
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J{ This is « national problem. We are
1| Indians. How have the Adibasis
ioeen treated anywhere in. any State?
In the Constitution the Central Gov-
wierament has special responsibility
about them, whether they are in
scheduled areas or not. Year atter
year I have been agking, ‘What
directiong have you given to your
States about the Adivasis, about the
tempo of development and everything
else like that?” There has been no

reply.

In this particular cagse what is the
President's Speclal Officer doing, I
want to know. Has he submitted a
report? Why not? It is his specific
task to tell us something about this.

What hag happened in Jagdalpur is
not something that has suddenly
happened. The ruling party have
been gunning for this Maharaja and
his followers for years. It has al-
ready been said that he was a wonder-
ful man so long as he was in the
Congress Party. The moment he
refused to coniribute to the Congress
Party funds or belong to it, he
became a bad man an insane man. I
have known Pravir Chandra Bhanj
Deo since his childhood. I have been
to Bastar several times. The biggest
mistake that was ever made, what-
ever his mental condition might have
been, was not to pay any heed to the
feelings of his lakhs and lakhg of
followers. The cultural imporsder-
ables of the Adivasis have to be
respected. Do not try to be too
clever here ag if you know better.

That is a mistake you ars making
everywhere. That is the mistake you
are making in Assam, for ple. It
is xiot merely Nagaland; what about
NEFA, what about the Hill Areas?
What about the Jharkhand Move-
‘ment? Why is it there? Have you
ever tried to understand it? No.

My fear is that if you are not care-
ful, the Adivasi millions will have
to resort to violence because by your
own behaviour jn the past it would
appear as though you will do some-

thing only whep pecple are violent,
whether it is the question of Andhra
Pradesh, of Gujarat, of Maharashira,
of Nagaland.

Shri Lahrl Singh (Rohtak): But
in Punjab they have done al] right.

Shri Jalpal Singh: Whatever it is,
you just see what will happen. I am
not talking agminst Punjabi Suba or
whatever suba there might be, That
is not my point. My point is that this
dandaraj is not going to pay you.
That is exactly what you have done
in Jagdalpur, in Bastar.

Shri Asoka Mehta is a very dear
friend of mine and he ig genuinely a
great lover of Adivasis, at least as far
as reading books is concerned. I gave
him one boock *“Mundas and. Their
Country”. 1 am a Munda. He read
from the first page ty the last page
and he almost became an Adivasi.
Now he is put in charge of it.

Shri VYasudevan Nalr: Only the
first page and the last page?

Shri Jaipal Bingh: From the first
page to the last page.

What I have been pleading with
you, the Parliament and the rest of
the country ig that you have treated
the Adivasis shabbily. You have been
bragging about the crores of rupees
that you have spent. The crores of
rupees that you have spent has been
to employ Congressmen, block deve-
lopment officers, this, that and every-
thing else. The actual benefit out of
the crores of rupees that you may
have spent over them has not reached
them. I am not talking of Bastar
alone. You go to any place you like.

Take the Tribes Advisory Councll,
for example. In my State after inde-
pendence for two years the Tribes
Advisory Council never met. There
it is jn the Constitution; you have got
these various schedules. How are
they being implemented?

So, all that I say is this. Please
look at this as a very serious national
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[Shri Jaipal Singh]

problem. I am very grateful that it
wag left to the Opposition to force a
discussion on this. How are we
respecting the Adivasi problem? There
is a special officer; he submitg his
reports. How many times have we
discussed it? How many hours have
you allotted for the discussion of his
reports? Year after year it is just
put aside and if there is a discussion
taking place it will be right at the
fag-end of the session for a couple
of hours. That ig your concern for
the Adivasis, who gre the real owners
of this land! You are all newcomers.
If you think of ‘Quit India’, the whole
of you should quit and then only
Adivasis will be left here. You have
to accept that fact. As a result of
adult franchise Adivasis are now
beginning to realise things. They are
not people whom you can leave out
by throwing around them your cordon
s0 that nobody else can get near them,
They are going to assert themselves,
not because the Maharaja wag killed
along with his worshippers—not only
because of that—but because of so
many things you have been doing all
along. There was never any commis-
sion of inquiry held about all the
slaughters that took place at Mayur-
bhanj, Seraikella-Kharswan, Deogarh,
Simko and so many other places.
This is the first iime a commission of
inquiry is being held and I am rather
surprised that somebody from outside
the State has pot been associated with
it. T. is an extraordinary thing. 1
do not want to say anything because
the report has yet to come but per-
sonally I do not think it makes any
difference whether you hold any in-
quiry or not. This is the way I look
at it. The main thing is that you
have hurt the Adivasi millions and
they are going to retaliaie. Let there
‘be no mistake about it. You can post
your regiments and everything against
them, but until you learn to respect
them as your equals, you are not
going to make any headway. 1 do
not want to say anything more, but I
can myself prove ty you within 24
hours as to what I could do with the
Adivasi millions. But that is not the
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point. The loose way the Home Min-
ister and otherg talk, ag though we
have no sense of citizenship, decorum,
respect for law ang order—just say
tribalism, tribalism, tribalism—sucha
man has no business to occupy that
chair there. It is @ wrong approach.
Unless you approich the problem in
a gympathetic way, treat them ag your
fellow citizens, I am afraid, the future
is very very dark as far ag Adivasis
are concerned.

I dy not want to say much more,
but I give a warning, whichever gov-
ernment comes in, whether Congress
or anything else, that Adivasis have
been silent sufferers for centuries
and centuries under varioug domina=-
tions. Do not get away with the
belief that just because you are an
Indian, you are a devotee of mnon-
violence—you are a devotee of that
but the very next minute you try to
run this country with bullets; that
is what you have been doing in most
Tribal areas—you will get away with
it. It is a disgraceful thing.

e TR WA SifgaT : weqw
gy, UF wA 9F X & f s

¥ ait Y 7 W g 78 fr woRTC
% WX I q1 IHE TS fEERT W
Tty wAAT ey gr o @ & fe
oF T WA a9 N S
2 fow Az & wrar & fag =
goaT AT % fAm ¥ O™ ¥
wr WA § I oAt ¥ e
mm!ﬂqmﬁmﬁ
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HIT ¥ T | AFT F A9 ¥ w4 IA
v g @ wor @ & aw oW
A Ik I AW YA T
fag &=1 | ot aw T qar S fE
Teyfy #48 A gar & 8 w5 ww
g | A1 ggt w1 06 wiw qwae &
w7 9@ A oaen & 7 wowwme aw
g ¥ e fre® 17-18 ot ¥ %
Tz ot @ gf, 9wfa gf, @M ™
mn, A v wmr | Afew gEE
A9 @9 ¥ ¥ awder  fiere
gt Wt o @ & ow oA &
A &, FTowra & & g7 Y famrf
Qﬁnﬂm;‘tmtmm
¥ ¥ W SV & wEgeat W

ferar€ @ a7 oy Armes g wm ¥
W 3 & R & v Tew § W
¥ | o oaga s W wq §of
% WE qEarT TE o faer & mf
fors aw 5 ax g g€ | Bfew &
Ty %) arx frerE A 1938 W OW
feem g7 w1 1w gaErEh &
g ¥ IR ¥ 939 ¥ A1 9 AW
¥ faors @ga ARF ww W
Fort ot orafe frgea & el e
ar fqT o goere A AW AT ¥
geed w1 e fazrf @ 1 I A
wHAT AT R T, TATST Y FORrT
gF gu ww wtw faerf of fow 3
TR & ey mqrandte e iy md
g fagagnitaas argf®
1 % ®r{ gL F AN W e
i YT Wi g o & aaber
qraTAg T T AT, AR Wit
FraT T AW a% OF aw wE wAET
® 1938 ® wiw & ey F o
famrger oY & W W€ werea ol Tt
1 3w oW ® gwfr AEwT
xr ¥ F P oww owT AN xE B
form & ow arr ofY fog w1 W q@ &
e wet # 3 W7 freT wwT s
137(Ai)LS—8.
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T ot deen femm o oW
A e w1 dWAr o Ewter
AT ¥ e 97 @ fear oman
Tg aw Fur duAr ¥ wwr & oft P
& qwr & of fir wefvw mmgew ¥ w
ferewadh &, ..

Shri G. N. Dixit: Madam, this is a
very serioug matter. 1 want to raise
a point of order. Under article 131
of the Constitution. ...

ot gwn W wwwR  (dmw)
oy fafres a3 aw d 7

ot wromro Fifiermr: wre w1 gaTEE
T AT § O WTT ey e
FL |
Article 121 says:

‘No discussion shall take place
in Parliament with respect to the
conduct of any Judge of the
Supreme Court or of a High Court
in the discharge of his duties
except upon & motion for present-
ing an address to the President
praying for the removal of the
Judge as hereinafter provided.”

What Dr. Lohia is saying about the
conduct of the Judge that he has done
something In favour of the Chief
Minister is a violation of article 121
of the Constitution. This should be
expunged,

Mr. Chairman: I do not think that
Dr, Lohia made any such allegations.

o T wige wWfga : wwmafa
wgrean, v % faard ferft e
£t weft o vt & fie & =i o firg
& wp s W & % & qX WToT & dn
wrt T § fm g et sy
oo famms serf ko d arx K e
ae & AR w) Awr & apen
fegerey Ty § farr wwr & e ooy
wferairen ar & o srow ww AT 1 3w
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[ere T wirgz sife]
® @y g1q & wrowr a@ees e e
T F wrwg vage iy § quaw
it *1 g € garer § g @ T
ot | qF WHETE ¥ ATY wEAT IEET 2
& 37 aw ot gw &AW X geen wwTAn
or ag 2w ¥ @ o v AE w7 A
fem fr og o%  wETOOr A AT @
g9T | Iu¥ g Aw W A § Afe
T gUTH A A w FERT A
®T a7 ar wAT AT @ v | gfew 8
g ¥ o a0k & oty ganm
wE dY | o ggrooms Y =i g
T & wgrw AEw v § R 9
A WEl K AeE AE | AT IAE
foramef Y Y & gear wav Qv A W
w=iay § 7 wen orw Hfvd | wgaw
oy e e e gy wwar & e s
o At ¥, g e @ e
el ¥ WY ¥ AETOETH A1 0% STEE
feomé @t fis g% Wt qefr o W
¥ wger wrgen f fe oo A gra F
area wrf A I Wt & fied adit
afer o I gefEm @W oW
I ww el it e 9w #
fama & T wErOw & W R gEm
At f R Al arae g & g
wodw o fawifonr g v @ g, S
SR AT W A T AT A
qT, WEOOT W WFg WIE #, AW
wgroaTeT & wTdr gk & 7 ww Al
& ofrrr wer ¥ At ¥ qwofa g,
T wAiET ff wo 3w & wde & e
offrT w1 Er agw §WA WK EEAT-
ardt g mar § Afew ofraw A Fo F
e R rued & e ow e @
gL a1 wag wr§ 100, 500 AT
AT &9 § MAw g § WK 9T [T
wen § N 99 fgmrw & goov & foaw
T § sl T o¥ sl wuTe ST
o e At 50 FO¥ W1 W
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wa A fazft o &1 o aF 0w
A # At F e aoady wn a
% W a0t ¥ w1 W s
feamf s=elt @i

HE WA T ATy § 0% WY
ot e g€ 21 firw oft A1 §9 qoa
@ W oo wed & 9 A
# Wt o § 1 ge wE ag g
W o &) R i IER T T
fear ¥few oF A= 9% 4% I A«
AT gt § g emfoga 2 amr
g wd g o ¥ o wy fe e
Fagdl % fad W G612 B2 fewrl &
fad 9z oF @31 © qEEE wREA
T wiife 37 w9 @ fe R
AT & WA § FT g d
TATE W AT IR WL & I AN
o w1 &Y | f wida & fas ofr WY %
T ft s W i S e
U T G9A T & (AT g fear
q71 | IH % I s sfeR
Y w1 agra faen o 9w agre @
arfyw wid i ¥ o ww A
I afgan awen, 81w aEer
T § 6 W ag 7 @ & sfree
g it W ft yE el A
Tt df Y ag ST %7 0¥ |YET wow
¥ aw g o s weftem gram g
fE o w1 A 9o ARl ¥ A
T FE T, A ag AT A
AMAT F@T §, FTT T TAT TH FI
qraT W gANT wgA o § fe ag
Y7 e e e A S
O AT & Egr At A e
¥ aTHA F WEIL WA wifEd A fE g
TN A & @E | W aoE &
o agt 7% forw fear mov dgw wr-
far orff & mwmfy st o ww
afsaw oft 7 ficar o & I W,
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g, ot 7w ¥ T aAd gf 1 ow
gfs & a¥ aeA & Aot # -
o gt a1 gfem F wrEc A Ty e ww
FEIC W AT AT Fd g1 A WIHAT
dr e g1 omar | v s gy o 7
agl 1 Aa1 &ew & faqr @, "
@ ¥ T 7 ag & sereA ¥ afaqw
wifw q@T & ¥ &1 @ew FT w0
T § wafad @ Aar fadm w9 v
o1 ¥k wwer wOETC ¥ fad G A
F gAY | 9 Al & faam # am
adt gk & o areww & arfenfeadt &
TR A QX W A 44 0T G
AT & WTHE G ORI W AT T
w & fwwr g fag 3 o &t
& far afew & 9@ 9z woewn
% ag og AT TEF W aww
T W wfzafaai ot w A o
T A o\ g wrd aw g ?
Wy wgx § FF T W e wTw g
A AT aver ATee § g 7 Ao
ar arer H e ger 7 fer amer
ATHH AWy guT, SV F e g ?
Jifmgw & Tee F mrgwr 7 W
oy W Ty A A | qe fee
ATHET TEAE §) T | Gd A e

3
:
v 3
k|
:
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Femaores @ g
quRdl SR w1 A wfafAfee s
grar & 1 aw A e g < feft on
Aifa qr ot 7 wer mwar & W =x-
oA O O EEE § gy o
WA TAER AATE ¢ WA W A
W Ea Wi Ao s §
TGA AT ¥ | 9 T W GO Ao
T gEew o W dan awm A
TR W e o k) T
wrerget # forad & 7 ot £ g ag
e Y, AT g, feRt Y, s
Gl eGIE R LR LR R ]
s s o A gar s et o
w ot ¥t fewr wr £ @ 9w
ot €1 wrE agr W oy T
areft & 1wl Ao AT A
gromar 1 & wre WY sty mE,
sft dwdx ot e & qgd N e
ol I a1 I6% 59 ey e
g g W X ww & oy 7y owp
v o st 7 ma §, ag T T §
o wo T Ty owww e
afad | Iy ag = Tff aw w7 qriy
afeT I AT ¥ O Wil e
@ H & Q€ 9T Oran AT wifed |

A wg fE xET F e ¥
amf ®1 q@ § wfw & amh
wifenfigi & frd =t Wiz onfl
Ay war b, T e f werT % A W)
oA Al ¥ AeeT aRe W d
wfwre 7 8, wfemfrdf &
9T ot AEE §, ITEY WAT & e
R ey @ ™ A
aTq yWH gm et oy o & fe @ -
w8 wemT 7w fam wT Tvewrg
T E B wY TR W A
o ¥ gEraT & fd, farte s
# fr aot W vy v o -
gL TE WA ¥
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[31e T mAET fe)

H AW A e s ¥
g 3% wifed

Dr. L. M. Singhvi: I move that the
source of this stat t be disclosed
and the statement be laid on the Table
of the House.

Mr. Chairman: The particular state-
ment which is desired to be placed
on the Table may be forwarded to
the Speaker who will look into it and
then permit or not permit its being
laid on the Table. I would request
Dr. Lohia to send the statement to
the Speaker and ask for his permis-
sion.

# a9 fema oF am e £
fam o aErdy gard #1 gy = 9er
&\ IFET T g W der e
MRdmrgm I ¥mmgfFsaw
T 9T W R E Hel & AT
o ST qT—WuTT §El AT TEA
A1 BTt 97 gRETL &7 g9 qEar e
aqr T & 1 & e qFAr arEar g |
w1 7 7o fr & fgmm a1 ifor
FTRIE | Iaw Twa & fod ag wed
¢ % g =g av g aEt 9% g=er

o T AT Wil : & W A
g R
Mr, Chairman;: It will be forwarded
to the Speaker,

o T wrare wifigan ¢ ¥ fard
o wew §
Dr. L. M. Singhvi: You have the
rights of the Speaker in this matter.

Mr. Chairman: It will have to be
examined and then the Speaker may
or may not allow it. In any case, he
can forward the statement to him.

[Dr. Lohia then laid the statement on
the Table—Placed in Library, see No.
LT-6068/68.]

Tlo TR wATET Wifgm @ 1@ Ay
¥ age v aww fgwn o0 ot ¥ wEw
war o gy g fgan e
swr g & wit A WA
s g fae woer) T &7 s e
€1 fgar & fom @ | dfe & faegw
fTe 9 o mET g § W wwied ¥
w7 ¥ I Ao ¥ /1T FEAT AEA
i—w e & Twwrg e
/it ® wH e efage W
or faondt gy & A & vg W g—
fr TaTt W Y gL AW W OEr
. R 9T W AT, HEUH AN 9T
S AT, HAYTH T T T ;T

9 9gH R F¢ | 9T ® &6 W
qORE ®T AT b oare § oy wqrdt
wrr #r ¥ gwe fer ¥ e
w19 fFar 9@, a1 g FIM
AWl #T TEA w7 faT v A
Ll

& wrowt 77 ¥ wgem @ § R
RNIETH g, WEA TR A |
oA F A H & wm fe o
arer & 5 fegam ¥ 9w aw Jar
Foma A e, @ aw o o
T & framl & WY am-age A
wE Y | mat F A ww A § ooy
& e mn g fe fae &Y
ae owe  ®iw dfgdr A 7@ 0w,
Ak A gE-wpE T AT s
WAE AR I LT A @ &
w s dEer S F §, A i
g @iy awft § fF o s W
wat ufafom & wwdr &

T o7 At vwEw W afa-ge
w3 ¥ @ sfm £ v gE ST
w1 3f@m aard § aEw gy Afew
g aa d %z % fF A1 W AW owRw
¥ qu afvw § @ felt 9wm §
T ¥R § ®fHm g | 9w .
off Wy 7 fagely grefodi #1 oo
wiF # oaf wa fear ) wfs Al
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T F gz gewT fard §, Wi I
Tg T T4 F 1 I@ AT & A
¥ I fowm § gz e 5 wadw
T § frg % famr ¥ STy
T mafFrrRimi oo s,
W IAHT ger faur o, A e @
& | feT ey ot w1 fewT e wr dEr
grmar & 6 oF aTw g% Ry A § Wi
Tl aes FAw femrr o A 9
frarit folt o agr @A d | ot e
¥ 5% —ATHIES E@ AE—, IA W
W=t e e Anfgd ) ag am @
fe fewmr &1 o &t @ RAg A
FATAT AR AT EY, I AT AT
9T WA AT, A IEE qTq |9
U AT JTET FT WA | T WA T
Taw =g fe w9 g% fomw ®
T A€ wrdy, wqifE @ wng arE
T SEAT SO §, IEar  fEEm
Wi AT =nfzd

gt g ag Wit Afem g & W
Fifer €1 e fir vy From & &g
fam #¢ wrca £ oA w1 a@feq w0
TR | T I A A IH A 7
39 T AZ A1 T AT WIRE
IAH T F 97 | HfET IW oHew F
wg g g6 oy ¥ wgroen
aEE T HE § A wrAwr § 1 e
aEr F v At # qu fivar oy d@O-
g ¥ wgruen 3% ey Te feeam
T & s o femw fegem wt
AT WEY 4, I9 I Oy WAy
from 1 wIgal & fawrs Wi
qrg FTHATEY FTRY |

YT wE e A fewn §
fz & A T WEA 6 AAw
w1 W 5T I wew w7 ¥, foa
¥ gfrar # W ara A A O W
gra ¥ famrs ot | afer am @
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2, gOH ag sar@ ATy few o
W am AN E frferag oy
g Wit wigd ft | & woar faow
wawen et § R ag wmw s
ST A BN 6T WIW TR AT A gy
W& wor it wgnr faiw wa-
arar wmgar § e gant & aeed W
fowdt dna qufes w1 ¥ @ W@
¥ 7fom fear man & st AT,
YT WA AT WORT LA IIAT
foarlt wfed fs 57 &= *r am=A
agr TG |

ot w@ : gy et ¥ oWy v
wifgm

o T wAge Wifgar : I
farft & qur #7 amw iy a@ wF
WA qE WA AT TE 6 B
T dz w0 @ agw w1 g, Afer & o
Foam g fe w37 At s A
oy e 2, wiad sw 8 s
o AT Igam 13w e i e
T ¥gq ¥ ogi 0T @A famm amd

The hon. Member
I have to call

Mr. Chairman:
may conclude now.
other Members also,

Bhri Harl Vishou Kamath: You may
extend the time by another hour.

Wo T wAIET Wifgar ;& Wy
1 fazwa % oF @ Az & ard
amET I

o wwe w7 faan o war w7 @
£ FA% art ¥ g Wt Avgw & e awr
% w Al ag o7 v Bt
a7 wure wew &1 faar ma , 0w oY
ot Forerft Y g mar & 1 W Y
& % ot ww arET ¥ e et ¥ o
¢ fr it wxfedi &Y o Gy o
oY el wi Awiy) W
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[w1e um weIER wifgan)
i f& w7 wor —Felt w1 g
W S § @ W ST e Ha
g1 dgr wgr amar ¢ fE o s
@ = fer g Wi v § sy
wrar & f Y, ag = wrai g

Shri Nanda: I must rise to interrupt
him here. . . .

Mr, Chairman: Let the Minister not
Interrupt now; he can reply later,

Mo W wAYEE wiflar ;. we &
I A A, ard FgfE oW
W A@ E, A ag @
W1 qgd §, 4 | § I Wi
g

Mr. Chairman: Since the hon. Mem-
ber did not give way, I have asked

him to reply later. There is no time
Dr. Lohia may conclude now.

Tro TW WNET Wifgar : ag T
wh ) o oft s g faard
? Gl o ¥ N 9% @ aga
T AHE |

Mr. Chairman: Please donot bring
in Mizo Hills here.

WMo TR AANET oitfhpay : & w3
g g § , ww wfsarfadt & wae
g ftaw §Y iwg ¥ g § 7 A9
7 ama § 5 e & S o\
g1 3wy oy §fe s T Wi
t ® w@F e e g, geh o
¥t e s gt west awg
et §, W wifeand §, $f ¥ s0@
g T g §, wEfEd I o
& ¥ wW g o g @ S wda
& %0 e v ofia w1 gw 0w dar g
W EE ® e vl s @
wifgd | o Wi AT S § i
wTei 9 ¥ oW, B & Faml
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Shri Hari Vishnuy EKamath: I move
under rule 292 that the time for thia
debate be extended by ome hour,

Shri Nath Pal (Rajapur): I second
it.

Shri 5. M, Banerjee (Kanpur): I
third it,

Mr. Chairman: That means that
the Houge will have to sit longer....

Shri Hari Vishnu Kamath: My con-
crete proposal is that we may sit till
5.30 p.m,, and the Home Minister may
reply on Monday next,

The Minister of State in the Depart-
ments of Parliamentary Affairs and

Communications (Bhri  Jaganatha
Rao): No, no.
Mr. Chairman: That means that

private Members' business will have
to be pushed off till 530 p.m. and it
would go on till about 8 p.m,

Shri Hari Vishnu Eamath: Once in
a while, for a change, we can have a
night sitting,

Mr. Chalrman: That will only mean
that there will be no quorum at all
for the private Members' business.

Shri Harl Vishnu Kamath: Even at
5 p.m. there is no quorum in the
House nowadays.

Mr. Chalrman: 1 want to take the
opinion of the House whether we
should extend the time or not, al-
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though personally I would not like to
extend it til] 8 p.m. because it makes
it very difficult for the staff.

Dr, U. Misra (Jamshedpur):
name there?

Mr. Chairman: Yes, his name is
there, That does not mean that there
is time and he would be called. I
am discussing the time and not the
speakers.

Shri Jaganaths Rao: The Speaker
had accepted the demand and had ex-
tended the time already by one hour.

Shri Hari Vishnu Kamath:
House is sovereign,

Mr, Chalrman: I am seized of the
matter now. The question is whether
we should extend the time by another
hour. Let me make it clear that if
the time is extended then within that
hour, the hon. Ministers are to speak,
and the hon. Mover of the motion has
the right of reply and everything has
to be finished within that hour, if at
all the House desires to extend the
time,

Shri Hari Vishnou Eamath: The
Home Minister can reply on Monday.

Shri Nath Pai: I went to make one
submission. My submission is differ-
ent....

Is my

But the

Mr, Chairman: His submission is
under rule 182 or rule 2827

Shri Nath Pal: My submission is a
different one. If we agree to extend
the time and if Shri Nanda agrees to
reply on Monday, it gives Shri Nanda
some time to digest, reflect and come
with something new rather than
repeat what he has already said in the
Rajya Sabha. It will be good to him
also.

Shri Jaganatha Rao: The Speaker
had glready extended the time Yor the
debate by one hour, and a request for
further extension cannot be acceded
to, because the financial busi-
ness would then suffer, and we are
already behind schedule.

Shri Hari Vishnu Kamath: The
House is sovereign in this matter, It
has happened before also,
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Mr. Chairman: On this point, I shall
have to take the opinion of the House.
1 shall have to put it to the House and
it is for the House to decide whether
it would like 1o give an extension of
time.

Shri Hari Vishnu Kamath: The
Chair has alwayg got up its sleeve one
hour,

Mr. Chairman: That extension has
already been given. The debate has
already been extended by that one
hour, Now, the question is whether
a further one hour's extension should
be given. I shall put it to the House.

Those who would like to extend the
time may please say 'Aye’.

Some hon. Members: Aye.

Mr Chalrman: Those against may
please say ‘No". '

Several hon. Members: No.

Mr. Chairman: So, the Noes' have
...

Some hon. Members: No, the ‘Ayes’
have it......

Mr, Chairman;:
lobby be clearcd.

Shri Surendranath Dwivedy: Why
should we Wwasle time on this? We
do not press for division.

Mr. Chairman: I shall put it again.

Shri Vasudevan Nair: We know the
fate of this motion. So, I would make
another appeal. We know the fate of
a motion when it is opposed by the rul-
ing party. . ..

Mr. Chairman: No speeches can be -
allowed now.

Shri Vasudevan Nair: The gbjection
of Government was that the financlal
business would suffer. Our suggestion
ig that we should have more time
today and not on Monday.

Mr, Chairman: [ shall put the
motion to the House, and I would re-
'quest the Opposition also to realise
‘that if they want a division they will
only be taking away the time for the
"debate thereby.

All right, let the



10115 Situation in

Shri Surendranath Dwivedy: We
are not pressing for any division.

Mr. Chalrman: Those who are in
favour of extension of time may please
sy 'Aye’.

Some hon, Members: Aye,

Mr, Chairman: Those against may
say ‘No".

Several hon. Members: No.

Mr, Chairmian: So, the Noes' have

it, the ‘Noes' have it; the extension of
time i not granted.

oft wg& (dmar): e s,
TErT & A st ¥ faa g gl
I 0 ¥ Ay R gw 8, feg
QF a1 FT g § | LA g e ¥
& STOT W6 9w ¥, WM N
art weardt ¥ oI ga g &w ¥ wrfe-
aifugt oz I wrafordar 2, S A
At &, T T AW ATH G A€ W
%8 g7y ¥ wgr wrar g s sfeafadl
# aga wa=iy B mar & ) o=y K ow
sfzardr § Wi weae far # 1943
& wafw aEr ov Fogrea 1, 39 @wg
& qze Fr6r foA) aw AT § | AL
weae fayr % wifrnfeai & 99 awa
® B §, e Fawr & wfeafoat &
am et §, ¥ wrfearE W ww w@d
Y ? fogrea & oF w8 9T W W
Rgraft it faeelt o & =ar oraw qv WX
st agt 9% wrf  wrfear s g
& 1y WY w7 87 FAT A7 @Y TEST
et wedt & dier wrar av s ag =i
qar woar g ¥ W T daa s
an X-roret a7 fre wer 2@
I gug IA I AT A AT R
¥ | woife T & wfr 4% vt wram
ft, do=gr o, & 94 § w7 I
e i fremd ¥ W wdl v S
o woR o g o owe fxi
& fer ot ¥t are § Aol S svm
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¥ v ot o §, Y ¥ W H I
woer ggAT w7 fod o &

gt 9T wrfgmfagi & @ o
W1 AT FEN AT §, § WITH1 Gg qqAT
=g g sfzarfei § s w17
FCAT AT HOA A, AR F =A =@
§, AFATT FT AT I FAAE | AL H
®: NFTT HT ATYT AT AN E, IAH
AR FTH FAT LA TGN & | FOFIC
T forir 7Y wTH Tt &, FEY G
& w7 g, 0 fom aw & ag dan
a¥ g artgy av W@ 97 w1 AT
Fifgl, smaT & aff i § w=fe @
fa® % g« & wuvar Gar @< AT ¥
e w3w ¥ 43 faat # 66 wra wife-
aret § AT 9% foqi # a0 amw
wifearet wifew g = & 1 @ oW
mar § & or F0 s oy
qEW H | AT g9 oF &t few & s
dar @< g1 gU A 2 ar M w6/
ArgrfET ¥ 1961 ¥ AT =AY WX
ferT gadt are M T4, A oF & fa
# ¥ &t a1 A w9 ? oAl oga e
3 fasra #1717 3% & A€ gar, W@l
AT AT AT B §, i e g
¥, wrfr g ST g E o AT
TERTT T OF & —U% sufw wy
AgEATIAT, TF iE F1 w@raidar

WA, Wi ST se-
taware & wi gy snfenfeai o1 s9am
9 syl &, A AT 9T, AOATC WA
wrd & fay fwemr

1961 &MY 1% & ¥z & qfas-
AT ATy AEH AT
Juk TEgE Wt BT wwd i e
#1 § W aga &1 awTei F1 awrafae
o fear. ...

Shri Bade: 1 have received a wire
from Jagdalpur just now....
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Mr. Chairman: This kind of thing
cannot be allowed,

Shri Bade: I have received this
telegram from Jagdalpur....

Mr. Chairman: This kind of thing
cannot be allowed Shri Bade may
resume his seat.

Shri Bade: All right. I shall pass
it on to the Home Minister,

ot 3¢k ; IF X W TR &,
wrE

Shri Bade: On a point of order.
The hon, Member's son is the Deputy
Home Minister in Madhya Pradesh,
and so, he might be knowing certain
things. But he should not be giving
them out here ex-parte. His son is
the Deputy Home Minister there....

Mr. Chairman: That does not matter.
All that we have to judge here is

S8hri Bade: His son is the Deputy
Home Minister in Madhya Pradesh,

Mr, Chairman: What is the point of
order?

Shri Bade: The point of order is

that he is giving out things ex-parte,

which nobody knows. He says that
because. ... ..
Mr. Chairman: As far as I could

make out, he is not giving out any
secrets. He is only speaking about
some delegation on which he went,
So, there is nothing secret which he
has divulged. What is the point of
order in that case?

Shri Bade: He says something
against the ex-Maharajah.

Mr. Chalrman: That does not matter,
Let him state the facts as he knows.

oft ax% : & 7z wx wr ar f¥
wefrm o % & v qr o dfem
FATET ATH AwE A w1 A A afw
qg¥ §t o war fean o1 s aere WY
qreq awTerCTEl & R agr wed
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WA AT &Y § R qgt 97 oF 7 0%
far et @t 1 30 7T 1961 WY AT
T AST | AT wrest @k v ) &
W I & T Wo TH guw fag
& g9 TUTT wu) ¥ peafer w3 ¥
feer a1 WX 37 & #% vy av o wgi
qar A fear @ aowa £ 9T awi
fe e gvfY | w7t 9T & g § Ay
2 gt & =l & g a1 ¥ I T
¥ afa wav wraar § Wt ¥ qR w e
T A G TR AH E, RO AT &
|1 T g § | TEEgT ¥ vdfr
TUTH ZATT & FOT wrfaaret § ot 7w
wgr o & fie @ aiderdy &t w) T
& JEET qu WA &, IEE! AT AR
& o e arx b atdendy 3 I
Rt Y B 1 oft srefrouE ok T
qorT e wei & ) oy 3w QA ¥ e
IAHT g gAre T frerery €1 ¥ oft T
& 919 awT ¥ | v vk a7 wEr ¢ fiw
ey wredt 7 §, v wwAr § oms &Y
" o1 ¥ vz @ 16 0% g Wi
& 1 3rfieer & oft g e e f v v
¥ u=T A1 §6 gWT ¥ TAET TN
farindt mar{wrfrarfegt & for wmt ¥
w2 % | v & Ay & W & s
fir forg faelt & vy oY 1, Form Forel)
w1 ¥ w7 8, Mg o
gfere &1 w1 Srer vaar arT wfowd
&1 W wig wtr &), o W o g
aFEaT Y FAwt Gt O aur g
arfiey | oz frg &1 ar wfied fr 9o
werfY oY § W v ay fag £ o
A FawY wieft £ gar 1 A wfEr
st %1 fagfes 21§ ohe v
forowd ey & fary g woftmr s ¥y
wiw o | $X Ao owTA N ww AW &
o ot ¥ o Y ) TR oft Ty
w1 fe wgoae At F | G
wifer | wieh g wrEd o
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[t 3¢F]

§fe wrar 7z @ R, oA
& e W i A w0 W g
o® & oA g qEAT § ) A% W 9
e wom | Sfew efefi &
wre W fgg wgy & ot § 5o o
e ¥ wEAT wRA § | wrfeafeat
A w H wwwar g 1 & IR
w1 wifgarEr W § | g A
wgarer feg off aga ot & A £
wifawft aga €19 @12 Wi W
aga & &, T o § 1 Iy afe
AT T TWT T | St & A
¥ o agt w1 Y & 9w A=l oW
ae ug frean & e oo @i agi &
T WIC TH WIS WS T H wEwTd
W e Tt wom #7Y Arae Wi At 9
gwivget AT I | TEE Frer ;I g
Ty | YWy wEAT & faag O §e
T A @\
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To aX qgi 9T qE HAT A Wew
WEW & § % wwaew § o wE Tk ¥
wEs qaTw g § e S s @ g
atr gy ag & fe e Wl aE @
aff ¥ @ wifgd, SR g faw
araT wifgy | Afew & wrowr e

g § {5 wer Wt & off woRw &
mtguﬂvémir | waRE St
wy fATT 9F ¥ a@ g wA A IAE
fog age ww far a1 1 A 0N 58
wifeafaat & fag fem sww) W ww
| A & e o Wk frm AR &
IR TRy TE HET ST g A
e W1 w1 f ww fordy 3 ST o
wfrr qaret w1 a7 wrd T § | W
I Ifam frre feam omg & 7 #=9
HEq WAW W G AW g afew |l
o Wi T W e gy et E
3@ ﬁanﬂow%‘ﬁ
T K W@ | A A Ao T RRE
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awiT gf | 9% a7 Ayt faww o
WE g1 | A g qed wdr & for
T H & W |

THE ATE I WA YR FATEETT
weeT ¥ #gr fr 91 aF wrfeafae)
Fr wifew feafe 7 guet &, o= @
| &R T a9 F wfeantagt aF g
T Y §, 9@ a% gwra gg W
AT &, 4 #a1 7 O A A 59
Wit famrr wrd IR Y & F st
AT ;AT § |

EclED

fo o v e T S w5 faa
o WH I ag Tgw fAeT

WF qE IFE Wi fae
e warfia fear 1 g fAom ot o
1 S Iu ERiT & SEwr &y T
¢rwfm A 1964-65 H qmT &
YT 64 AW &I @T ¥ | GG 0¢
W ST AR fiRaT T A 1
%= qg freer fs smofat = g
gor | Ty sfenfadl w8 am@
7 & Ay & Wi uiw 9e &9
T AT A T & | 9y oY o A
& aifie e welt & faems o &0
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finish his speech within the next two
minutes.

TaaTT AEer § fF 99 g ox A

fama 4@ 39 T/ wifeafeal |

st w¥ ;. GWTREl  AgreaT, W
g A g T AFA £ 7 W IAHI
o wy?

Mr. Chalrman: Order, order. He
must address the Chair, and not the
Jana Sangh,

One more minute,

oft 38 : To wfows T @
v 7w & 1§ aiw faae § wew w7
T |

# s & wifzaifagt #71 aafas
frafe o st @ W)

ot Twem = e
w1 faem  wwa foar &, sEew
wwr WA §

He is the leader of the Adivasis.
You gave so much time to Dr, Lohia.

Mr. Chalrman: I told Dr. Lohia
several times you may remember that
because he was continuously going on,
the people who were left would have
to shorten their speeches, and as a
matter of fact, it has been very diffi-
cult for me to accommodale the Jast
two or three speakers.

Shri Bhagwat Jha Azad: The treat-
ment that was given to Dr, Lohia may
be extended to him also.

Shri Harl Vishnu Eamath: The time
may be extended by half an hour at
least,

Shri Bhagwat Jha Azad: We plead
that the same time given to Dr. Lohia
may be given to him.

Mr. Chairman: It is not poasible.
Dr. Lohia has taken more time than
anybody else. Therefore, I would
request Mr. Uikey to please try to

ot g8 : g A% fafree
F & @ w1 e fer o oag
W Ay e fr g e @Y S &Y
wifeardy el § wE A g
FAgd A WY wTHr Wz I 6

aeae forey ®1 o7 foreif o &z faar ang,
% o1 fax o fad o | qwdY
T g § e wifcady agw foreil &
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[ %e3]
wifcamt  we wEt & faw @@
RfreIT 3 FT TF OF  FERT TR
firr T 1

to123

#eo gwm ag & e iz
wga foeil 7 ool W A F A
s #Y A9T F ¥4 F W1 W
arvr & 8 e fa g e wfeenfat
£ T FY T GHEA AT qUT ITE
e AT R A WA ATAl o 6
F FeT o % | wdy T g @
W gEw T fwar g o

< o g T g R W
Faeil ¥ OF  WEWIAWT S A W
E i

qrt gwrE ag & v gfew geivw
0 g agt @t omy qurgT W
G ¥ e www e e
T |

& uoA wWE & WINTK 9T VIR
qg warn S g f de o qefaw
g & 9EA OR & gEw fey
& st 37 gETE T AT S A

qer s w agt wge frde € T
¥ wTon ag ¥ e ot & ae
W ¥ wWrEwTET  SqiEae ¥ T
28 # faurr mwr ¥ wrafeay #
geur 141 A @mET 174 ME R
et a3 SEE wR oW oM § 1 WX
% wow g W waEr 3 g g T
e ot W SATE g I wtfet
& ser 274 @ AMEH 1 TE AR
¥ ot e Frofirt o wew @ B
& az o § fF I o grem
oo wEW ¥ W we % g A ¥y
viadx oft Y gRg F A FTT W
omd fag W WEr § 1 T
aw Y@ AET ) Fo AW A
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TR AW TR | OF THo Wo
ar t[ﬂ'nt{'ﬂe‘ﬁoa" !rrrfwaz"rrru'ra
o1 % womEr B faue awr wEe

T 7% W T qv fE senaw
g gk fan fag g & &few
o @ dar W @ fF womed
sfenfeat &1 faAmw w0 AT & 0
fre e & AT T AR wifE-
afeat & I for § Tt & qrawr
AT ATEAT E | AW ATl A
# Srat ey X e I e fan
a8 W i & T e @ o @
Lud il foichieconiiniol
A g wWag e A 9w
oemel o g€ & o 5 soffrfet
¥ IR ToaT &Y 'y ¥ w3 freard
¢t Wi 3 oT & grdr o &gl
1 & grew & smdar W fie i
afagt & FmY X A FEW TRET
¥ e st fom o ar ¥ g
Wit Jauw fRg M A S AR A
FEA ¥ FTH T AW 6T £ | W
2w % 66 " wiftwfeat = w9
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foer @A 1 3T wTe T Y
wifearfaal & w= W T@ & Qfefe
T A W WI9A IO a1 ST
TR WEw ¥ oAmAT fEE wi
IAET T 77 g fF W e ax
et W& |

16.00 hrs,
Mr. Chairman: I must say a few
words. Mr. Uikey is a fairly elderly

gentleman of this House and when
he speaks he does not listen to
anybody, neither the Chair nor any-
body else. Now, he has taken
full fifteen minutes, just five minutes
less than what Dr. Lohia took.
Most people have been taking fifteen
minutes. He should have realised
that we are suo much short of time.
He has taken his full fiftten minutes
even though I was ringing the bell.
Now, Shri Kamath may take ten
minutes.

Shri Harl Vishnu Eamath: Fifteen
minutes; the Speaker promised me
fifteen minutes. Otherwise I will not
like to sprak.

Mr, Chairman: If you follow Mr.
Uikey you can take fifteen minutes.

Shri Hari Vishnu Kamath: Chair-
man Madam, this is an occasion which
comes seldom in the life of a govern-
ment, an occasion for earnest heart-
searching and humble self-introspec-
tion for Shri Gulzarilal Nanda and his
colleagues here as well as for
Shri Dwarka  Prashad  Mishra
and his colleagues in Madhya
Pradesh. What the Chief Min-
ister of Madhya Pradesh deseribed
as a rebellion, Madam, but what in
reality was the eruption of mounting,
pent up, long-standing socio-econonic
discontent and political dissent and
opposition has been ruthlessly crushed
by the efficient weaponry of a modern
government. ‘The gruesome, grim
cvents of the 25th and 26th of last
month have irretrievably sullied the
Concstitution, have besmirched the
Gandhian heritage of which Shri
Nanda and Shri Mishra proudly boast,

CHAITRA 17, 1888 (SAKA) Bastar District (M) 10126

have indelibly stained the democratic
escutcheon of the government. Shri
Mishra has said in Bhopal that peace
has returned to Jagadalpur and Bastar
but in the words of Mahatma Gandhi,
it is only peace of the grave.

What manner of man was Shri
Pravin Chandra Bhanj Deo? He has
been described as & wayward and
eccentric man. But that certainly
cannot be a reason for shooting him
down in his own home. He has been
described in varioug ways, and even
Mr. Ravi Shankar Shukla when he was
the Chief Minister in the late 40s and
early B0s tried to get him certified as a
lunatic. But even a lunatic has got
the right to live, not to be shot down
in his own home. The gravemen of
his offence in the eyes of the Cong-
ress Party ang the Government was
that he has been in persistent political
opposition to the Congress govern-
ment, May I read out what he himn-
self recently wrote? He had some good
points about him; I knew him some
fifteen years ago. I met him once or
twice, and he could talk un the Gita,
the Ramayana, and Freud and Have-
lock Ellis.

Shri Khadilkar: He has influenced
you.

Shri Harl Visbnu Kamath: Unlike
Shri Khadilkar, he was a tolerant man
and was not narrow-minded, as my
hon. friend Shri Khadilkar is. This
is what he said in his book "1 the
Adivasi God”, prompously titled but
excusable:

“Let there be no misgivings: 1
stand for scientifically designed
and oriented plan; it must start
from the down-trodden and less
fortunate sections of society. To-
day the Congress government's
planning is modernisation or in-
dustrialisation plus contraclors’

welfare.”

He says that “this conspiracy must
end” angd so on and so forth. I wish
1 had more time zo that I could read

some more from it.
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[Shri Hari Vishnu Kamath)

That was the position even in Shri
Shukla’s time; in Dr. Katju's time and
in Shri Mishra's time. 1 remember
when Shri Shukla went to Jagdalpur,
when he was Chief Minister of old
Madhya Pradesh—with Nagpur as
capital —Shri Bhanjdey did not go to
the airstrip to receive him. That was
one of the charges against him. But
Shri Bhanjdeo said, “Why should I go?
I am not the Collector here. The Min-
ister is welcome to my residence. I
will receive him when he comes to my
place there.” That was the position
which he consistently took in respect
of all the Chief Ministers every time.
The Congress party was reduced to a
cipher in Bastar district, and so he
was an eye-sore to the Congresg party.
the Congress minions, panjandrums, in
Madhya Pradesh.

It was nol that the Congress party
was nol warned in time; the Congress
party, the Home Minister here, were
came tg Delhi about a month and a
half or two months before this tragedy,
and I am told he met some members
of the press also here, but unfortu-
nately no paper publisheq whatever
he told them or conveyed to them,
that he felt that his life was in danger:
he wrote to the Home Minister and I
believe tg the Primc Minister also,
conveying td them his sense of in-
security and the sense of insecurity of
the Adivasis in Bastar district, and
*he Ajsrantent that they were feeling
n Ba tar district He wrote a .etter
wn the 1st February tn my partys
Shairman, Shri Narayan Geresh
Goray. If I hed the time, T would like
to read some portions of it, hut T will
read only one sentence

An. hon. Member: It may be laid on
the Table.

Shri Hari Vishnu Kamath: I would
lay it on the Table if I am permitted.
He says: “Bastar has been victimised
for years on end by the Govermment
of the bureaucrats”. That is the gist of
the letter he wrote to him. He request-
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ed the Chairman of my party, Shri
Goray, to request Shri Jaya Prakash
Narayan to go to Bastar and enquire
into the complaints ang grievances
there. There is much force in the
suggestion made today that a delega-
tion of Members of Parliament should
proceed for an on-the-spot study of
the situation in Bastar district and go
into the complaints and grievances of
the Adivasis there.

Just before the tragedy, my party
in Madhya Pradesh tabled and Ad-
journment Motion on the 22nq March,
threg days before this happened. My
party colleagues who had gone to
Bastar and seen what was happening
what/ was brewing there, tabled an
Adjournment Motion, but that Ad-
journment Motion was held over and
was taken up 15 days later, something
unprecedented in the history of par-
liamentary democracy. I do not
know when it was taken up exactly,
but it was not taken up in time, and
three days later the tragedy happen-
ed. If actlon had been taken, the
Government would have been fore-
warned and the people would have
been forewarned, but nothing happen-
ed, and the tragedy took place on the
25th and 26th.

Coming now to the welfare projects
of the Government, for the Adivasis,
my hon. friend and former colleague
in the party, the Praja-Socialist party,
laid on the Table a very plebeian, dry-
as-dust, dull document, showing what
has been done in Bastar. It was dune
before he became Minister. 1 do not
know whether it was before he be-
came Deputy-Chairman of the Plen-
ning Commission. I am sure that it
does not come to his expectations, in
the light of the excoriating criticisms
that he used to level from these Ben-
ches when he was in my party, from
the Opposition Benches. But there is
nothing in the statement of which he
need be proud. There is only a cata-
logue of wells dug without water, and
as my hon. friend said, schools with-
out teachers, dispensaries without goc-
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tors. The whole
problem is wrong.

approach to this

Now, why should they be called tri-
bals—Indian citizens, who are proud
to be Indian citizens, patriotic Indian
citizens—why should they be called
tribdls in a pejorative and derogatory
sense? Is it not high time that we re-
garded them as full-fledged Indian
citizens, and worked for their welfare
just as we work for the welfare of
other Indian citizens? It is malodor-
ous. Don't you agree, Mr. Chairman,
that it is malodorous in this context?
The government must first reorientate
their psychological approach towards
the advisas problem.

Just before this tragedy, even In
those villages of Bastar district where
land revenue was suspended because
of drought conditions, a compulsory
levy was imposed and collected. That
was one of the reasons why the adva-
sis felt discontented ang were strain-
ing at the leash. The poor, simple
adivasi cannot be bludgeoned, cannot
be won over with the lathi or bullet.
He can be won over only by friendly,
loving service and that is what the
government has failed to do and has
been remiss about. Three days before
the tragedy, a few advasig were com-
ing for their Navratri puja with fire-
wood ang fuel. Shri Bhanjeo was
their high-priest, their pujari. When
they were coming, I am informed that
some petty panjandrums, some petty
minions of the law, stopped them and
seized what they had in their hands.
Perhaps they wanted to challan them
for illegal cutting of wood. That is
the way the whole problem is being
tackled.

Now comes, on top of all this, this
ingiury commission, as if that is an
expiation and atonement for all the
sins and crimes committed. Some-
thing happens in the evening of the
25th March. The Chiet Minister makes
a statement in the Assembly on the
26th at 12 noon. But there {5 no
word about this tragedy—I would not
call it a magsacre—about this killing
of Shri Bhanjdeo in his own home.
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At that time, he refers to thisz disturb-
ance as a rebellion like the Mizo or
Nagas rebellion, There is no word
about the firing by the police. Then,
late in the evening, at 5 o'clock, nearly
24 hours after that, Shri Mishra comes
out with a statement that the police
going into his palace in the morning
found him dead. Look at the les that
have heen uttered. That is what he
said—"found him dead”. But later on,
when confronted with the realities
and truth—Satyameva Jayate—

Shri Hanumanthaiya: That is a sub-
ject-matter for enquiry.

Shri Hari Vishnu Kamath: 1 know,
but this has been admitted. When
the Chief Minister announced that he
was dead, at the same time, he an-
nounced that he had appointed a High
Court: Judge to conduct an enquiry.
We have nothing against the Judge.
We do not wish to cast any slur or
reflection on him. But facts are facts
and realities have to be faced. When
Shri Mishra was a Minister in the old
Madhya Pradesh State, he was 3 Sec-
retary—Law Secretary. Then he was
promoted to be a Judge of the High
Court of that State. There is a pre-
cedent in this House. When an in-
quiry commission was appointed by
the U.P. Government, of which Shri-
mati Sucheta Kripalani l& the head,
to inquire into the firing incidents in
Banaras Hindu University, Mr. Chagla
tolg this House that the Judge ap-
pointed by the UP Government did
not inspire public confidence and
wrote her a letter also. That letter
was read out in the House. But per-
haps because—I do not know why—
Mr. Mishra played a valiant role in
the election of the present Prime Min-
ister, he is In a special category. We
do not want to change the personnel
of the inquiry commission. Let Shri
Pandey be there. But along with
him—there should be g broader-based
Inquiry Commission—there should be
a High Court Judge from another
State plus a Supreme Court Judge.

I would have been happy, Madam, if
the Mishra Ministry hag resigned suo
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motu pending this inquiry. We have
got precedenis here in this House
when the Cabinet Sub-Committee and
Shri Chagla held in the past very re-
cently that the former Chief Minister
of Orissa was not worthy of that office.
Shri Laj Babadur Shastri, our late
Prime Minister, resigned suo motu be-
cause of a tragic railway accident at
Ariyaloor. He could have lived up to
the expectations of the people and
the high standards of publie life if
Shri Mishra had also resigned from
office. (Interruption).

If this cannot be done, 1 wish under
the Constitution the Centre could take
over the administration of Bastar Dis.
trict for the nonce, during the inguiry.
If even that cannot be done, I demand
that here and now, straightway, all
the officers, including the Collector
and Commissioner, of that division
should be immediately transferred
pending the inquiry (Interruption).

Lastly, a special officer of the Cen-
tral Government should be appointed
immediately to look after the affairs
of Bastar District. That is the least
that should be done. If thie is not
done, I appeal to my friends to search
their own conscience. The grim trage-
dy has aroused the indignation of
the whole of India, this gruesome epi-
sode. It has awaken their conscience,
has stirred their conscience to its very
depths (Interruptions). But if they
havi ng conscience nothing can be
done.

What has happened. Madam, in Bas-
tar ia a cold, calculated, political ven-
detta ruthlessly executed (Interrup-
tions), 1 believe, 1 repeat with all
emphasis, it is a political vendetta
executed mercilessly and ruthlessly in
colq blood.

Shri Mishra prates of winning 232
seats in the next glections. I am re-
minded, Madam, of what he said in
1951, when he left the Indian National
Congress and founded the Bharatiya
Lok Congress, that the same ominous
232 scats were going to he won by
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him. He did not win even a single
seal (Interruption). If aclion is not
taken in time to save the rot that has
set in in Madhya Pradesh, I am con-
strained to say that nemesis, grim ne-
mes's will overtake this Government,
the Government of Madhyg Pradesh;
and they will go down in history as
the grave-diggers of democracy.

Some hon. Members: ruse—
Mr, Chairman: Dr, Misra,

Dr. M. 5. Aney: May 1 know,
Madam, whether I will have any
chance of catching your eye,

Mr., Chairman: We have not yet
finished the parties. Shri Misrg has
besn given the time of the Marxist
Communist Party.

Shri Eashi Ram Gupta: What about
Shri Chatterjee?

Mr, Chairman: His name is no* be-
fore me. He hag not stood up.

Shri Kashi Ram Gupta: I have sent
it in the morning.

Mr, Chalrman: After Shri Misra,
Shri Kripalani will have five minutes.

Dr, U. Misra: Madam Chairman,
while thanking you for giving me an
opportunity, I want to say that when
1 heard of the Bastar incidents, 1 went
to that arca far ap on-the-spot study.

Shri Priya Guplta (Katihar): Is he
speaking for Marxist Communists?

Mr. Chairman: I would request Shri
Priya Gupta to seek a clarification
later. We are fighting against time.
We are very hard-pressed for time. I
would request the hon. Members to co-
operate with the Chair. I am trying
to accommodate more Members by
trying to give the shortest possible
time without success. All the same,
1 would request hon. Members not to
inlerrupt.

Dr. U. Misra: I want to stress only
one point. The myth which has becn
created by equating the condition In
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Bastar with that in Nagaland or Mizo
Hills is an atroclous attempt. Bastar
is a most backward area, as described
by our Adibasi leader and my hon.
friend Shri Jaipal Singh. They have
no other aspiration except that they
should be treated as human beings.
Their condition was no better when
the State was there. Their condition
today is no better than what it was
then, in spite of our achieving inde-
pendence. But, why then have they
rallied round the Maharaja? Because,
they expected human treatment from
the Government after independence,
which they did not get.

During the time of the Raja their
economic condition was the same.
But, then, they had a social order, a
pattern of life. That pattern of life
was exploited by the police and other
officlals. But. then, there were very
few officials those days. There were
four rangers who used to take four
murgis. Today there are 300 or more
officlals to be fed by the adivasis
who are exploiting the Adivasis.

We have been given a list of what
welfare work has been done there. I
and my friends have seen a dozen of
such people. There are 3,000 welfare
officers, properly trained, in narrow
drain pipe and terylene shirts, very
handsome and nice to look at but they
have nothing to do with the Adibasis.

An. hon, Member: They are Cong-
ressmen.

Dr, U. Misra: T do not know whether
they were Congressmen or not. 1 do
not speak very often. I got a chance
to speak on the no-confidence motion.
Then I sald that the Congress has
created a new class. It is no slur on
the honest Congr , b 1
was also there till the other day. We
have now got a new class, called con-
tractors. So, in the name of Congress-
men, there are some vested interests in
the village level. Such a man with a
vested interest was engaged for the
levy collection in Bastar. 1 do not
think that he was ever a Congressman.
Anyway, since he was engaged in levy
collection, the Adibasis weant for rice to
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him. He was not found in his house.
Therefore, they did not meet him. But
they did not do eny damage to that
house or the members of his family,
They stayed there for the whole night.
Then, the police arrivei on the scene
and dispersed them. They came back
to their Praveen Chandra and com-
plained that they did not get their rice.
I want to say this because if they were
militant, if they were like Mizos, they
would have done something violent be-
cause 400 people were there. But
they did not do any such thing,

Then, on the 18th the Adibasls were
beaten when they were carrying their
log of wood. So, there was some
tension there. On the 22nd a petition
was given to the Commissioner, signed
by 28 Adibasis, a copy of which T have
got with me.

What have they said there? They
have said, “We want to remain peace-
ful.” Some people think, to go with
bows and arrows is “militancy.” Bowe
and arrows are not militancy for them;
carrying these weapons is rather a cus.
tom. They submitted this on the
22nd. There they have written, “We
have approached vour District Magis-
trate to remain peaceful, to keep law
and order but your District Magistrate
has sald: w1 ww gY #r oy
This war the application they sent. TIf
thev were after something Jike Mizo-
land or Nagaland, they would not have
submitted such an application on the
22nd. T am sure, if the Commissioner
had taken note of this there would not
have been any incidents there. It
would have been averted.

They are a people who are very
simple people. I was told that when
our late President, Dr. Rajendra
Prasad, went there, they danced before
him and our President was very pleas-
ed, so he wanted to give them some
money; but they refused and they said,
“Why should you give us money? We
have danced to give you pleasure and
for our pleasure”.

Such are the Adivasis. T am work-
in;thmtnm\ruimuulmedicﬂ
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man, not as a politician, for the last
30 years and Shri Jaipal Singh is @&
friend of ours. We know, Lhey are
very simple people. They ure salisfied
with very little, that we cannot even
imagine,

S0, the myth that has been creatcd,
aboul another Mizoland, has shown
that it was intentional. The occur-
ren-e which has been there—massacre
or murder or whatever you call it;
some say it is 13, others say it is 1000;
1 am not going into it—but what has
happened is to my belief calculated
and political horsetrading.

I do pot want to take much lime. T
had this much to submit.

Mr, Chalrman: Now the House
should be taking up non-official busi-
ness at half past four o'clock, but zince
we have been under great pressure,
1 propose to ask Shri Kripalani and
Shri Chatterjee 1o take a few minutes
just five to ten minutes, and then T wili
call upon the two Ministers who want
to participate in the discussion, so thal
in any case the desire of the House i=
met that we do not start the non-offi-
cial business before half past flve
o'clock. Does that meet with the
wishes of the House?

Same hon. Members: Yes.

Shri Hukam Chand Karhhavaiya

roge—

Mr. Chalrman: This ig the maximum
that we can give.

ol gew W wgEm : AWEE
g, &3 sear fear & ) Wi o
faerz Wit Wit ot wifew 1 T ww
w7 ¥ T mw §

Mr. Chalrman: There are many
others. Shri Banerjee also wanis 10
speak.

Shrl 8. M. Banerjee: Give me just
three minutes.
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s fadimwn (amear aome) :
aR Wt gww fawer iy o

Mr. Chairman: Shrimati Mimnimata
also wants to speak. We are shutting
out many. That is why I am asking
Shri Kachhavaiya not to press for il.

sari J, B, Kripalani: Madam, I am
sad because I think that even the mosl
optimisiic person in India eannot but
bewail the condition in which we lad
our country. I am not going to talk
about what happened at Bastar. Pre-
vious speakers have talked aboul it
But I am going to taik about now this
matter has been handled from the very
beginning.

The Home Minister here said that
& commission of inguiry has been insti-
tuted and this maiter cannol bc dis-
cussed. He also said that it was a
matler for the State to decide upon
and the Centre had nothing %o do with
it. Then, he tock 48 hours io get
information from the State aad after
43 hours, very surprisingly, he said
the same thing that he kad said 48
hcurs before that the Centre nad o~
thing to do with it and that it was the
State's responsibility. Amnd curiously
enough, he passed off the buck tv the
Minister for Social Welfare end the
learned Minister for Socia] Welfare
placed on the Table a description of
the region, its geography, its tupo-
graphy, what had been done in the
past, eir. ete. but nothing of what had
recently happened there. He placed
the paper on the Table of the House
and, he went away, his responedbility
was discharged. This is not the way
in which the House ought to be ireat-
ed. Whether it is a question cf the
Opposition or it is a question of Cong-
ress Members themselves. the Houve
shou'd not be treated in thiz cavahar
way.

Madam, for the Centre te say that
it has no responsibility is the most
ahsurd proposition. No Indlan State
can exist without the financial helo
from the Centre. No State ca exist
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without the support of the Centre. In
the last resort, if there is confusion in
a State, the Centre sanctions that the
army be used and when thc army is
used, that means the Centre is suppott-
ing the State. When the Centre is
supporting financially and militarily
and also in the way of police, when the
police is wanted in one particular State
or the States are requirea tv send
police to other State op the bidding of
the Centre, the Centre cannot escape
responsibility for what happens in the
way of law and order and in the way
of many other things. I kncw that the
Centre does it when it wants to inter-
fere. When it does not like tc inter-
fere, where the person is powerful,
when the head of the State is a hot
favourite of the Centre then nothing
is done and the Centre says that it ia
the concern of the State Government.
All right. Let us leave that aside.
Our Government has been crying from
the house-tops that every international
dispute must be settled without re-
course to violence, perhaps, except nur
internal disputes. If people ronsider
it as sanctimoni humbug. T e t
blame them. Every inlernational
quarrel must be settled peacefully but
every internal quarrel must he rettled
with bullets. If this is not sanetl.
monious humbug, I do not know what
it is

I am very much sorry f[or the Cong-
ress. I remember, under the British
Government, even when there was one
firing and only one man died, our
anger rose to white hest and we
denounced the Government. Now, in
every State, day after day, murders
are committed in the name of law and
order. If this is the way thui law and
order is to be kept, I think, it would
be more honourable for the Congress
Government {o say that they are un-
able to control this country, that they
have no hold on the people and to say
that they have no influence on the
people. They might get the votes
Bu! where is their influence? When-
ever there was any disturbance any-
where 1n the past we ourselves went
there
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We made enquiries; we consaled the
people; we said, “do not use violence;
we are here to support you, we are
here to take up your cause”, Did the
Chief Minister of Madhya Pradesh go
to the spot there? I do not think that
he has, even uptill now, gone to the
spot. What did he do? He came
running to Delhi. (Interruptions). !
did not see him. I heard that he was
in Delhi. Why was he in Delhi? He
was in Delhi to tell the Home Minis-
ter and other Ministers, *do not inter-
fere in this matter; tHis is my affair;
this is none of your affair”. This is
what has happened.

Then again we are told that the fir-
ing went on from 11 on one day to
9 the next day, i.e, almost 24 hours,
and I cannot imagine that the Dis-
trict Magistrate or the Superintendent
of Police would take the responsi-
bility wpon himself tg go on Afring
for 22 hours.

Mr. Chalrman: These are points
which should be covered by the
Inquiry Commisaion.

Shrl J. B. Kripalanl: Did the firing
go on for 22 hours? I want a denial
of this, I have nothing to do with
the judicial inquiry. Is it a fact that
firing went on for 22 hours?

Shri Hanumanthalya: It has to be
inquired into.

Shri J. B. Kripalani: It is for the
Government to say that it did not go
on for 22 hours. | cannot imagine
that firing can go on for such a long
time on the initiative of the Police
Superintendent or a District Magis-
trate, (Irterruptions).

Shri Mahesh Dutta Misra: There i=
a stater.ent by the Commissioner of
the Division that there were only 61
rounds. Government have contradict-
od that the firing went on for 22 hours.

Shri J. B. Kripalani: I did not know
that the Congress had fallen on such
foul days that they raise their voice
against thoge who ale raising their
vo ee for justice, for fairplay and for
equity, (’mderruptions).
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Shri Mahesh Dutta Misra: I have
all respect for him but he is basing
his arguments on a wrong data.

Shrt J. B. Kripalani: I am
Very sorry. ...

Shri Mahesh Dutta Misra: I am
also sorry for him. ...

8Shri J. B. Kripalani:. .that Congress
should have fallen so low. I thought
that there might be Congressmen who
would be indignant at what had hap-
pened, who would not support what
had happened and would at least say
a few words that they were sorry for
what had happened and that, in
future, such things would not happen.
This story of Bastar is not a question
of law and order. It has & previous
history and I do not want to go imto
it because my predecessors have des-
cribed that. If the Congress people
do not feel ashamed, 1 feel ashamed
for them.

8hri Hanumanthatya: T cannot allow
that. I cannot allow the Party to be
defamed. (Interruptions).

Mr. Chairman: The hon. Member
may please sit down.

really

Shri Hanumanthalya: Please listen
to me. You have to give me a chance,

Mr. Chalrman: Mr. Hanumanthaiya
may please sit down.

Shri Hanumanthaiya: You have to
go according to the rules,

Mr. Chairman: [ am going according
to the rules.

Shri Hanumanthajya: Please listen
to me first.

Mr. Chalrman: Why should I listen
to him first?

8hri Hanumanthalya: I am not going

to wit dwm. You have not given an
impartial hearing. (Interruptions).

oft gew ww wzwrm ;A amir |
W o W oy e g
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Shri Hanomanthalya: 1T can under-
stand arguments. But I cannot allow
the whole Party to be defamed.
(Interruptions).

=t gew wg e : s s
g F v g fmn smg
Mr. Chairman: Order, order.

Mr. Hanumanthaiya may please sit
down.

An hon. Member:
point of order,

He is raising a

Mr. Chairman: Let me control the
House. What is the point of order
that Mr. Hanumantihaiya wants to
raise” He only said that he wanted
to say something. He cannot be per-
mitted to say something. The hon.
Member cannot rise and he cannot
intervene when the speaker who is
on his legs is not giving in. The hon.
Member never said even for once—
at least jt did not come to my ears—
that he wanted to raise a point of
order. Without rising on a point of
order, how can he insist that he must
be heard?

Shrl Hanumanthal¥a: That was
exactly my point. There was so much
noise in the House, and I could not
make myself heard.

Mr. Chairman: He is a very elderly
Member of this House and he has been
in a very responsible position He
must realise that when the Chair is
asking him to sit down, if he refuses
to sit down, it is a very unmannerly
conduct, and I should not be put in
the position of pulling him up. It is
embarrasging for me also. So, I would
request him that if he wants to raise
a point of order, he should please
clearly state that he wants to raise a
point of order; then only I can allow
him. Otherwise, 1 cannot allow him.

Shri Hanumanthalya: Please allow
me. I agree. I want to raise a point
of order,
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Mr. Chairman: Let him speak. Let
him put forward his case.
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Shri Hanumanthalya: The point of
order is this. As you have correctly
said, I do not generally interfere when
the Opposition people speak. 1 am
the most tolerant man. But when a
senior Member like Acharya Kripalanj
violates the rule, then I have to bring
it to your notice; the Speaker has
already given a ruling that those
matters which are the subject-matier
of inquiry should not be brought in.
That is one point of order. As you
know, insinuations and aspersions
must not be made on the floor of the
House, when an hon. Member speaks
and especially of the stature of
Acharya Kripalani.

An hon. Member:
on the point of order?

Shri Hanumanthaiya: When he
blames the whole Congress organisa-
tion and says ‘Shame’ for this and
that, it is cowardly on my part to
keep quiet and allow such things to
go on record.

Is he speaking

Shri Vasudevan Nair: That is hard-
ly a point of order.

Mr. Chairman: I have not under-
stood his point of order except that
he wants to come to the rescue of his
party. The only point which I could
make out was that the hon. Member
should not touch on matters which
are to be covered by the inquiry. As
the hon. Member knows guite well,
I had asked Acharya Kripalani not to
raise those points. After that, he made
hig own judgement with regard to the
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Congress's sactions in Bastar, The
hon. Member Shri Hanumanthalya has
made a point that there were certain
insinuations. If there are any insinua-
tions which are gf an unparliamentary
character, the hon. Membe: may raise
it by way of a point of order. But
as far as I could make out, thers was
nothing unparliamentary which was
said.

The hon. Ministers will be speaks
ing just now end they will be given
full chance to present their case and
to answer the charges. So, it is better
for Shri Hanumanthaiya not to take
up the cudgels just mow and raise
these things on a point of order,
There is no point of order,

1 would request Acharya Kripalani
to wind up his speech now,

Shri J. B. Kripalani: 1 shall just
finish, I have very great regard for
the gentleman who had just interrupt-
ed, namely Shri Hanumanthaiya. 1
was saying that 1 was sorry for the
conduct of some Congressmen, and I
was saying this as an oldest Congress-
sran in this House; 1 was identifying
myself with them; I consider them as
my own. 1 have fought shoulder to
shoulder with them in the freedom
fight, and I want them to behave in a
manner which is beflitting the old
organisation, and I think I have a
right 1o remind them of the traditions
of the Congress.

Finally, I have only one thing to
say. I have nothing to say agminst
the judge who has been appointed. Ia
public affairs, it i» not that you shousa
do what is right, but the people ghowla
feel that you are doing the right thing.
1 am afraid that the people will not
feel that the Madhya Pradesh Gov-
ernment is doing the right thing. If
you want to convince the people, the
best thing to do is this. Let this
Judge be there, let some otheér Judge
from outside be associated with him,
preferably a Judge of the Supreme
Court. Also, because this is a politi-
cal matter, there should be a com-
mission from the two Houses te geo
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into the political matter, not the Same thing here? My appeal to Mr.

matter that is referred to this Com-
mission. That is all I have to say.

Shri N. C. Chatterjee: Bastar raises
a very seripus problem for us, and
poses honestly a threat to the inte-
grity and unity of India.

We were very happy that a few
months back the country had a
wontderful demonstration of loyalty to
India. The country stood by the Gov-
ernment when it started its operations
against the aggressors. But today,
what are you Hfnding? Disruptive
forceg are operating everywhere, We
are condemning the so-called spread
of the cult of violence, but what is
that due to? Kindly try to appre-
ciate, It is because there is so much
of starvation, so much of frustration,
so much of indifference by people in
authority towards the exploited and
the downtrodden, that this kind of
violence is going on. You must put
a stop to it, not only violence on the
part of the people, but also violence
on the part of the Government.

I am one of those who, along with
Mr. Anthony~—you were not in the
Houge that day—pleaded, for what?
There was no question of any reflec-
tion on any Judge. There was no
question of any insinuation. Having
spent my whole life in law, I could
not possibly cast reflection on any
judge. I never said that he was the
Law Secretary, therefore he was not
fit to be appointed, that he was a
Munsif or a Subordinate Judge,
therefore he was not fit to be appoint-
ed. There was mo such allegation.

We said, when it was a guestion of
Sardar Pratep Bingh Xairon, Chief
Mipister of Punjeb, you appointed
Mir. 5. R. Das, Chief Justioe of India;
whan it was a question of making
mvestigntions into the conduct of
Bakshi Ghul Moh d, ¥you
appointed a Supreme Court Judge,
Mr. Justice Rajagopala Ayyangar; so
What is the objection to foFlowing the

Nanda was this, that the Union Home
Minister should convey to the Chief
Minister of Madhya Pradesh that, in
his own interest, as charges of a
serious character have been made
against him, as charges of complicity
have been levelled against him, he
should welcome the appointment of a
Supreme Court Judge or the ex-Chief
Justice of India. 1 mentioned Mr.
Gajendragadkar, regarding whose
position and juridical ability, complete
indifference to any political pressure
and his highest integrity, we are all
convinced. He would have been an
idea] Judge. But Mr. Nanda pleaded
pathetic inability. This is nothing
but a pose. He is a good artiste, but
that artistry will not work. When it
is a question of other States and he
wants to put people under arrest
under DIR, he issues orders, and other
States follow him blindly, but when
it is a gquestion of conveying to the
Chief Minister of this State that it is
in his own interest in order to effec-
tuate a proper enquiry, in order to
galvanize the people, in order to en-
sure public confidence, that we should
have a Supreme Court Judge or the
ex-Chief Justice of India, he pleads
inability.

Shri Surendranath Dwivedy: He is
too powerful.

Shri N. C. Chatterjee: Not only
that. At the same time, in his speech
in the other House, 1 read it today,
he has cast very serious reflections
on the late Maharaja of Bastar saying
that he was exploiting the loyalty,
allegience and devotion of the poor
Adivasis, That is not fair. That is
very umfair. If it is sub judice, it is
sub judice for all.

I only want to point out to the hon.
Home Minister possibly he has not
read it, the judgment of the Supreme
Court of India. Mr. Pathak, who is
the law Minister, argued it. It is the
case of Mr. Dalmia. In that case the
Bupreme Court has said that the
recommendation of a Commission of
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Inquiry is only to help the Govern-
ment to enable it to meke up jts mind
as to what action it should take, it is
not a court of law and it does not
function like a court of law. It has
turther said that the Commission
cannot be asked to make any recom-
mendations for taking any action by
way of redressal of any grievances
Therefore, its powers and functions
are limited. Even within that scope,
although it is not a court of law,
although it is not purely sub judice,
we gre not discussing those things,
but in the interests of India, in the
interests of the poor Adivasis, at least
our suggestion could have been agreed
to.

As you know, we have given ta the
citizens of India a glorious Constitu-
tion, guaranteeing liberty, equality,
social justice and economic justice. Is
this the social and economic justice
which you are giving? They will all
ridicule this. If -we do not on this
solemn occasion make these things
really effective, they will not believe
your word when you say: we are
going to uplift the downtrodden
people. What were they fighting for?
They were fighting for hungry, fami-
shed people. I am told that they were
having a very small quantity of rice,
possibly one kilo per head per month
or not even that. They were shouting
for more. They were promised some
redress but that was not redeemed by
the Commissioner and therefore this
upsurge took place. In such a situa-
tion it will not do for Mr. Nanda to
plead pathetic inability. India will
be completely finished and disrupted
if the centre becomes weak and allows
the provincial chief ministers or the
governments 10 assume these powers
and behave like the old Moghal
nawabs sniping their finger at the
Moghal Emperor. That is the way to
ruin. Therefore, I say thst in the
interest of India's unity, integrity and
cohegion it Is thoroughly imperative
that the Centre should assert its autho-
rity and make the provincial govern-
ments know what they are. They
should not be allowed to dominate the
‘centre. I am pleading that the centre
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should be strong; that they should
assert their authority and this should
be done in the interest of the Chief
Minister himself, in the interest of
sozial  justice, economic justice, in
order to prevent an, further mis.
understanding and cleavage between
the oppressed and the frustrated
people and those in authority.

Shri J. B. Kripalani: Madem Chair-
man, as 1 have made a speech it is
but courteous that I should sit here
and hear the speech of the iremsury
benches. As I have sat for long hours,
1 may be excused if I go.

The Minister of Planning and Soclal
Welfare (Shri Asoka Mehta): Madam
Chairman, as one currently responsi-
ble for the department of social wel-
fare, I am grateful to the hon. Mem-
bers who have participated in this
debate and evinced keen interest and
sympathy for the adivasis and their
welfare. Their interests and their
goodwill will be greatly needed in the
coming months and I would parti-
culerly like to invite my friends like
Shri Jaipal Singh and other repre-
sentatives of the adivasis in this
House &3 well as the other House to
extend to me their co-operation so
that we may be able to formulate
development programmes for the adi.
vasis that can be included in the
Fourth Plan that is on the anvil now.

16.54 hrs.

[MRr. SPEAKER in the Chair)

Various working groups have already
formulated proposals but T would wel-
come further scrutiny of these pro-
posals and I would be willing to be
guided to a great extent by the advice
that may be given by my hom. friends
like Shri Jaipal Singh and others in
this House and the other House.
Madam, I am saying this....(Inter-
Tuptions),

Mr. Speaker: The same thing hap-
pened the other day and I remarked
that at my age it does not make any
difference.
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8hri Asoka Mehta: Mr. Speaker, I
apologise for not having noticed your
coming and taking the Chair,

Mr. Speaker, Sir, as far as Madhya
Pradesh is concerned, it is one of our
under-developed States and in that
State the most backward districts
happen to be, and perhaps naturally,
those that are inhabited largely by
the Adivasis. Bastar is not the most
backward district. The most back-
ward district happens to be Jhabua;
then comes Surgujs, end Baster is
the fourth in the order of backward-
ness, All these backward districts
will have to be given special atten-
tion. Unfortunately, it has taken con-
giderable time to develop the capacity
even with the limited resources that
were available for the development
of this area.

In the first Plan, Rs. 186 lakhs were
made available for tribal welfare in
Madhya Pradesh. Only Rs. 86 lakhs
or just 33 per cent of it could be spent
during the first Plan. In the second
Plan, when Rs. 807 lakhs were made
available for tribal welfare, Rs. 574.5
lakhs should be spent. So, the absorp-
tion capacity went up from 33 to 55
per cent. It is only in the third Plan
that something like Rs. 1,385 lakhs
have been provided; 88 per cent of
that amount will now be spent. At
long last, the administrative organisa-
tion has been built up and the absorp-
tion capacity created for us to under-
take in an adequate manner the vari-
ous development programmes. It is
for this reason that I suggested that
we would welcome further sugges-
tions that our friends and colleagues
may have to make.

As far as Bastar is concerned, I have
already placed on the Table informa-
tion about whatever work has been
done so far. Whether it is adequate
or not ig a different matter, Perhaps
it is not adequate. It is w district
which s very large in area and it is
not easy to develop communications,
to develop various facilities, where
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a district is so very large and so spar-
sely populated. The fact, however,
remains, as has been pointed out, that
Bastar receives a much better treat-
ment compared to other districts in
Madhya Pradesh, For instance, Bastar’s
population is only 11.68 lakhs, and
in the third Plan the provision made
for that district was Rs. 710 lakhs,
while in the neighbouring district of
Drug, where the population is 18.856
lakhs, the provision made was Rs. 783
lakhs. In Raipur, with a population
of 20 lakhs, the provision was Rs. 915
lakhs. It will thus be noticed that
Bastar has generally recelved some-
what favourable treatment. But the
area is so large that it will take con-
siderable time before all the resources
are fully developed.

Bastar also forms part of the Dan-
dakaranya project and therefore it
has been receiving some special atten-
tion; as was pointed out, I believe,
by one our colleagues on this side,
sometime back, a Committee was sent,
led by the Industrial Adviser to the
Planning Commission, Dr. Nagaraja
Rao, A detailed survey of the indus-
trial possibilities of the district has
been made. As we all know, the
industrial possibilities of this district
are immense, but it takes a certain
amount of time before all these possi=
bilities could be fully tapped. I say
it takes time because in some of these
areas, development programmes are
very costly. All of us are fully aware
of the urgency of providing drinking
water to people living in rural areas.
But even this programme of provision
of drinking water to people in rural
areas would require an outlay for the
country as a whole of something like
Rs. 500 crores. Obviously, all this
amount cannot be .found within a
single plan period, and therefore the
programme has to be phased out. It
is not enough to say that so many
years have gone by since Independ-
ence and ask what has been achleved.
We have to decide ultimately on
deploying the limited resources in a
particular manner. One would wel-
come every opportunity to provide
large resources for the development
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of the tribal areas, not only because
they deserve these ities and

CHAITRA 17, 1888 (SAKA)

Bastar District (M.) 10158

I thought when my oolleague has
pointed out what wasg being done for

these increased facilities, but also
because some of these areas happen
to be potentially so rich that the
development would be in the interests
of the country as a whole, But if
this is to be done, ultimately we will
have to decide how much more re-
sources we are willing to deploy for
development, and jt is here that I
hope that the gympathy that has been
shown, the interests that have been
evinced, will have to be given con-
crete shape, when the question of
mobilising the resources for these
hapless people is brought up for con-
sideration before this House.

I have only one more point. In
the statement, which I placed on the
Table of the House, one mistake has
crept in and 1 would like to correct
it. On the basis of jnformation that
has been received later on, I would
like to point out that there are 1145
schools in Bastar district of which 831
are primary schools.

I would like to say that while we
are not satisfied with what has been
done in Bastar, it needs to be realised
that in a place where nothing what-
ever had been done, God only knows
for how many decadeg and genera-
tions, a new momentum has been
generated and with the interest now
shown, the momentum will be carried
forward. All I would like to say is
that if we are genuinely interested in
the well-being of the adivasis, let us
realise that the problem is not com-
fined to Bastar alone, but there are
many districts in Madhya Pradesh
itself where the conditions are more
dificult. 1 hope and trust that our
interest and goodwill are extended to
those districts also.

Shri Nanda: Sir, I thought I would
not have to intervene at all in this
discussion, since the basis of the
motion moved by the hon. Member
Wal—

“discontent arising out of the
neglect of welfare measures
among the tribal people” ete.

Bastar, that would have sufficed for
this motion. I hoped, at any rate, that
minding the directions given about
the scope of the discussion, hon, Mem-
bers would refrain from bringing into
the discussion those tragic events
which are the subjeci-matter of
enquiry and that things will not be
said here which are within the fleld
of that enquiry and which impinge
on the ground to be covered by that
enquiry. I feel very sorry that this
temptation was not resisted....

Shri Rangn: We are not sorry,

Shri Nath Pal: By the Speaker or
by the Members?

An hon. Member: What about the
other House?

Shri Nanda: I had already explain-
ed that in the other House it was
permitted by the Chairman....

Shri Hari Vishnu Kamath: Mr,
Speaker, it is a reflection on the
Chair. How can he make such a
charge against you? (Interruptions).

Mr. Speaker: Let us hear his reply

now,

Shrl 8. M. Banerjee: No aspersions
on the Chair should be made.

Shri Harli Vishnu Kamath: He
should behave himself,

Shri Nanda: In spite of persistent
warnings from the Chair, this was
persisted in. Severa]l points of order
were rajged,

An hon. Member:
over-ruled.

But they were

Shri Banga: He has no business to
talk in this manner, He is saying all
these things in regard to the Chalir.
Whoever might have been the occu-
pant of the Chair, it was with the
permission of the Chair that we have
spoken, Let him confine himself to
the more important problems raised
here.

Mr, Speaker: Let us hear his reply.
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Shri Nanda: I shall be very briet,
because 1 am not going to transgress
those limits. Let me place before the
House the kind of things said here
which could have been objected to
and were objected to. For example,
when there is a commission of enquiry
looking into all the circumstances
which will give its findings, here I find
the findings are already given and
everything has been prejudged. It
was said, it was a mass murder and
not 12 or 13 but 500 persons were
killed; it was deliberate and calculst-
ed, Some hon, Members had gone on
in that fashion. But the hon. mem-
ber, Acharya Kripalani, has much more
latitude. Not only he said that it was
deliberate and calculated, he also said
that it was not the officers alone who
did it, it must have been instigated
from somewhere else, All this cer-
tainly is prejudicing the inquiry and
it should not have been said (Interrup-
tion). When you give currency ‘o
such huge flgures that itself creates a
sensation. We were asked. how do
you know. did you count whether it
was 12 or 13. 1 ask, can there be u
shade of foundation for this figure
which is being bandied about every-
where. that 500 persons were killed?
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Shri Nanda: That createsa a basis, a
roundation for a new kind of agitation.
1 teel sorry for the use that has been
made of this occasion to say that
what happened there is going to be
uvenged with compound interest and
other things not less serious than this.

Shri Shinkre (Marmagoa): You
should be thankful for the timely
warning (Interruption),

Shri Bade: 3000 persons were inside
and 500 perscad were taken out.
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Shri Nanda: It was said that firing
lasted for 24 hours, All these con-
jectures, I thought, should have been
avoided.

Shri S. M, Banerjee: Acharya
Xripalani never said that,
Mr. Speaker: Order, order. It is a

subject of inquiry. It has to be found
out by the Commission. How can the
Minister say one way or the other?

An hon. Member: Al this has been
referred to in the House,

Shri Tyagi (Dehra Dun): Sir, quite
a numper of misunderstandings could
be removed in this respect if the Home
Minister was in a position to give the
definite number of persons killed.

Shri Nanda: I am not in a position
io do that. I can only say this, that
if such a large number of persons have
been killed, these are not unknown
entities, they are people who have
families and it can easily be wverified.
Therefore, we have to wait for the
inquiry to know as to what exactly
happened (Interruptions).

The hon. Member, Shri Kripalani
said that if people lose their lives as
a result of firing anywhere in the
country, it is certainly a thing about
which we are distressed. I agree. But,
st the same time, to promote the cult
of violence in the country is also bad.
1t people go hbout encouraging, insti-
yating, making use of every oppor-
tunity to create violence, that is o
tad thing. If it is a matter of food,
they will do everything, not to see
that more food is obtained, but to see
that even the food that is avallable &
cut off from the people by stopping
trains and other means of communice-

tions.
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Shrl Namda: I want to make one
appeal cu UL odcasion. It was said
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that this should not be made a party
matter, it should be dealt with as «
nutional issue,

Shrl Hari Vishnu Kamath:
ent and corrupt Government,

Bhri 8heo Narain: On a point of
o-der, Sir. What is this? A senior
Member is saying like this (Interrup-
tions).
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Shri Nanda: Apart from all that 1
am not dealing with the debating
points. The most important thing is,
for the sake of this nation, for the
sake of democracy, and the soelal
economi> progress that we cherish.
So, all parties have to unite to ensure,
tw see that such occasions do not arise
at all in the future. We, on our side,
give our pledge. With the co-opera-
tion of everybody, we want to see that
no occaslon or cause remains for such
trouble. But if violence erupts and as
u result of it the property of the
nation or of the individuals or the
lives of the individuals are in danger,
then it is the duty of the Government
to protect the lives of the people and
save the property.

Lneffici-

In this connection, a question was
asked as to what steps would be taken
after the outcome of the Commisaion
of Inquiry is known. [ c¢an assure
thut the severest penalties will be
imposed on those who are found to be
guilty in one way or the other. lrres
pective of the rank of the persons, all
that can be done in order to ensure
that such persons are delerred from
any excesses will be done.

! had explained in this House that
under the law, as it stands, once 4
Commission of Inquiry is set up by
the State Government, the Central
Government cannot do anything more.
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We in Parliameni have to act under
the law. I cannot give any assirance
here that the State Government wili
do something else.

The question of tne Judge arose
again and again . . . (Interruptions).
There was nothing against the Judge
or that State. The Vidhan Sabha has
expressed complete satisfection with
the appointment of that Judge......
(Interruptions).

o TR ANIET WifgEr o Y,
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Shri Nanda: I am prepared to pro-
duce the record of the proceedings of
the Vidhan Sabha to prove that. There
was not a single person....

Shri Harl Vishnu Kamath: Have. &
thrce-man Commission, including this
Judge.

Shri Nanda: All kinds of sugges-
tions can be made. They wil] all be
wonveyed to the State QGovernment.
Iv Is for the State Government to take
u decision. We cannot interfere in
that and there is no reason for that...
{Interruptions).

I was questioned as to why I said
something about the person,

Mr. Speaker: Is he referring 1w
what he said in Rajya Sabha?

Shri Nanda: No, Sir. They were
saying that I brought in the name of
Shri Bhanja Deo and that I had said
something which was wrong. Not anly
that. they have told me in this House
that Shri Bhanja Deo was doing
something good to the Adivasis. he
was taking up their grievance, he war
agilating on their behalf, there war
growing discontent and unrest and 1"
was because of that that something
was done to him, i

Now, What | want to explsin very
briefty is this. I never mentioned
anything and 1 do not want to men-
tion anything bere about those mnci-
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[Shri Nanda]

dents. But I want to make one point
clear. As my colleague, Shri Asoxu
Mehta, has stated, the neglect of wei-
fare in that area had nothing to do
with the present situation, It is true
that area suffers from extreme back-
wardness, They are deprived of the
minimum basic amenities and their
welfare is at a very low level. 5u
much has to be done there. But has
that neglect, if you call it neglect,
anything to do with the situation over
there? My answer is that it has not.
The facts that have been adduced
bring out very clearly that this has no
bearing on that situation, There are
several districts inhabited by the
Adivasis.

WMo TR wANET Sifga: e fag
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Shrl Nanda: Among those districts
this one, that is Bastar, has been
treated much better in every respect.
The expenditure on development 18
much more than in other districts,
because apart from the Rs. 7 crores
there were ancther Rs. 2 crores spent
during this period under the Centrally
sponsored schemes. The per capita
expenditure in this area is higher than
in sny other district. ~

But I am not justifying the existing
state of things. We should do much
more, but the point is different. The
point is whether the discontent there
was related to our failure to do what
was possible for that area.

Shri Hari Vishnu Kamath: Why do
¥ou not visit Bastar?

shri Nanda: Therefore that neglect
o! welfare was not the factor,

Then, another thing was said about
the levy, that it was because a severe
levy was imposed when in that ares
there was drought. I do not like to
take much time, but I can state briefty
that in that .rea the production was
more than 1n 0. \er areas.

Shri Bade: Question.
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Shri Nanda: The levy wag a very
low levy. It was oniy on larger pro-
ducers, a very smal] percentage of the
Adivasis were gifected. Whatever was
procured as a result of the levy was
only for the Bastar area, No grain
wag being taken away from that ares.
It was only from some surplus pockers
that something was taken and given
to others.

Shri Hari Vishnu Kamath: Levy
was collected even where lana
revenue was suspended.

Shrl Nanda: Much more was

brought into the district, Therefore,
levy had nothing to do with it; welfare
had nothing to do with it.
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Shri Nanda: So far as the levy 1s
concerned, what was being done was
that they were being instigated o
surround the officials who were coi-
lecting the levy and snatch away the
levy from them. There were all kinds
of provocations and, 1 believe, still
there was a great deal of resiraint
used there.

What was it then which brought it
about? I am not speaking in connec-
tion with those recent incidents, but
the situation previous top that—a series
of agitations, several times disorders
and several times action taken.

Shri Hari Vishou Kamath: Agi-
tations are democratic actions, Undex
the law agitations are permissible,

Shri Nanda: 1 do not want to say
anything connected with these dis-
turbances even remotely. I was sa¥y-

ing this because the subject matter of
the motion is “the growing discontent
and unrest etc. because of neglect of
welfare”. 1 am pointing out that that
was not a factor; the levy was not &
factor, I want to say that apart from
that, the situation there over a period
of years....
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Dr. L. M. Singhvi: On a point of
order, Sir. I think, the hon. Home
Minister has wholly mis-onstrued the
Resolution which you were pleased to
admit. If you will see it, it says:—

“That the situation in the Sche-
duled areas of Bastar District in
Madhya Pradesh....be taken inte
consideration.”

The rest of it is descriptive, namely,—

“Where there has been a pro-
longed state of unrest and discon-
tent arising out of the neglect
of welfare measures among the
tribal people who predominate
there.”

All that is descriptive, The substan-
tive part of the motion isi—

“That the situation in the Sche-
duled areas of Bastar District in
Madhva Pradesh....be taken into
consideration.”

Mr. Speaker: Not the present inci-
dent that happened. That cannot be
taken.

Shri Nanda: [ do not know whether
it is for me to say....

Mr. Speaker: No, not about this
incident,
Shri Nanda: Not the incidents of

that month or two months, three
months or six months. I was talking
of the growing unrest and was going
to point out that although we deplore,
we are very sorry and deeply dis-
treased about the death of this gentle-
man who, as somebody said, said, I,
Pravir Chandra, Adivasi God"—we
may forget the personal aspect of his
life; I am only thinking of the role he
played as a factor in that situation—
all the time whenever there were de-
monstrations and agitations, they were
al] related to certain demands on his
behalf, that the property which was
taken under the court of wards should
be released.

Shri Hari Vishou Kamath: That is
democratic.

CHAITRA 17, 1888 (SAKA)

Bastar District (M.) 10158

. :ﬂﬂn‘#:aﬁﬁqmﬁwm

Shri Nanda: I have full information
about that. Afterwards, when he was
derecognised, there were about 10 or
11 occasions and every time the
demand was: Release his property.
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Shrl Nanda: Since it is not palatable
to them to know what the real causes
were, 1 will not labour this point

more,

The conclusion to which I am com-
ing is, and to be shared with the
House—about all these things which
happened there, we ure very greatly
digtressed and that we leave to the
commission of enquiry to settle—that,
in this case, let ug not pre-judge the
things and let us not, at any rate,
introduce the speculation, the myth—
the hon, Member sald about some
myth—about the number, the myth
about the role of this gentleman in
the situation.

ot wrmft il T & ferd
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Shrl Nanda: Sir, I would not take
2 long time. I want now to say about
the adivasis because this iz an occa-
sion to stress that point. I have
some knowledge, some idea, about the
rituation of the adivasis. I think that
il there is any test of any progress
that we can make in respect of wel-
fare or, as somebody said, soclalism,
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the criterion will be as to how much
more We aie able to do for them. As
a matter of fact, today, the standards
of living of those people are extreme-
ly low. It is something which we
have inherited, extremely backawrd
conditions, and they were isolated—
no communications, no education,
nothing—and in a shott period we
have tried to do something relatively
considerable. But the impact has not
been as much as we should have
desired. It is meagre although it may
be sald that in so far as the resources
available to us are concerned, we have
done & good d=2al. T personally feel
a ke:n sense of dissatisfaction about
it and, I think, as somebody said,
searching of the hcart, [ believe, is
needed because in spite of all that we
have done, those adivasis have reason
to be discontented. They are not as
‘much discontented as they should be
because when they look at others,
being s6 much bettar off, and as they
are brought into contact with the life
outside their own areas, naturally
they should feel, “Why are we like
this?”, While efforts are being made
to level up their standards, there are
those factors of exploitation also. We
do not want to feel shy of the facts.
I believe, on this oceasion, when this
subject hes been brought up—the
com:nission of enquiry will deal with
those incidents—it hag served a very
good purpose in highlighting the facts
that much more needs to be done for
adivasis than What has been done.

Shri Ranga: Mr. Speaker, Sir. . ..

Dr. L. M. Singhvi: Sir, before the
hon Member is allowed the right to
reply, 1 want to submit that precisely
the questions which you said at the
outset were pormissible and could be
raised were luised: as to what would
be done 1o the staff that is there,
would it be transferred, whether th:
enquiry will be entrusted to the CB.I,
whether the ierms of that enquiry
could be widened, whether the com-
position of the commission would b2
enlarggd. These questions have not
been answered.
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Mr. Speaker:
bring them out.

Well, Mr. Ranza will

Shri Ranga: That was the very rea-
son why I specially did not even
<mrake a mention of that so-called judi-
cial enquiry that has been o-dered by
these people.

Shri Hari Vishou Kamath: You
were nleased to agree that these points
about the enquiry commission could
be raised. He has not replied to them.

112 hag replied in such a cavalier
fashion.
Mr. Speaker: I can only give the

srope and not force the Minister to
reply to those points.
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Shri Ranga: 1 cannot congratulate
the Government on the performance....

Shri Hari Vishnu Kamath: It was a
honeless performance.

Shri Ranga:... of the Home Minister.
He has tried to take four heuds on
hims=1f in order to become a Brahma,
buy he has failed miserably. He made
an appeal tp the Opposition parties;
thzn he asked the tribal people not to
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be discontented; he has asked the peo-
ple us a whole not to develop agita-
tions; and fourthly he has said, “con-
fine yourself only to tribal welfare;
oh! my heart is crying like anything”.
On all these four counts, he stands
condemned,

My hon. friend hes made an appeal
to the Opposition not to give any kind
of chance for violencee. Was there
uny violence in Calcutta during the
second bandh? Was there any vio-
lence in Kecala during the first bandh?
Yet, who is it who is indulging in
violence?

Sccondly, 'ny hon. friend wanted
this question and other questions also
to be treated on a national basis. On
n parly basis, their Chief Minister is
reposted to have deciured himself as,
and has boasted himself of, being a
terror {p his Opposition i his Legis-
lative Assembly. That is the way
how they deal with their Opposition.
While asking for co-operation, they
deal with the people in this ghastly
manne ", Then how can there be any
kind of co-operation from the Oppo-
sition?

My hon. friend has developed a
great allergy for agitation He for-
gets that he had been a Jlabour
leader for a long time, but unfortu-
nately he seems to have been a Min-
ister for a longer time than as a
labour leader, (Interruptions) taking
account his future hopes also. If ho
wants to run this country as Harish-
chandra had had to run the shamshan
then I can only tell him that the Oppo-
sition—all of us—are not going to co-
operate with this Government. If he
wants all thes> questions 1o be trcat-
ed on a national basis, then this Gov-
ermment has got to resign first of a'l.
It should have resigned long ago; it
wa; also suggesled by my {icnds.

My time is up. Now let «ne say that
1 am in agreement with the sugges-
ficns tha: huve been made by my
fricnds, Shri Kamath, Dr. Singhvi and
Sh-i Kripalani that whatever they
propose to do in order to unravel the
fa~ts and truths. shou'd be done in a
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more satisfactory manner, in a more
accepluble manner, sp that all gver
the country there would be a feeling
that this Government is prepared to
learn its lessons from cvents as they
happen and from public opinion; they
can also widen their own perspective,
so that they can say that they do not
merely stand on prestige either at the
State level or ut the Union level and
they are prepared to yield to public
opinion. Otherwise, they have abso-
lutely no right whatsoever to ask for
our co-operation,

Then 1 was told that 'wmy hon.
friend’s son is a Minister there. He
has held out in a very eloquent man-
ner all in favour of that Government
@and §0 many of our friends who are
very enthusiastic helped him to go on
speaking for a period longer than the
usual time. What is it that he said?
The summum bonum of it is this:
the Opposition parties have something
to gain; they have some vested inte-
rest there; therefore, they have taken
it up. Let me assure the House that,
whatever 'may be the position in re-
gard to other political parties, my
Party is not operatling there; as hud
been the case when 1 was pleading
for the people of Kerala and a'so for
the people of West Bengal, 'ny Parly
has no political interest there; yet, 1
stand up for the people of Bastar as 1
ought to as a public man, as a citizen
of this count:y, as one who has been
one of the fathers o! the Constitu-
tion. as one of the architecis of the
few Chapters on Fundamental Rights
and Directive Principles.

Then, my hon. friend expressed his
g-eat dissatisfaction that we had gone
far bevond the scope of the molion
which I had moved here and we had
touched upon various other subjects
and so on. Why has all this happen-
ed? Does he want io play the role of
an ostrich? Does he wunt to turn a
blind eye to what is happening? Is
he simply asking us and helping us
to shul ou- eyes to what is happen-
ing in this country, taking protection
behind the ru'es and various other
things?
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It is a fact that that Government has
failed, and this Government mlso has
failed. My hon, friend over there
who was very eloquent, and who is
one of our ablest parliamentarians was
foolish enough to forget one simple
fact that Raipur may be with the tri-
bal people and some other district mmy
be with the tribal people but their
areas are smaller, and the percentage
of tribal people in those districts is
not so heavy as in Bastar., Therefore,
there is all the greater neeq for
paying special attention to Bastar.

Thank God, there was that maha-
rajah who identified himself with the
ordinary people. He did not fight for
himself. He lost his maharajahship,
gaddi and everything, and he sacri-
ficed his life, which most of us are
not yet readv to do. We have not
done it. Anyhow, he has done it. He
received eight bullets. My hon. friend
opposite talks of wviolence. But who
used violence in Bastar? It wag not
the Maharajah, it was not the Adi-
vasis,

Shri Hanumanthalya: On a point of
order. . .. i

Mr. Speaker: That is a matter for
investigation.

Shri Ranga: I have taken your cau-
tion. He was noble enough to receive
eight bullets into himself.

Shri R. 8, Pandey (Guna): How does
my hon. friend know that?

8hri Ranga: This is what my hon.
friends themselves say. They say that
he received three bullets, while others
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say that he received eight bullets.
My only point is that he was noble
enough to receive eight bullets, He
did not throw any bullet himsel?, and
nobody has said so. He behaved like
an apostle of non-violence. Therefore,
the hon. Minister stands condemned.

Shri R. 8. Pandey: How has my hon.
friend Shri Ranga come to know that
he received eight bullets?

Mr, Speaker: Now, I shall put Shri
Bade's substitute motion to vote,

The question is:

“That for the original motion,
the following be substituted, name-

ly:—

“This House, having consider-
ed the situation in the Sche-
duled areas of Bastar District
in Madhya Pradesh where there
has been a prolonged state of
unrest and discontent arising
out of the neglect of welfare
measures among the tribal peo-
ple who predominate there, is of
opinion that a delegation of
Members of Parliament be sent
to make on the spot study of the
hardships of the Adivasis in
Bastar District particularly in
relation to fhe food distribution
and imposition of levy and other
matters causing widespread dis-
satisfaction among the tribals in
the famine-stricken area of
Bastar.”.

Let the Lobby be cleared.

Lok Sabha divided:

Division No, 10] AYES [1738 hrs,
Bade, Shri Gupta, Shri Kashi Ram Mahanands, Shri
Bagri, Shri Gupts, Shei Prive Misma, Dr. U.
Dunerjee, Shri 5. M. Kachhavaiya, Shri Hukam Chand Mair, Shri Vesudevan
Rerws, Shri Onkar Lal Kakkar, Shrl Gauri Shanker Muth Pai, Shri
Chatterjee, Shrl H. P, Kamath, Shri Hari Vishou Pandey, Shri Sarjoo
Rangs, Shri

Chatterjee, Shri N. C.
Chaudhuri, Shri Tridi% Kumar
Daji, Shri

Dwivedy, Shri Surendranath
Rlits, Shd Mohammad
Gokaran Prasad, Shri

Kapur Singh, Shri
Lakrl Singh, Shri

Kandappen, Shri §.
Kedarn, ShriC. M.

Lohis, Dz, Ram Manohar

Reddy, Shri Narasimha
Singhwi, Dr. L.M.
“Tan Singh, Shri
Yerma, Shri 5. Le



Io16s

Situation in CHAITRA 17, 1888 (SAKA)

Bastar District (M.)

Akkamma Deti, Shrimarl
Alvs, Sheil A. 8.

Alvs, 8hzl Joachim

Ancy, Dr. M. 5.

Axad, Shel Bhagwat Jhe
Balakrishnan, Shri

Balmiki, Shri

Barman, Sbri P. C.
Basappa, Bhri
Bhattecharyys, Shri C. K.~
Brajeshwar Prasad, Shri
Chandak, Shri
Chandrsbhan Singh, Shei
Chandemssithar, Sheimati
Chandriki, Shri
Charurvedi, Shel 5. N.
Chaudhry, Shyi Chandramani Lal
Chaudhuri, Shrl D, §.
Chaudhurl, Shrimati Kermals
Chunl Lal, Shri

Duljit Singh, Shri

Das, Shei B. K.
Deshemukh, Shrl B. D.
Dhuleshwar Meena, Shrl
Dizlt, Shrl G. M.

Dorsi, Shei Kasinatha
Dubey, Shri R. G.
Dwivedi, Shri M. L.
Bring, Shri D.

Firodla, Shri

Cackwad, Shri Patehsinhrao

Hazarika, Shri J. N.
Hem Ral, Shri
Igbal Singh, Shri
Jadhav, Shri M. L.
Jagajivan Rm, Bhri
Jedhe, Shil

NOES

Tha, Sbhri Yogendra
Jyotishi, Shri J. I,
Keighing, Shri Rishang
Khan, Dr. I'. N.

Kindar Lal, Shri

Kotokl, Shri Liladhar
Koujalgi, Shri H. V.
Luskar, Shri N. R.
Mahishi, Dr. Sarojini
malnviya, Shri K. D.
Mandal, Dr. 1%,

Mantri, Shri D. D.
Maruthigh, Shri
Mehrotrs, Shei Braj Bihari
Mechta, Shei J. R.

Mechta, Shri Jashvant
Menan, Shri 1. Govinda
Mishra, Shri Bibhuti
Misrs, Shri Mahesh Dutts
Mararka, Shri

Murti, Shri M. S,

Naik, Shei D. J.

Maik, Shri Maoheawar
Mands, Shri |

Maskar, Shri “P. 5.
PPaliwal, Shri

Pandey, Shri R. 5.
Prandey, Shri Vishwa Nath
Patel, Shri Rajeshwar
Paull, Shri . 5.

Pattabhi Raman, Shei C. R.
Prabhakar, Shri Naval
Pratap Singh, Shri

Pugl, Shei D. D.

Rai, Shrimati Sahodrs Bai
Raja, Shri (2. R.

Rajdeo Singh, Shri

Ram Swarap, Shri
Rameshekhar Prasad Singh, Shri
Rane, Shri

Rnniil Singh, Shrl
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Hao, Shri Jaganatha

Rao, Shri Krishnamoorthy
Rao, Shri Ramapathi
Reddy, Shr Lings

Roy, Shrl L shwansth
Sadhu Ram, Shri

Saha, Dr. 5. K.

Suhu, Shri Remeshwar
Samanta, Shei 5. C.

Sanji leupji, Shri
Satyabhama Levi, Shripatl
Shankaraiys, Shri

Sharma, Shri A, 1.

Shahi Hanjan, Shri
Shagtei, Shiri Ramanand
Sheo Narain, Shei

Shukis, Shri Vidya Charan
Siddananjapps, Shri
Sidheghwar Prasad, Shri
Singh, Sbei D. N.

Singha, Shri G. K.

Sinhs, Shri Satys Nesayan
Sinha, Sheimati Tarkeshwarl
Subbaraman, Shri
Subramanyam, Shri 7.
Swamy, Shei M. I*
Swaran Singh, shri
Thomus, Shri &, M.
Tiwary, Shri Id. N.
Tiwary, Shei K. M.
‘Tiwary, Shel R. 5,

‘Tula Ram, Shri

Ulikey, Sbri

Upadhyays, Shri Shive Duye
Vaighya, Shri M. B,

Valvi, Shri
Venkatasubbaizh, Shri P,
Vidyalankar, Shri A. M.
Virbhadra Singh, Shri
Vwas, Shri Radhelal
Yadava, Shri B. P.

Mr, §peaker: The result of the divi-
sion is:

Ayes 31; Noes 123.

The motion was negatived.

ot worwfor wrer sftwdt : 30 i
A dre o ft fear § 1 @ Aive we
e |

ft fto w0 Wl (wrETR) :
wwT aTgw, a4 ww A oo
fear
137(A1)LS—10,

Shri Hari Vishna KEamath: On a
point of order. Why should the
Deputy Speaker alwayg vole with the
Government? Can he not abstain or
vote with the Opposition?

Mr. Speaker: He can ask him,

17.36 hrs.

BUSINESS OF THE HOUSE

The Minister of Parllamentary
Affairs and Commanications (Bhri
Satya Narayan Sinha): With yow
permission, 1 rise to announce that
the Demands for Grants relating tou
the Ministry of Health and Famlly
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Planning will be taken up for con-
sideration by the House after the
voting of the Demands pertaining to
the Ministry of Irrigation and Power,
The Demands of the Ministry of
Labour, Employment and Rehabilita-
tion will be taken up immediately
thereafter. This has been mutually
agreed to by the Ministers of Health
end Labour.

8hri Suremdranath Dwivedy (Ken-
drapara): They have mutually agreed,
but what about us? You may re-
member that when we were discuss-
ing it in the Business Advisory Com-
mittee, it was said that at least this
should not be disturbed, otherwise it
upsets everybody's programme,

Mr, Speaker: It was so arranged, but
something hag happened, because
more time has been taken on certain
Ministries. Mr. Jagjivan Ram  had
programmed to go out on the 14th,
and to that he is committed, and now
because they have been pushed back,
he is not able to go.

8hri Harl Vishnu Kamath (Hoshan-
gabad): May I make a reguest? 1
find from the progress made so far
that it would be difficult to save the
Home Ministry's Demands from the
guillotine, because we are already
behind the schedule by four days, Now
it will be almost impossible to save
them. Therefore, 1 would request
him, when he comes next week, to
change the order slightly, so that the
Home Ministry may be saved from
the guillotine,

Shri Satya Narayaa Sinha: I am
going to extend the date also.

1740 hrs.

RESOLUTION RE: FREE MOVE-
MENT OF FOODGRAINS IN THE
COUNTRY—Contd.

Mr, Speaker: I have to put the
resolution of Shri Tan Singh to the
vote of the House, The question is:

“This House is of opinion tnat
the gystem of compulsory mono-

Pacilific Coricord 16168
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poly procurement and all zonal
ang other barriers to the free
movement of foodgraing through-
out the country be abolished im-
mediately."

The motion was negatived.

17404 hrs

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

EiGHTY-FOURTH REPORT

Shri 8, V. Krishnamoorthy Rao
(Shimoga): Sir, 1 move:

“That this House agrees with
the Eighty-fourth Report of the
Committee on Private Members'
Bills and" Resolutiong presented to
the House on the 5th April, 1966."

Mr, Speaker: The question is:

“That this House agrees with
the Eighty-fourth Report of the
Committee on private Members'
Bills and Resolutions presented to
the House on the 5th April, 1966."

The motion was adopted,

1741 hra

RESOLUTION RE. PACIFIC CON-
CORD AGAINST COMMUNIST CHI-
NESE EXPANSIONISM

Shri Ranga: Mr. Speaker, I beg to
move:

“That this House is of opinion
that Government should initiate
steps for development of Pacific
concord, embodying firm defen-
sive understandings with Japan
and Australia and other democra-
tic countries concerned with a
view to contain Communist Chi-
nese expansionism.”

1742 hrs,
[Mr. DepuTy-SpEAxEr in the Chair]

This morning, the Prime Minister
observed that the Swatantra party
does not accept the foreign policy of
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the Government, T wish to make this
offer and give & chance by this reso-
lution for finding a via media for hav-
ing a common foreign policy, at Teast
in one aspect of our foreign affairs at
this stage. Tt i common ground het-
ween all the political parties, includ-
ing the Left Communists, that China
‘has committed aggression. that the
Chinese treatment of Indla was un-
justified, and all the nther parties are
‘also agreed that China moses todaw
an aggressive stance townards Tndia,
arnd China iz indeed a lve threat to
the defenca of freedom anA territo-
rial integrity of India. T think the
povernment also aprers with this and
it is for thls reason that povernment
has not been  willing to develon anv
contacts with China berause China
has not becn ready to accept the Co-
lombo proposale and establish her
peaceful bona fides. Tn those elreum-
stances, how can there be anv dis-
agreement between the different no-
litical parties in this House who be-
lieve in Democrracy when we sav that
we should concert measures in such a
manner as to strengthen our own de-
fences and protect our territorial in-
tecrity and our national independence.
‘There was a time when T had to dif-
fer very stronglv and seriouslv  over
a verv long vperiod with mv ol fri-
end Pandit Nehru because he did
the blunder. according to me, of re-
cognising Chinese sovereigntv nver Ti-
bet, allowing China to mobble up Ti-
bet and destroy her autonomy. In
rpite of protests by me and othcrs,
Panlit Nehru pursued that poliev over
a number of vears and we know the
consequence thereof. Those ronscau-
ences followed on the verv lines which
we had for shadowed and warned him
amainst. Vet he did not heed nur ad-
vice, Over a distance of 2700 milen
on our Himalayan borders, we have
allowed China to become  naur next-
door nelghbour. The  Himalavas
which were silent had become glive,
which were cold had become too hot,
all because China was readv to go
there. Now because there are 1wo
Chinas, we have to call this China
which has become our neighbour,

apainst Chinese

expansionism

(Res.)

Communist China. It is not because
she is Communist that she has De-
come Sp expansionist and has posed
such a threat to us, that communism
has something to do with it. That was
the case in Soviet Russia for sometime
and a number of vears in other parts
of the world, but Soviet Russia has
changed its programmes angq policies.
China has not. Indeed, China does not
even heed the advice that is being ten-
dered repeatedlv byv Sovlet TRussia
China now sdmittedly is expansionist,
has become too powerful and is grow-
ing more and more powerful with her
atomic arsenal; China poses this threat
and danger to  us in Indla, and she
nnseg this threat not only to Indlu
but to the other countriec also in the
Pacific Ocean and the Indlan Occan.
Tt is through mere chance that Indo-
nesia is slowly  getting out of her
grips. Otherwise, with Tndonesla on
the side of China, China's threat to
India from the meas alsy would have
grown very powerful.

Fortunately, for us, there iy some
weakness on the part of China in that
regard, but vet, China i5 still there.
Our Defence Minlster hns been tellng
us from time to time that Chinene
troops are being massed on the Hi-
malavan borders and China Is mak-
ing friends with Burma. Burma may
be friends with us. but we are not so
powerful as China in order to be sure
of Burma's goolwill at the moment
when we will need such  goodwill
against China.

Several other countries are getting
frighteneq of China. Under these cir-
cumstances, what is it that we have to
do? The Defence Minister was gaing
about saying in a very brave fashion
that even ¥ China as well as Pakistan
were to pose a threat against Thdia or
to march against us any time, the In-
dian defence forces are capable of
looking after themselves. This is a
vain boast and what Is more, a mis-
leading boast, Tt «does harm to the
country because India by herself is
not in a position, no country In  the
Pacific or Indian Ocean Is strong
enough, to stand up to Commm-

10170
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nist China as she is. Il is an obui-
ous fact, and yet the Defence Minis-
ter wants to close his eyes to this
threat

Pakistan also is there. Pakistan and
China have been flirting with  each
other, are coming into each other's
bosom. The other day, the Chinuse
President went to Rawalpindi and it
was the Chinese arms that were dis=
played there, including MIG planes
and tanks. What is the significance of
this? With all that, can we be qu'te
sure that China would not play mis=
chief? Supposing she does play mis-
chief, even supposing, let us hope, Pa-
kistan would continue 1o be loyal to
the Tashkent agreement, and there-
tore she would not try to aitack In-
dia simultaneously with China—this
is a big if—even supposing she chooses
to remain neutral will her goodwill be
on India's side or on the side of China?
Supposing her goodwill ig also on the
side of India, and she continues to be
friendly, even then, would not the
Chinese military strength be big
enough to threaten our {reedam, to
swallow large chunks of our own ter-
ritory? It would be so sirong; then,
how. can we feel sure that by oursel-
ves, we would be able tg resist Chi-
nese aggression? Would Russia come
to our rescue at that time? Is it not
quite so, obvious to everybody, what-
ever may be the differences betwaen
Russia and China, that Russia certain-
ly will not range herself against Chi-
na for ideological purposes and frem
the point of view of her own world
leadership o! all the communist move-
ment in all the countries and from her
own internal needs and demands
from her people? We cannot expect
any help from Russia. Therefore, it
standg {o reason that we should try
and explore the possibilities of win-

ning friends among all those other
countries which are also as imme-
diately ang as intensely thr d as
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ed themselves already against Chi-

nese  imperialism. They are trying
their best to concert measures to de-
velop their defence forees 10 be able
to resist Chinese aggression. But they
themselves do not feel strong enough
to resist China effectively. They are
also in need of other friends. That
is why Australia has got into the
SEATO, ANZUS ami various other
pacts. Japan has been seeking the as-
sistance of USA. Sir, which is better?
Is it better for each of them and also for
us to seek assisiance from America or
somcother country, or is it betler that
all of us should so manage our affairs,
reach each other's hearts, agree to
shake hands with each other, gevelop
that much of understanding as trmly
ag we possibly can and try to see how
far and in what manner we can coer-
dinate our plans, our ordnance fac-
tories, production of arms, steckpiles,
etc. ang development o! our defence
forces, including guerillas and  other
things in such a manner that if and
when any serious threat comes from
China, we would be in a position to
stand the first onslaught as effective-
ly as we can, and certainly more .
cffectively than if we alone have to
face China? That is our suggestion.

Why should 'we wait until any one
of those countries takes the initlative?
There whas a time not so long ago,
when the Vice-Premier of Japan wvisit-
od India and we made that suggestion
to the Government. We do not khow
what the government has done, unfor-
tunately the government was not in
a position to assure the couniry that
we are able to win the agreement of
Japan to sidée with India whenever
the Chinese threat becomes a live and
burning one.

What is the attitude of Japan? They
consider themselves, like us, a world
power. Addressing the Americans, the
| § Prime Minister himself sakd

we are, if not to the same extent, at
least In the same manner—Cevlon, Ma-
taysia, Thailand, Australia, New Zea-
lard, Philippines and Japan—and a
mumber of those countries have rang-

no; so long ago:

“Now that we are indeed a world
power, we must assume-the respon-
sibilities thet accempany this role.
We are as concerned a8 yOU aFe—.
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posaibly more so—aboul Communist
China's aggressive tendencies, Thus
we understand and agree with your
policy of preventing Communist
China's military expansion into nei=
ghbauring ‘areas. The Uniteg S‘ates
deserves the highest respect for its

unceasing efforts to. maintain peace .

amd stability in this part of the
world. Although Japan is constitu-
tianally barred from providing. mi-
litary assistance to these efforts, we
will continue to exercise all the
other means we can to help promote
economic growth and political sta-
bility in the area.” )
In Japan too they have their own
party politics and difficulties  with
their press and public opinion. They
have been trying their best in a willy-
nilly fashion to amend their Consti-
tutien in such a way that it would
be possible for them to make neces-
sary allotments in their finances- for
the development of their own defence
forces, without having to depend en=-
tirely as they do now on USA. If they
know that we are so very keen on-
this kind of concerd, it would certain-
ly strengthen the hands of all those

people who woulg like to make that

constitutional amendment and develop
their own defence farces, so that their
own stranglh .vis-g-»ig communist ex=
pansioniem  woull. come. te_be deve~

loped,

Secondly,
Australian Foreign Minister has said:

“The development of Communist-

China with its present population of
over 700 million into & modern n-
dustrial State is and will continue
to be a matter -of primary signifi-
cance tp Australia. China has per-
misted with a programmmg of nu-
clear development. It must be
assumed that if China diverts such
2 large proportion of its etonomic
resources to a military effort, it
loocks on thet effort as extremely
important”

He continues to_ say:

- *Now whén one talky eithér of
creating a detefrent or of trying 1o

there is Australia, '.'."‘he
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build a world favourable to the
preservation of international
principles, and unfsvourable for
aggression one must rcalise that
Australia cannot do it itself by its
unaided efforts. We have to join
with others in order to bring this
about.”

How frank they are! They are not
ashamed 10 confesy the inadequocy in
standing up to the Chinese Communist
expansionism. On the other hand,
that is not the position with us. Weak
as we are, we want to appear as if
we are very hold, very itrong. That
is one of the surest ways of self-
deceit, a national disease also, ‘Then
he says:

“We get the unfortunate conflict
between India and Pakistan'

They are conscious of what is hap-
pening here between India and Pa-
kistan. He says:

“China used the occasion to try
to complicate and aggravate that
situation. It suitgy China to have
Pakistan and India in conflict
.with each other. It also suits
China to have war continuing In
- South Vietnam. It suits China to
have uncertainty and unrest in
Indonegia, It suits China to have
.the apprehensions of subversion
_that there is in Thailland, There
is, no interest in serving Chinese
. policy or the alms of Chinese com-
munism in a cease-fire or discus-
slons."”

It #s a notorloug fact how China has
been opposed to the Tashkent Agree-
ment and the standstill agreement In
regard to atomic test bans. Only to-
day the news comes that China flirts
with the idea of a long-time war and
8 short-time war. With whom? With
the other greatest power, atomlie
ppwer in the world—the United States
of America. Tt is only a make-believe
to .go on calling the United  States
of America an imperialist  power.
Actually, the fact is that she i vying
with America Does she do ¥ only
with the atomdc power at her dis-
posal? Bhe is dding it in the diple-
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matic world from one country to

another, almost from one continent to
another. In conference after confer-
ence on the international fleld,
wherever China has had an opportu-
nity of playing her role, she has been
trying her best to gain more and
more friendg for herself. She has
been doing it even with USSR, not to
speak of Uniteq States of America,
Such is the power that Is opposed to
us. Such is the threat that is ranged
ngainst us.

Under these cirdumstances, would
it be advisable for us to rely upon
America alone. 1 know that last time
when China nttacked us it was the
deterrent effect of the offer of whole-
hearted support, immedlate support of
England and America which was res-
ponsible for that cease-fire,

Shri Vasudevan Nalr
puzha): No, no.

(Ambala-

18 hrs,

Shrl Ranga: Maybe, my hon. friend
would have liked that cease-fire not
to have taken place at a'l. Anyhow,
that wag responsible for the cease-
fire. There may be a kind of lurking
hope in the hearts of the Government
and the ministers that, after all, when
that miserable position comes to face
us, of China attacking our country,
Amerjca is bound to rush to our
rescue. England is bound to rush to
our help. That would be a mirage.
What is more is, that would not be
dignified. Thirdly, that would not be
dependable. What is even more is,
that woulq be suicidal. If, on the
other hand. we try and gain the co-
operation of as many of these nations
as poscit'e  in the Pacific Ocean and
Indian Ocean. and bring about this
pacific concord just as there was bet-
ween France and England before the
Second World War enfente cordial,
then we will be in a better position
to welcome, accept and utilise all that
assistance America or England or any
of the other countries may be willing
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to give, Therefore, my point iz this,

It would not be right that we should
depend on  Soviet Russia, because
Soviet Russia would not be able to
come to our rescue. It will not be
right, it will not be self-respecting and
it will not be proper to depend on

America, England and such other
countrieg on that side, because that
would also be dangerous. I we re-

main by ourseles without any other
additional support, that is also dan-
gerous. So, we have got to invile the
co-operation of USSR in developing
our industrial strength as well as our
defence potential, to the extent that
USSR is willing to offer and will con-
tinue to offer, as she has done till
now, It would also be in our interest
to welcome whatever assistance Ame-
rica would be willing to glve. These
two are useful, But we should not
depend on them alone, If, on the
other hand, we combine ourselve: with
all these various mations here, big
ang strong as they are—Japan from
the industrial point of view is one of
the strongest and one of the best and
most powerful countries of the world
with a disciplined population—if we
assure ourselves of thelr support and
that of the Philippines—the Philip-
nines, as you know, have been very
rreat champlons of democracy; it was
the Philippines who appreclated the
champninnshin for demeocracy that some
of thinkers in our countrv have deve-
Joped and, therefore, they honour
them—they have the largest claim
in controlling and containing Chinese
exponsionism; then, there is Avrtralia
and New Zealand also, besideg Malay-
sin: if we ecould only assure ourselves
of their goodwill and support, moral
supnort, then and then alone will we
be in a safe position. Therefore, Sir,
1 move thly motion.

Mr, Deputy-Speaker:
moved:

Resolution

“This House is of opinfon that
Government should Initiate stepe
for development of Pacific eon-
cord, embodylng firm defensive
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understandings with Japan and
Australia and other democratic
countries concerned with a view to
contain Communist Chinese expan-
sionism.”

Shri Hukam Chand Kachchavaiya
(Dewas): Sir, on a point of order.
There is no quorum in the House.

t Cl 10178
erpansionism
(Res.)

Mr, Deputy-Speaker: The bell is
being rung. The bell has stopped
ringing. There is no quorum. The
House stands adjourned till 11 AM.
on Monday.

18,05 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, April
11, 1968/Chaitra 21, 1888 (Saka).



